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The Lok Sabha met at Elsven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

. ARC, Stupy TBAM ON AGRICULTURE

-+

*182. SHRI D. N, PATODIA :

SHRI PARTHASARATHY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Study
Team on Agriculture appointed by the
Administrative Reforms Commission has
submitted its report;

(b) if so, its recommendations and in
what respect they are different from the
policies now being officially pursued; and

(c) the action taken or proposed to be
taken on these recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Study Team has submitted its report to
the Administrative Reforms Commission.

(b) and (c). The recommeadations are
contained in the report of the Study
Team, copy of which has been placed in
the Parliament Library. The recommend-
utions mads by the Study Team are for
the Administrative Reforms Commission
to consider. The Commission has yet to
submit its recommendations on the subject
to the Government, The question of any
action being taken by the Government
does not arise at this stage,

SHRI D. N. PATODIA : In view of the
importance of the recommendations, will
it not be proper for the Government to
start thinking on these recommendations
without waiting for the final Report of the
Commission which will take a long time ?

SHR1I VIDYA CHARAN SHUEKLA :
The honourable House knows that these
study teams have been appointed by the
Administrative Reforms Commission to
facilitate its own work and its own think-
ing. The Government and this honourable
House will be concerned mainly with the
recommendations and the final thmking
of the Commission itself which is com-
posed of eminent persons who are mostly
Members of Parliament. We do not know
whether the Commission will accept their
recommendations or their thinking or
change them. 1 think, it will be a futile
exercise to take any action on ths recom-
mendations of the study teams until the
Administrative Reforms Commission itself
finalises its own thinking.

SHRI D. N. PATODIA : Since the re-
port is unanimous, since ono of the im-
poriant recommendations are that coopera-
tive farming should be abolished and,
wherever possible and desirable, farming
by individuals or group of individuals with
larger lands should be permitted, will it
not be proper for the Government to stop
further financing cooperative farming with-
out waiting for the final Report and start
doing something about it ?

SHRI VIDYA CHARAN SHUKLA :
As I have already indicated, we would
rather wait till the Commission itself
makes a recommendation in regard to this.

ROCKET EXPERIMENT

*183. SHRI K. P. SINGH DEO : Wil
the Minister of EDUCATION be pleased
to state :

(a) whether it is 5 fact that a rocket
experiment was recently conducted by the
National Physical Laboratory, New Dethi
from the Wallops Islands, of US. coast
in collaboration with the N.ASA.;

(b) if so, the purpose of the experiment;
(c) the cost incurred thereom; and

(d) the results achieved ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir,

(b) The experiment concerned with

measurement of ionospheric absorption by
the riometer technigue. Together with
other experiments it is designed to yleld
data on height distribution of electron den-
sity and collisional frequency of electrons
in the D-region in the Ionosphere.

(c) The costs incurred by the National
Physical Laboratory, New Delhi towards
construction and procurement of compo-
nents for thes payload were Rs. 1,200
approximately.

(d) A copy of the telemetry signals re-
ceived from the experiments has been re-
ceived at the N.P.L. and is being analysed.

SHRI K. P. SINGH DEO : May I know
whether this is just a stray experiment or
is there going to be any sequence of that
or is it conmnected with the Thumba ex-
periment also ?

DR. TRIGUNA SEN: I want to make
it clear that this work has mothing to do
with rocket technology. One of our scien-
tists working at the N.P.L. got a fellowship
to work in the National Aeronautical
Space Administration in the United States
of America. He was working here in the
N.PL. and was preparing some instru-
ments used in the rockets in the Thumba
station. At the NPL., he was mostly
working for studying Ionosphere. Since
the scientist was working in US.A., he
utilised this opportunity to test the imstru-
mens there also. He, possibly, made some
modifications as a result of the tests. All
this work has been done in cojlaboration
with the Indian National Committes for
Space Research. As T have already said.
the work has nothing to do with the rocket

choology but to make a scientific study
of the Ionosphere,

SHRI K. P. SINGH DEO : May I know
whether the propellant used was liquid or
solid or whether it was indigenous or im-
ported and whether steel alloy casing con-
taining the propellant was also indigenous
or imported ?

DR. TRIGUNA SEN : He was working
with American instruments, componcats,
whatever were there.
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SHRI R. BARUA :

Government have tried to study the situa-
tion in that light ?

DR. TRIGUNA SE.N
that it is only a

SHRI M. L. SONDHI : May I enquire
of the hon. Minister whether we should
accept the statement that this has nothing
to do with rocket technology as part of the
principles which guide his Ministry be-
cause I find from the intermational sources,
documents, that this international co-
operation is taken rather seriously; for
example, Pakistan has been receiving belp
under NASA international programmes
and they have been launching rockets and
have been claiming that with very small
expenditures, they have achieved substan-
tial results, To my mind, it is necessary
to consider urgently the guiding principles
in this matter. We are in competition with
Pakistan and with other countries.

DR. TRIGUNA SEN: We know that
on the recommendation of the Scientific
Advisory Committee of the Cabinet, the
Government of India set up an Indian
National Committee on Space Research.
They are carrying on these experiments,
the resuluts of which may be known after
they have been analysed.

SHRI NITIRAJ SINGH CHAU-
DHARY : May I know from the hon.
Minister whether there is anything com-
moa between the rocket launched at
Thumba and the rocket referred to in the
question ?

DR. TRIGUNA SEN: Some imstru-
ments, as I said, was made in the NPL
here. The experiments were made with
these instruments. That particular scien-
tist, as I explained, went to America with
a fallowship and he tried to modify that
instrument. So, it has paturally got some
connection with that.
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WWT & JSTY 7Y WexTETT ¥ YA

*184. ot wiw fag  watfiear:
T qGWTE FAT Tg aaT F P
Far fr:

(%) =1 wwmEA & weerATT aaT
wE-wdomaE % arogt ¥ wEw 7
FEEIT T GEE A ISTE TH Aot w7
FT 9IATT FA & (@7 T GO
#ré wfwn fafema )t o §; &

(=) afeq,arsmwrstamrg?

qERR Wet (st T T
wgm) ;. (F) s (@), =@ v
WrE-9[STIE T &1 SqAT WRTHTL T
a1 avg f|; THTL T, §4G F A
T G0 BT A AT gL A T
grafaa wd @7 FraeE-gEs fa=re
fFgr smar &1 AT Gl B A
g 8, s afz 7ai @ 957 F 71§ amv-
raw A &, @ arErma afwfy gra
IAEY I ¥ ATH AT FrAATEY Y AT
2 ¥=Ew  wfvarew sEiwg gt
fram gfexsr & sr=8T 152 AT 153
Fr 0% ¥f7 qaT ¥ qWT-TE 9T @I g
¥ [qeerm & o @ of ) ifed
f®m LT-1663[67] TR wWré-
AT AT WLTAR T T F
+ fad awr ITT FE F1 IGF &)

Wt sl fag  wdtfem : e
AZiT, HaAi AT ¥ T A ¥ [
# IO §  AAMT T AT_A E
Fgg MEIE fF gl F gw AwC A
IAT 3 F g @ IHR & qrfeEa
AAHIE TAT 9T T & T I q|r
grafraa gaedt & qra qg=rs g, forad
f§ a7 & gvaw 7 AT w7 Fod o
aw |

weqw AR : g a1 A T g,
oI W oA R, A waw qfed

st oy feg watfear:  oF walt
wglg § ST g g R gd we
et qur  afewfal & fasg,
foad faars sEaE €1 91 @ E,
¥ afes Fgo a1 FEm § aget
7 ¥ fear o o & forgir Fawrfar
# & fs 3791 |t ¥ R w< fam
s ?

SHRI Y. B. CHAVAN: It is not 2
question of anybody from the Government
side making a recommendation for ex-
empting anybody from action being taken
against him. We have never done that.
If any particular allegation is brought te
my notice, certainly I will not only take
action but will also explain the action
taken in the House,

ot wafw fag witfean: sefnfat
a1 afawifcat & semar fom wfdi &
W AT §, W IS faug ot 7
FriaTgl A #Y arw G Gy

SHRI Y. B, CHAVAN : It depends on
the allegations made. against whom the
allegations are made.

St T W ;IO SR AN
FAmaT 18 I fafred w1 oww
&% fafred & am w—fafres
feamad &7 & fogar g—58 S #
o & fod FaT AT O S AL
g fF fafred & agr ¥ frow iew
o T ¥ {9 gq & 7T 19 A AW FA
& fad s STo FIE syaeqr wY {7
SHRI Y. B. CHAVAN : What can 1
say ? We can certainly look into all the
allegations that are made, but when aliega-

tions are not made, what can I say about
it?

sft wnee fog: ™ wrE-wdon-
TR ¥ W 9§ (9T TgaT § 6 5
FET & qfadt F a6 aqr g &
v afewfal & 738 AR .-
WM I FH @G, 9 IWE
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ey AvaverT straT § @Y v F A=A
e s §, fed®  sror wif
Rd v wiw wfafa frgee e @
o W F TR T aga A Ivar § Q@
W7 AT AEET KT L HE B TATH
w4 o oW qew 9 @ fw g
¥ Fgar § AR JTT TR FYW HA
A

SHRI Y. B. CHAVAN: It is very

difficult for me to answer any vague ques-
tion or vague suggestion of this type.

ft  wrTEw T aww AgEy,
TAT W FETT T A g wf
g & wfadi F wemE Fa A
$9 graar ¥ré § fr afe #d et
v wxeq fre: Al & AR F w0 forwraa
T O ag M fow T 1= H o
ghdfae & a9 A9 g%ar ¢ AT SR
a faar grisd & oo % frges ¥
TZ IAT FTT FAAE FOM N CEC
7% & 58 ¥R 7 9 §F I
& fafreest ¥ fog o ag et & <
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gl &R, ot ¥ fog wreet aff w0
@ F gow g § e W ¥
T 7 oY 00 THC KT ®E gy
T T Ao
G SIS g1 o7 Forerd e wr
T TG ? qEa feewn vwwr ag @
fir 1 T T OF %1 ' oY a9 F
& forr® grar WY W ST W o
Thad (FesT FX AT TH AR FTHR
i FTOT G IW Y IR wrR S
e ¥ ywfas swagR frar o ?

SHRI Y. B, CHAVAN : Yes, it is a fact
that the UP Government have promulgated
an ordinance, instituting some sort of mew
institution in this matter and some proce
dures have been laid down, and that is
under the examination of the Government
of India also. But I may say that this is
under examination in connection with the
Lok Pal and Lok Ayukt scheme about
which the Administrative Reforms Com-
mission has made a recommendation. That
is being examined. We have in principle
accepted these recommendations of the
Administrative Reforms Commission. But
naturally we were in consultation with the
State Governments and waiting for their
reactions. That whole matter is under the
examination of the Cabinet at present,

SHRI KANWAR LAL GUPTA: The
second part of my question was in regard
to the code of conduct for Ministers,

SHRI Y. B, CHAVAN : The code of
conduct was formulated and it was laid on
the Table of the House. Hon. Members
know about it.

oft w fordt : wa: o7 7 T T iR
qTERE  aral T F warT @ 2 gwa
5% s & fafema s g1 §7 wwE
AT F FaAT aFaT § 1 AT F g
AT AU 20 T FT T FWT
a1y oife GFr aed Fa T &1 srew
qgeg, A AT § fr faed ok wf
way wEEqt ¥ A qroregTy faur e
Fwewt & e war geEfem &
fasrs ardm o= faar qr T Ty a1
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fir d Wi & @ Y st WO
qT TEEY €A GAT FAT A /R FIH
TweRT ¥ e HAr ot 7 fear ¢
ATA W A WA SErEe vaw @
T @ §fe g qer s oy
& AR A N FT Y A A IHH
wTa § A wEE SAw W WS
93T | 6 WET AERT EWET WIE-HTE
warx & s yafe w€ dag axwt a
fea oW1 ¥ gy AT E fE
BIEI W0 wE W W ST am ag
AT War ¥ ArAAr v g fe oww
wfrem a1 TR G ¥ g T
W % w1 vk afews sfaw waw
wor & fag dare §?

SHRI Y. B. CHAVAN: There b no

SHRI Y. B. CHAVAN : 1 had said that
here also. We discussed this matter here
last time,

But some further probe would be re-
quired, but that probe cannot be under-
taken because the whole matter is sub-

Blectricity Board which are not under the
jurisdiction of the Vigilance Commissioner

AGRAHAYANA 1, 1889 (S4KA)
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are more corrupt than ordinary govern-
ment servants 7 Would he consider plac-
ing these institutions within the jurisdiction
of the Vigilance Commissioner ?

SHRI Y. B. CHAVAN : This is 5 good
suggestion; I will have it examined,

SHRI HEM BARUA : Certain allega-
tions of corruption of a very serious nature
were made on the floor of this House
against Shri Biju Patnaik, an ex-Chief
Minister of Orissa. May I know if
Government have inquired into those adle-
gations by now ?

SHRI HEM BARUA : Wy are not satis-
fied with the reply. We do not have sach

MR. SPEAKER : Nor can he.

his salt, that allegations against high-placed
Ministers like Shri Sukhadia have
banging fire for a very long time and wn-
Tess specific, concrete steps are taken
against very high-up people against whom
allegations are continming for a
encugh period, the entire atmosphere
favour of corruption will not be dissipat-
ed? If he realises this, what steps does he
contemplate taking in order to make eure,
that expeditious decisions are made
cularly in regard to such an egregious case
as the Sukhadia cas¢ which
from the prima facle evidence, appears
be terribly serious? Why does ho coati-
nually take shelter behind dilatory tactics
which is characteristic of an attitude of
mind which favours corruption ?

i

"

1|

SHRI Y. B. CHAVAN: I mnst say
there was no prima facie caso against Shri
Sukhadia.

idonot know -the man; but
I have seen the documents,
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@ Wy fed : fomew ¥a g
R A QST FRA ETeE, q
Arfaa F & fad &TE | Fro #ro amie
T T | AW WY1, A9 qIfeATIE
i wEw Ofad, @ HIF AN
wifa & & fad Ja §) g R I
@ § | It §EET FAE Ty
wf@ w@ &1
SHRI RANGA : As my hoa. friend
a long period. The Home Minister himself
admitted that this came wup before this
House on many previous occasions, But
on no occasion have Government taken

BE

they were placed before the President
Government have not taken the trouble to

EgFIL
]

SHRI Y. B. CHAVAN : There are some
other aspects of it about which certain fur-
ther enquiry or probe would be necessary,
but that could not be taken up because the
matter was sub judice.

oft oy foreed : srerer e, afen-
0 ead Sfaw) Fg A fawrs
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ot g v Efe adm § aw
W@ T |/

SHR1I SURENDRANATH DWIVEDY :
May I know from the Home Mindster
whether the Santhanam Committee had re-
commended that whenever there are com-
plaints mede by ten legislators either of the
Assembly or of Parliament, a prima facic
enquiry would be made into the allega-
tions, whether that position has beea ac-
cepted by the Government of Isdia, and
whether ip this particular case, when they
decided that there was no prima facle case,
it was referred to any legal amthority to
find out whether there was a prima facic
case or not; or is it the stand of the Gov-
ernment of India that since they have ac-
cepted the Lok Pal, they would not aeeep!
this recommendation at all 7

SHRI Y. B. CHAVAN : The Lok Pal i
an imstitution which has yet to come into
existence. How can I say about that. But
at the present moment, from whatever
material came before ws, I was very
obvious that there was no prima facie casc.

SHRI SURENDRANATH DWIVEDY :
He has not goswered the question. The
specific question was abouwt 11 legislators
and soms Members of Parkiamen! who re-
presented about this case. According to
that recommendation, if amy such repre-
sentation is made, it will be referred to
somebody to find out whether thero s »
prima focie case or mot. The question is
whether that was dope, or he himself de
cided that there was no prima focle case

SHRI RANGA ;: Place the facts befors
the country and the House.

MR. SPEAKER : Was it
anybody or you decided it ?
SHRI Y. B. CHAVAN : Thers was no
question. The question arises omly if there
is & prima focle case,
oft wry ford : e g, s
o ar @ &) I W s g e
ofror ot ¥q g v it ?

MR. SPEAKER : The poimt is wholher
he referred it 1o emybody or he bimeell

referred 10
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took the decision. He has categorically
swtcd that the question of referring two
anybody does not arise, he himself decided.
You may not agree with the answer, bt
the answer is complete.

SHRI NATH PAI: The Home Minister
bhas been contending ever since the ques-
tion was raised in the House that there was
no prima facie case, and then he fuorther
states that he reached this conclusion. In
the first place, let us examine this, what has
happened. -Under the Santhanam Com-
mitee’s recommendation—] had some-
thing to do with the drafting of this parti-
cular section which is very categorical—it
is pot the Home Minister who will sit in
judgment when a colleague of his party is
involved. Therefore, we took into consi-
deration this aspect of it and made a cate-
gorical recommendation that when 10
MLAs in the case of a State Minister, and
10 MPs in the case of a Union Minister,

ed, in the case of the State Minister to a
Judpe of the High Court, and in the case
of a Unlon Minister to a Judge of the Swp-
reme Court, and their findings will decide
whether there is a prima fade case or not.
Since Mr. Chavan has not dome anything
of the kind, are not we driven to the con-
chusion that this is a case of sheltering

SHRI NATH PAI: Let Mr. Chavan
koow that when I joined the Sanmthanam
Committee, the late Mr. Shastri told me
at my sick bed: “Whatever you recom-

AGRAHAYANA |, 1389 (54KA)
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SHRI Y. B. CHAVAN: No, Sir. He
is misinterpreting the report and whatever
happened after that. (Interruption).

oft wy fowd : a7 WERW, KT
e & frefar ar @ oF ofe-
FHA SR TATR T AT ASTAT FAH
1T g #ifsd)

MR. SPEAKER : Order, order. Let us
sec. Shri Panigrahi. This is the first thoee
during this question that 1 am allowing a
Member to have a chance of putting a
question from this side. ’

SHRI CHINTAMANI PANIGRAHI :
It has been suggested that whep a certain
oumber of legislators and Members of
Parhiament make certain allegations against
Ministers in office, then it should be jge-
ferred to either CBI or to some judge for
investigation, I would Lke to know from
the Home Minister why it is that for the
last six to seven months, allegations by
the legislators of Orissa and also Members
of Parliament from Orissa are lying with
the hon. Home Minister and he is mot
taking any action at all over them, and
be is sleeping over it ?

SHRI Y. B. CHAVAN :
matter, it was pot for the Government of

ing the allegations against him and ad-
vised him that if’ he wants 10 see whether
there is a prima farle case be may ap-
point any Supreme Court Judge or High
Court Judge if he wants to.

AN HON. MEMBER : Who 5 “he”
and who is “him"?

SHRI J. H. PATEL : 1o view of the
fact that corruption is one of the gravest
problems we are facing, will the Govern-
ment of India think of appointing a Com-
misson to enquire imo the very problem
of corruption? What s cormaption? Let
it be defined : whether it is the acompl-
ance of favours the appointmest of Go-
vernor, or the policemen taking bribe or
floor crossing : which f+ corruption?
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MR. SPEAKER :
put your question.
SHRI J. H. PATEL : Corruption is
something omnipotent, It is omnipotent;
it exists everywhere. So, may I know
whether they are going to appoint a Com-
ndission to define corruption and say what
is corruption?

SHRI Y. B. CHAVAN : No, Sir; it is
not the intention to appoint any Commis-
sfon for that

ot Wew W W § Tgd aww
Fame ST SR e W ag e
v ow e Ao agr SR A
T AT 4T AR IEET AT G Y
IF1 91\ TR IuS @ ¥ fad
Feard fray ar dfew Tdz & g
s #< fagr 911 W arge
Wiz Zgw e & farfor s O
FER T Iawr T fop fear e
I ATEAHT ¥ @ FAr T A g
Fare fear?

SHRI Y. B. CHAVAN : If he gives
me the details of it, even if it is an alle-
gation against me, I will certainly explain
it to him,

Order, order. Please

SHRI §. M. BANERIJEE : Now that
the Government has not accepted all the
recommendations of the Santhanam Com-
mittee, especially those which deal with
the Ministers and others, 1 would like to
know whether the Government contemp-
lates to appoint any Commission to go in-
to the various charges for instance, as
was wanted by the present Bihar Govern-
meat which i¢ going to be dismissed very
soon—and enquire into the conduct of ex-
Chief Ministers and others. I would like
to know whether a Committee will be set
up to enguire into the various allegations
agninst Cabinet Ministers and other Minis-
ters, whether they are ex-Ministers are at
predent working as Ministers,

SHRI Y. B. CHAVAN : Our idea is
to have ths institutional arrangement of
Lokpal and Lokayukt, I have said that
we have accepted that recommendation in
principle, and paturally we will come with
the Bill before the House,
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SHRI N. K. SOMAN] : In the month
of June, if T remember aright, whea the
House was scized with the discossion of
the Anti-Corruption Bill, an assurance
was given by the Government that Minie-
ters would be considered the same as pub-
lic servants in the matter of complaints
against corruption and other such matters.
May I know what has been the progress
achieved in that matter and whether the
Government has come to any final deci-
sion on that aspect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The
Bill was passed by the Parliament If
SOmMeE CA%S COmE across out notice and are
taken to the courts they will be decided
according to the law that has been approv-
ed by Parbament.

FOREIGN FOUNDATIONS

*186. SHRI VASUDEVAN NAIR:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number and names of foreign
foundations now working in India;

(b) the number of foreign and Indian
staff working in each of thede foundatioms;

(c) whether Government have made any
enquiry into the activities of the founde-
tions following the revelations in the
U.S. Press that some of these foundations
were a ready cover for CIA. agents in
India;

(d) if so, the findings thereof; and

(e) the action taken thereoa?

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN) : (a) There are
3 foreign private foundations which bave
their offices in India. They are the Ford
Foundation, the Rockefeller Founda-
tion and the Asia Foundation.

(b) Information is being collected and
will be laid on the Table of House.

(c) and (d). There was nothing im
the U.S, Press about the Ford Foundation
and the Rockefeller Foundation, The Asia
Foundation has, however, come to notice
as baving received contributions from pri-
vate foundations and trusts which in turmn
had received funds from the C.IA.
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(¢) The Asia Foundation has given an
assurance that no funds would be received
from these sources in future. Even so pro-
posals submitted by the Asia Foundation
regarding assistance for existing or future
proposals have been held up pending full
consideration of the advisability of per-
mitting it to carry on any aclivity in
India.

SHRI VASUDEVAN NAIR : Is it a
fact these Ford Foundation people have
even their own acroplanes operating in
this country and they are in the practice
of taking photographs of strategic areas;
if w0, may I know whether Government
have enquired into this matter? Sometime
back, when Dr, B. C. Roy was the Chief
Minister of West Bengal he objected to
mofﬂhpbolomphthuhhn I
would like to know whether

I will look into the matter.

SHRI VASUDEVAN NAIR : Am I
to understand that Government has no in-
formation about it?

SHRI Y. B. CHAVAN : Government
must have information, but I have not got
it here at this moment,

SHRI VASUDEVAN NAIR : This
question +was tabled long back. The
Minister is expected to come prepared to
answer all supplementaries arising out of
it. The question is specifically about foun-
dations. This is a very vital matter. I
think the whole House should be exercised
over this fact that the Ford Foundation
have got aeroplanes opcrating in this
country.

My second question is, in the context of
the disturbing revelations made by the
cx CIA man, Mr. John Smith even today
paper reports have come that even an ex-
Cabinet Minister was in the pay roll of
the CIA and he was condemning another
Cabinet Minister according to the behest
of another foreign government and agency;
all these reports have come and Govern-
ment has been slecping over all these
matters because they have been very busy
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in dismissing government—and in view of
the further revelation that one gentleman
by name David Heary Bles who was work-
ing with this gentleman Mr, John Smith
long back is even now in India and is
continuing to work in India, may I know
whether the Government has any such in-
formation about this very gentleman who
is operating in India on behalf of the
CIA?

SHRI Y. B. CHAVAN : About one
name he mentioned. I am told that he is
still employed with the American Embassy
here.

SHRI SRADHAKAR SUPAKAR : May
I know whether the aid of some of these
foundations are tied up with the condi-
tion that a certain number of peace corps
votunteeﬁbeamntedﬂmwlth the
aid?

SHRI Y. B, CHAVAN : [ have no in-
formation about peace corps volunteers,
their conditions etc. This question deals
with CIA funds and foundations function-
ing in India. It is a limited question and
I have come prepared only in regard to
that,

SHRI VASUDEVAN NAIR : You are
not prepared even for that,
SHRI Y. B. CHAVAN : No, I have

come prepared about that With regard
to peace corpd volunteers and ther condi-
tions, when and where they come etc., T
have no information,

st ot @ : #F wERY

f wreeve w1 Few fear 0w
§ o WIGIWT § A AT T wqw@AT
@M fE g Ifd dro oo go &
N FwoAw aw § A fegem ¥
FrafiF At § gedT FT @ §
ITE| G FA FT ST @R oqv WA
T F O I W A@ N wW
¢ % oF mifwanizd Faar faeré oy
Y 1 A wE RN ¥ fawfad 7 aiw
R W qar g fF d@ro e o
T WqT 9T W AGE AF TW AQ §
e sea® & o o fegeam §
T s ag ?
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SHR1 Y. B, CHAVAN : There is no
proposal to stop anybody but, certainly
those who are found to be taking money
from the CIA will have to be dealt with.
Naturally, these matters will have to be
gone into and, certainly, some steps will
have to be taken about that, But we can-
not have a general ban as such

SHRI SHASHI RANJAN : There are
certain Peace Corps Volunteers, and it is
an established fact that they are getting
money from CIA and such other founds-
tions, and they are being allowed to go to
places like MNagaland and Mizo Hills.
May I know whether government have
put any restrictions on their movement to
places like that?

SHRI Y. B. CHAVAN : Naturally,
they are not allowed to go to security-
sensitive arcas. But, apart from that, 1
do not think the Peace Corps and CIA
funds are relevant here, This is a govern-
ment to government arrangement. About
Peace Corps I cannot answer all detailed

-questions.

it mfefr w7 TR
% q1e 78 a<g #( farad aré & fis 3 o
BRA GETET § & HAaA & FF 7
Wi W § i gE d?

SHRI Y. B. CHAVAN : 1 do not
think the Foundations are doing it. Some
allegations were made, but they were
about foreign missionaries; it has nothing
to do with the Foundations.

SHRIMATI SHARDA MUKERIEE :
Has the Government laid down any geme-
ral conditions under which these founda-
tons can operate in this country, or are
they allowed to operate in the manner
they want?

SHRI Y. B. CHAVAN : It is not a
qoestion of allowing them to work in
the manner they like. There are certain
conditions under which they are workiag.
They have got certain specified functions.
In the case of Asia Foundation, it was
found that they have received certain
money. Therefore, [ said that the whole
matter s under examingtion of the Cabi-
net.
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SHRI HEM BARUA : Now that Mr.
John Smith, an ex-CIA spy operating in
India has made startling revelations in
his three articles published in Literary
Gazette of Moscow, which are very dis-
turbing disclosures indeed, may 1 koow
whether our government have taken wup
the responsibility of disrupting all financial
links between the CIA operating in this
country and these foundations? Some of
the foundations have stated that they are
not going to acoept money from the CIA,
but that does not satisfy us. Have govern-
ment evolved any machinery or have
taken any respomsibility of disrupting all
financial links between the CIA and the
foundations?

SHRI Y. B, CHAVAN : Naturally,
we will have to take all necessary steps.
and that is why I said that the whole
matter is under examination,

SHRI SAMAR GUHA : There are
various foundations in India, financed by
America, about which disclosures have
been made, like the CIA. But there are
a number of friendship organisations and
amity organisations in India, in collabo-
ration with different foreign countries like
USSR, UK and, formerly, China anad
Pakistan. I want to know whether our
Home Minister hes made any investiga-
tion that upder the cover of these friend-
ship organisations the foreiga countries
are indulging in espionage work and anti-
national work and collecting strategic in-
formation about us?

SHRI Y. B, CHAVAN : As far as 1
am aware, there if no foundation as such
of the countries that the hon. Member has
mentioned. But there are certain scholar-
ship schemes ctc. from those countries on
government to government basis,

SHRI SAMAR GUHA : Therc are
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separate matter. In these matters we watch
their activities and take appropriate steps.
But if I tell you what steps we are taking,
that will frustrate the whole effect of
those steps,

SHRI NATH PAI : The fear that the
enomy will know should not be used af a
cover for inactivity. We are suspecting
that.

SHRI Y. B. CHAVAN : That is very
right. Therefore you should ask that
question. But, I think, my answer should
satisfy you,

SHRI HEM BARUA : His answer
does not satisfy us. Whea I put that speci-
fic question, he said that the activities of
the CIA are still under consideration. That
mcans, after the national security of India
is disrupted you wake up.

SHRI S. M. BANERJEE : Sincc the
day the new Parliament met all Members
bave been demanding an inquiry by a
commission into the funds which are
coming to India from the CIA. Now it
is clear after reading thege articles. Even
in today's papers it has come out that he
has confessed that the accident to Air
India’s Kashmir Princess was due to espion-
age. He has also mentioned that some
ex-Cabinet Ministers were also involved
in it. I would like to know whather the
assurance given by the ex-External Affairs
Minister, Shri Chagla, that he would con-
sult the Cabinet and put the fecling of
this House before the Cabinet for the ap-
pointment of a commission has been ghelv-
ed or whether the Home Minister is going
to appoint & commission to investigate in-
to the whole affair.

SHRI Y. B. CHAVAN: I
think there was an idea of
of a commission as such.

SHRI S. M. BANERJEE :
that. 1 can quote it.

do not
appointment

He said

SHRI Y. B. CHAVAN : What I learnt
from him was having some sort of aa in-
quiry made of this particular matter. About
this F have answered questions sayimg that
a certain probe was made and the matter
is under consideration.

MR. SPEAKER : If he dofects to
America, ho may mako allegations against
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so0 many other people. So, you may be

careful also,

st uwmare Wl T Ay
wpTa A ¥ FISEWT F7 w9 w6 )
T AT IAATAGIE FF AT &
fre-fFa wSIWT ¥ 9o qAe-480
T wqa7 faar g

SHRI Y. B. CHAVAN : The oain
point was whether really speaking they
were getting money from the CIA. Out
of the three foundations, against the
Rockefeller and Ferd Foundations there are
no allegations. We have also found thar
there are no such connections. The unly
Foundation which is supposed to have re-
ceived mopey from the CIA was the Asia
Foundation about which what we are do-
ing T have explained,

PoLice VERIFICATION OF THE ANTECE-
DENTS OF GOVERNMENT EMPLOYEES

*190. SHRI A. SREEDHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(2) whether the Government of Kerala
has requested the Central Government to
reconsider the policy and basis governing
Police Verification in respect of the ante-
cedents of the candidates seeking Govern-
ment employment; and

(b) if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Even before the receipt of the re-
quest from the Kerala Government, a re-
view of the relevant instructions had been
initiated. The instroctions have now been
amplified so as to remove any misunder-
standing or apprehensions of the kind that
the Government of Kerala had referred to.
These amplified instructions have been cir-
cularised to all States including Kerala,

SHRI A, SREEDHARAN : Police
verification is only ome among the many
weapons used by the Hitlers and hangmen
of democracy who preside over the desti-
nies of the Home Ministry in Delhi. Bven
during the last elections workers belomg-
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ing to the Opposition parties and their rela-
tives were intimidated and an attempt
was made to paralyse the Opposition parties
by using the police and also by carrying
on propaganda that the relatives of those
who are sympathetic to the Opposition
parties would not get Government employ-
ment because they would be cut down
through police verification. I would like
to ask the Home Minister, while conduct-
ing police verification, what antecedents
are enquired into, social, moral and eco-
nomic antecedents only or political ante-
cedents are also inquired into.

SHRI VIDYA CHARAN SHUKLA :
Basically we look into two things. One is
whether a person has been convicted of
offences involving moral turpitude. Se-
condly, we have specifically said in 1947
also that no person should be comsidered
unfit for appointment solely because of
his political opinions but care should be
taken to sce that those persons should not
be employed who are likely to be disloyal
and abuse the confidence placed in them
by virtne of their appointment. Basically
our position is still the same. There were
some apprebensions, as the hoo. Member
has mentioned, that soms political con-
siderations did come in while the antece
dents were verified. To remove any such
apprebension we have recently amplified
those basic instructions and circularised
them to all the State GGovernments.

They are under comsideration of the
State Governments. From most of the
State Governments, we have not received
any reactions.

SHRI A. SREEDHARAN : The hon.
Minister just stated that the loyalty of an
applicant or an employte is taken into
consideration. 1 would like to know what
criteria  Government have adopied 10 as
certain the loyalty of an employee or an
applicant. Is it that he should belong to
‘the Congress Party or what is the yard-
stick applied to find out the loyalty of an
applicant or an employee?

SHRI VIDYA CHARAN SHUKLA :
It is well-understood that loyalty means
the loyalty to the Constitution of India.

SHRI A. SREEDHARAN: He has
not answered my question. What are the
criteria adopted by the Government to as-
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certain the loyalty of an applicant or an
employee ? (Interruption)

SHRI VIDYA CHARAN SHUKLA :
Perhaps, the hon. Member is enquiring in
what way we ascertain whether a person
is loyal to the Constitution or not. We,
normally, do that through the State Go-
vernments and the District Magistrate, The
criteria that have been suggested now will
be the guidelines for the District Magisi-
rates and the State Governments to ascer-
tain whether the person's loyalty is to the
Constitution or not. (Imerruption)

SHRI NAMBIAR : May I koow
whether it is a fact that State Governments
were asked to ascertain the particular affi-
nity of the applicant, whether he belongs
to the Commaunist Party or the DMK.
Party or any other Opposition party, and
the Government insisted upon having the
information as to whether the applicant
belongs to a particular trade union, whather
his father or parents or anybody was con
nected with any particular trade union
and, if so, whether all these details were
collected before the applicants’ verification
was finalised?

SHRI VIDYA CHARAN SHUKLA :
As far as the instructions of the Govern-
ment regarding antecedents and wverfica-
tions go, no such information was required
by ws.

ot wrtwwe feg - afx W@ e
fedlt wdaArdr ¥ faeg feft ifery
it W wgEE W[ R wrow, arIE W
fisdt oe® & et oordfifas a0 &
Y ¥ wror, FOTC AW A 7 W0
e fergT T 3, 99 W g faar mar
a1 wayE ¥ faar mav §, afx oy Fedr
safer ¥ gry ST A I, A -
Hdl € WY ATTH AT AT I A
e Ffrgame Ity a0 5@
1w W ?

oft fawr wowr e T FAOT G
T J5aT §, WifH a8 wAOT ARG |
AR ARE T AFT A M &
7% TR frdaw #1 2w ¥ A A TN
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; el § fad ¥ oEE I N 2w
forgr amar )
o wrivac feg ¢ foer ot & a=wi
quAifaw ga #Y FrgafeE) § wor
faar , 7 saem Fgra Iv H qtwr
feqraar g
SHRI E, K, NAYANAR : May 1 know
whether the Government is aware that in
view of the differences of political opinion,
many people are rejocied for employment
in public sector institutioms, like, P.ACT.
in Alwaye and HM.T. in Kalamasseri in
Kerala, and, if so, whether the Government

will give instructions to those managements
not to do o hereafter 7

SHRI VIDYA CHARAN SHUKLA : I
have glready clarified that we have issued
no such instructions,

MR, SPEAKER : Shri Vajpayee.

SHRI NAMBIAR : Are they acting on
tbe orders from heaven? (Imterruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER : All of you kindly sit
down, | have called Shri Vajpayee.

SHRI NAMBIAR : Every day, they are
Issuing some secret instructions.

ot wEw fugrd Wl W
e, WY T AW AT M
AR s g T
T &k E 7w g Fafeaw
TR sfmerdfmiga
T WET AGRG I JATET A qEA W)
AT WA FY FT FE 7 F AT
AWTAEH q¥ @I ATGAT ¢ ZEE ava—
oW Her WERT A wgr v aw oy
TR € @ WA FOT G W
qoRR famy Aot & grar o ot
& ot forr gz gfew ¥ o1 ¥ -
TEIRT AT dlo ATEe Flo ¥ B ¥
FHEY F AT FOIE 1 A WA
wERE & W ¥ fF @ A 7 |
FT gEIART § @ & A few |7 @
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fo =T T |WT gEw 9T 7w Sreh?

SHRI VIDYA CHARAN SHUKLA :
The revised criteria tha; we have suggested
to the State Governments, we shall lay on
the Table of the House.

Loss SUFFERED BY AIR CORPORATIONS

*191. SHRI S. C. SAMANTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the losses suffered by the Indian
Airlines Corporation and the Air-India on
account of suspension of air services during
the strike by their technicians and other
personnel; and
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(b) tha amount required to pay the in-
creased DA, and other emoluments to the
officers and staff of the two air concerns
and the percentage it Wworks out of the
anaual income after deducting the working
expenses including salaries?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRIMATI JAHANARA
JAIPAL SINGH) : (a) The loss suffered by
the Indian Airlines Corporation during
1967 on account of strikes, was Rs. 20
lakhe, and that by Air India up to October
was Bs, 1475 lakhs. The loss due to the
current strike by Aircraft Maintenance
Engineers of Air India, since 6th Novem-
ber, 1967 has been estimated at Rs. 4 lakhs
per day.

(b) The increase in wage bill on account
of the last revision in pay scales and allow-
ances of I.A.C. was of the order of Rs.
150 lakhs, during 1966-67. In that year.
the Corporation ended up with a deficit
of Rs. 4,32 crores. The net increase in
wage bill of Air India on account of wage
revision, was of the order of RBs. B0.82
lakbs' during 1965-66, when the Corporation
made a net profit of 163.56 lakhs.

SHRI S. C. SAMANTA : With refe-
rence to part (a) of t?se Question, may |
know whether any alternative arrangements
have been made to cope with the situation
that may arise in future by strikes and
other things?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. EARAN
SINGH) : Pilots and other crucial com-
P s of aviati ul.‘liﬂ“! ool
always easy to supplement because they
are technically trained. The matter of
alternative arrangements is always before
us, but it will be difficult to say that we
have made such firm arrangements.

SHRI 5, C. SAMANTA : May I know
whether the two Corporations suffered any
more loss other than by strikes and if so,
what are they and what was the loss
suffered during the Third Five-Year Plan?

DR. KARAN SINGH : The present
question really deals with the loss caused
by strikes. Of course, there are other fac-
tors which have resulted in the IAC going
into & loss; for example, the crashes of
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the Caravalles in 1966; also the additional
expenditure as a result of the implemen-
tation of the N.I.T. award and such other
factors. Air India, of course, made a pro-
fit during the last year.

ot wermfc wrel: s, 9 A
I AT g, (feww qae wmow
$ ddy ¥ 74 ¥aw oy feqy ¥ qaw
#, Fifs wg g ey 7 faww & avr ow
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SHRI NAMBIAR : May 1 koow
whether Government are taking aolive
steps 1o end the present strike of the engi-
neers of the IAC and whether Government
would withdraw the suspension and dismis-
sal orders against. certain key persoaalitics
in the strike who control the umion, and
they would see that an amicable settlement
is reached early?

DR. KARAN SINGQH : The strike is.
not in the IAC but it is in Air India. |
can assure the hon, Member that wery
active efforts are being wade to bring
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about an amicable settlement. Over the
last three or four days I personally have
been involved in these talks. I can only
say at this stage that I am hoping that in
the course of today perhaps the strike will
be withdrawn; that is my hope, 1 would
not like to say anything more now,

SHRI S, KUNDU : It is one thing
to suggest that due to the strike of the
workers certain loss has been sustained.
But may 1 know whether the hon. Minister
is aware that lakhs of rupees have been
wasted as a result of excess expenditure
or extravagant expenditure and also luxu-
rious spending in these two corporations 7
For instance, recently in Delhj at the time
of the opening of the IAC office, about a
lakh of rupees was spent and a gala party
was thrown where drinks were served 1o
the guests......

SOME HON. MEMBERS : What
drinks? Hot or cold?

SHRI S. KUNDU : Real drinks were
served. They may be cold but after that is
taken it makes body hot, and hon. Mem-
bers know it very well

What steps is the hon. Minister going to
take to stop such extravagant expenditure ?

DR. KARAN SINGH : [ do not think
that it would be correct to say that there
is extravagant or useless expenditure in
the airlines. Certainly, as the hon. Mem-
ber is aware, the airlines corporation is an
undertaking which has to function in close
coordination and co-operation with other
international airlines and international air
services, and, therefore, cerlain standards
have got to be maintained, and, certain
types of things have to be done; otherwise,
it is difficult for the airlines to keep up in
the competition with others.

SHRI D. N. PATODIA : In view of
the average monthly amount paid to the
technicians, inclusive of all emoluments?

DR. KARAN SINGH: I am afraid I

do not have the figures with me imme-
diately.
SHRI D. N. PATODIA : In view of

the fact that such strikes have resulted in
a loss to the nation and also affected the
prestige of the nation, is it possible to in-
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corporate some clausc in the service agree-
ment by which we can prevent any such
strike by any of the workers of Air India?
May I also know whether compared to
other international airlines, in the Air
India, we are paying less in respect of the
demands put forward by the workers, or
we are at par?

DR, KARAN SINGH : [ do not imme-
diately have the comparative figures. But
I can say that as far as Air India is con-
cerned, our wage structure is a very high
one because it has got to compare not
only with Cat in the foreign airlines but
also with the genmeral wage structure in.
the country.

With regard to the first part of the hon.
Member's question, certainly we shall try
and sce that these strikes become more
and more difficilt under the service rules,
but I do not know whether it is possible
for us unilaterally to amend these rules
however much we may like to do so; that
is a matter which we shall have to con-
sider.

SHORT NOTICE QUESTION

wTew seaT ¥ faet st s
feaa woTwat & wwwf@r g
gy W Afew

S.N.Q.-2. =it Tt fag Wit :
v e, s awr gfa &t @@
qJAH FT T FE fF
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& FHET 7 22 94T, 1967 &
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(&) afe &, di g7+ =i #= §,;
104

(w) w7l w1 g w7 F
FLFTT T FT FHATEY 3 § 7
THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes, Sir,
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(b) and (c) A statement is laid on the
Table of the House,

STATEMENT

Out of the total of 45 demands, 34
relate to the upgradation of scales of pay,
3 relate to betterment of service condi-
tions, 7 to the creation of more promo-
tional posts and one to the liberalisation
of leave rules for post 1961 entrants,

More than fifty pay scales of the indus-
trial workers of the Government of India
Presses have been revised in 1966 in
accordance with the recommeadations of
the Categorisation Committee set up by
Government in 1964 (in accordance wilh
the recommendations of the Pay Commis-
sion of 1957). Most of the present
demands are beyond the recommendations
of the said Committee and in view of the
general ban on upward revision of pay
scales and the widespread repercussions on
other industrial establishments, it is not
possible to agree to them. Some recom-
mendations of the Commitiee which were
not wholly accepted by Government can,
however, be reviewed.

Qut of the 3 demands asking for liberali-
sation of pay refixation, the abolition of
trade tests and liberalisation of out-turn,
only the last item is under consideration.
The other two cannot be accepted.

7 demands relate to the creation of extra
pests and the method of filling them up.
The creation of extra posts is generally
in accordance wilh workload. Some of the
demands can be reviewed, however. The
question of filling up of vacant posts has
been taken up and in some cases already
completed.

In 1961 orders were issued that all in-
dustrial employees of the Government of
India Presses recruited after 17th Novem-
ber, 1961 will be governed by the leave
admissible to faclory workers. The gues-
tion of abolition of this distinction betwcen
post-1961 entrants and pre-196! entrants
is being examined.

sft v fag el 7@ 7257 2
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SHRI K. N. PANDEY : Is it a fact
that before the strike ma'erialised, the Pre-
sident of the Labour Union, affiliated to
INTUC, had written a letter to the hcn.
Minister to invite the representatives for
negotiations at his level so that the strike
could be averted? If so, what action
was taken on that and what is his altitude
now ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGA-
NATHA RAO): Tt is true that the Pre-
sident of the Union met me and we had
a discussion when the hon. Member was
also present. The rcpresentations made



1871

Oral Answers AGRAHAYANA

by them are under consideration and I hope
tha; something will be done.

SHRI M. L. SONDHI: Is the hon.
Minister aware that there is a widespread
feeling among the workers that those in
authority are able to place their relatives
in important positions there and in fact
there was a dharna and widespread resent-
ment against this practice which almost
partakes of the character of corruption,
and that the Categorisation Committee did
not win the confidence of the workers at
all? So instead of using the big stick
method, why not invite their co-operation
and initiate a new era in the management
of the Press?

SHRI IQBAL SINGH : As far as invit-
ing the co-operation is concermed, we are
ready for it. We have invited them and
some suggestions are under examination
and sympathetic consideration.

As far as the Categorisation Commit-
%ee is concerned, I have laid on the Table
a statement showing the recommendations
which have been accepted. Moreover, the
Categorisation Committee was not a pay
commission or pay revision commission.

SHRI B, R. KABADE: Is it a fact
that the Nasik Press warkers are also
involved in strike, and if so, what is
‘their number ?

SHRI IQBAL SINGH : We have no in-
formation about it.

SHRI S. M. BANERIEE : This Catego-
tisation Committee headed by Shri P. K.
Sen wag formed because on the Pay Com-
mission proper representation was not given
to the press warkers. The Categorisa-
tion Committee submitted its report long
ago. Then we had many rounds of dis-
cussions with government representatives
and the Minister and we were assured that
the recommendations would, after discus-
sion, be sent to Finance for concurrence.
‘Has any decision been taken to see that
Finance do coneur with the recommenda-
fions of the Categorisation Commiltee o
as to give entire satisfaction to the em-
ployees ?

SHRI IQBAL SINGH : As far as the
recommendation of the Pay Ca'egorisation
Committee is concerned, I admit there
were 80 many meetings between the
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workers representatives and Governmemt
officials, and we have sent our recom-
menda‘ion to Finance as Finance are also
concerned, and we are finalising all these
recommendations, and we may lay them
on the Table of House in a day or two.
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CaLcutta HiGH COURT JUDGEMENT ON
‘GHERAOS'

*181. SHRIMATI TARKESHWARI
SINHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether his attention has been
drawn to the Calcutta High Court judge-
ment on the illegality of the ‘Gherao’
movement and harassment of the faclory
executives and technicians; and

(b) if so, the measures Government
propose to take to set matters right in the
light of the above judgement and check
the deteriorating law and order situation
in the industrial belt of the country?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Govern-
ment of West Bengal have informed us
that their two relevant circular letters have
been quashed by the Calcutta High Court
as bad in law and witra vires of the Con-
stitution. Certified copies of thz judge-
ment are awaited.

(b) The State Government have instruc-
ted all the concerned authorities not to
take any action in accordance with the
instructions contained in their circulars
dated 27th March 1967 and 12th June
1967 which had been quashed by  the
High Court.

BERTHING PROBLEM AT KANDLA PORT

*187. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether it is a fact that a ship has
to wait for over ten days in the mid-
siream for berthing at Kandla;

(b) whether it is also a fact that the
Kandla port authorities, after the ship is
berthed, take as much as Iwenty days to
unload the cargo;

(c) if so, the reasons for such delays
in berthing at Kandla;

{d) whether it is also a fact that over
150 per cent of the port facilities like
cranes and barges are mot in a good con-
dition; and

(e) if so, the steps taken to improve
the working of the Kandla Port ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V., K. R. V.
RAQ): (a) No, Sir. During the last six
months, out of 114 ships that visited the
Port only 7 had to wait for over ten days
due to bunching of ships in Major Ports
consequent on the Suez crisis, 'The aver-
age period of detention per ship during
the period 1st June to 8th November works
out at 2.8 days.

(b) No ship which visited the port since
June 1967 took as many as 20 days to
discharge her cargo. The average period
taken works out at 6 days,

(c) Normally, ships prefer to discharge
cargo from alongside berths, even though
they have to wait for a few days rather
than to discharge in lighters.

(d) No, Sir.

(e) Does not arise. Steps, however, are
being taken to improve the working of the
Port. -

PLAN ALLOCATIONS FOR EDUCATION IN

FOURTH PLAN

*189. SHR] D, C, SHARMA : Will th:
Minister of EDUCATION be pleased o
state

(a) whether it is a fact that more
amount will be allocated for education
during the Fourth Plan period;

(b) if so, whether a detailed plan has
been chalked out to implement this deci-
sion; and

(c) whether a team of experts is pro-
posed to be appointed to advise the Plan-
ning Commission in this regard ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (c). The
entire question of the Fourth Five Year
Plan is now under the consid:ration cof
the Planning Commission and the National
Development Council,

BoRDER DISPUTES BETWEEN STATES

*192. SHRI S. M. BANERJEE: Wil
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether any new formula has been
evolved to resolve the border Jisputes
between the States;
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(b) if so, the broad features of the

formula; and
(c) whether the States have accepted
it?

THE MINSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Boun-
dary disputes between States shonld por-
mally be settled by mutual negoliations
and agreement. The forum of the Zonal
Councils is also available for diccussing
and making recommendations on matters
concerning  boundary  disputes. When
necessary, Commissions or Committees
have been appointed in the past to deal
with specific inter-State disputes having
regard to the pature and requirements of
each case. No new formula has been
evolved to resolve border disputes belween
States.

(b) and (c). Do not arise.

INTERNATIONAL TOURIST YEAR

*193. SHRI JAGANNATH RA0D
JOSHI :

SHRI SHRI CHAND GOEL :
SHRI CHENGALRAYA NAIDU:
SHRI SHARDA NAND:
SHRI A. B. VAJPAYEE:
SHRI MARANDI :
SHRI N. S. SHARMA :
SHRI M. SUDARSANAM :
SHRI KANWAR LAL GUPTA:
SHRI D, C. SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that during the
International Tourist Year, the traffic in
India has not been encouraging;

(b) if so, the reasons therefor;

(c) the total foreign exchange earned
during the International Tourist Year; and

(d) the steps taken to increase the
tourist traffic to India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir. The total number
of tourists who visited India during the
first six months of the International Tourist
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year is B0,6&5 showing an increase of
12.7% over the 71,559 arrivals in the
same period last year.

(b) Does not arise.

(c) The foreign exchange earning from
tourism in the first half of 1967 is esti-
ma'ed at Rs, 11,33 crores as against
Rs. 10.14 crores for the cgrresponding
period last year.

(d) The steps taken or proposed to
achieve an increase in tourist traffic to
India include building up of the tourist
infrastruclure to meet the requirements of
tourists and furtber broadening our over-
seas promotional programmes.

STRIKE BY TeACHERS oF DEGREE COLLEGES
I HmaacHaL  PrapesH, HarvaNa  AND
PUNJAB

*194. SHRI A. K. GOPALAN:
SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :
SHRI NAMBIAR :

Will the Minister of EDUCATION
pleased to state :

(a) whether it is a fact that the teachers
of Degree Colleges in Himachal Pradesh,
Haryana and Punjab had decided to go on
strike from the 20th November, 1967;

(b) if so, what are their demands; and

(c) the sieps taken by Government to
settle the dispute ?

be

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Only the
Government of Punjab have received notice
from the teachers of private degree col-
leges to go on strike from November 20.

(b) The teachers of private colleges
have demanded that the scheme of revised
pay-scales as recommended by the Univer-
sity Grants Commission be implemented.

(¢) The State Government have already
issued orders indicating the revised pay
scales applicable to teachers of private col-
leges, with effect from November 1, 1966.
Implementation of the scheme has been
held up for want of certain details to be
furnished by some of the colleges.

NOVEMBER 22, 1967

Written Answers 1878

UNEMPLOYMENT AMONG SCIENTISTS
TRAINED ABROAD

*195. SHRI BABURAO PATEL: Wwill
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact thar 1,000
Indian scientists trained abroad return
every year to India but it is difficult to
find work for them because there is a
severe cut in the allotmenis to the Indian
Council of Scientific Research resulting in
slowing down of research;

(b) whether it is a fact that “the older
clements have monopolised all governing
bodies” of scientific research “shutting out
the younger generation of scien'ists” as
stated by Dr. Syed Hussein Zaheer, the
ex-Director General on the 28th August,
1967; and

(c) the steps Government intend to take
1o rcmove this stagnation in  scientific
rescarch ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) According to
the National Register of the Council of
Scientific and Industrial Research, on an
average about 650 Indian personnel traimed
abroad return to India every year. The
C.S.LR. provides them as much assistance
as possible in securing jobs in the Public
and the Private Sectors. The CSIE
maintains a Scientists’ Pool for well quali-
fied Indian scientists and techmologists for
providing them with temporary placement
and all those recommended by the Special
Recruitment Board are offered appointment
in the “Pool”. Full Financial provision for
this exists.

(b) and (c) No, Sir. The two principal
bodies of the C.S.I.R.—the Governing Body
and the Board of Scientific and Industrial
Research—represent a balanced team of
leading scientists, industrialis's and experts
in different fields of science and technology
and their constitution is reviewed periodi-
cally consistent with C.S.LR.’s Rules and
Rcgulations and Byc-laws. Similarly, thes
constiiution of the various Executive Coun-
cils of the National Laboratories/Institutes
is reviewed every year and injection of
fresh blood is a continuing process,
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Naca HostiLes

*196. SHRI CHENGALRAYA NAIDU:
SHRI YASHPAL SINGH :
SHRI MARANDI :
SHRIMATI JYOTSKA

CHANDA :

SHRI NIHAL SINGH :
SHRI SARJOO PANDEY :
SHRI KAMESHWAR SINGH :
SHIl J. B. SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there was
a heavy build-up by MNaga hostiles in all
the Northern hill areas of Manipur during
the month of Sep'ember, 1967;

(b) if so, whether it is also a fact that
iwo Naga hostiles equipped with aut ic
weapons and mortars have infiltrated into
the cease-fire bound Ukhrul Sub-Division
of Manipur;

(c) whether they had launched a reign
of terror ip these areas and were forcibly
collecting money and food; and

(d) if so, the action taken to meet this
threat ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) It is re-
ported that Naga Under-grounds had built
up their strength in Maco and Ukhrul Sub-
Divisions of Manipur.

(b) There is no such specific informa-
tion,

(c) Reports have been received that the
hostiles have forcibly collected money and
rations.

(d) Concerned Security posts have been
alerted, strengthened and instructed to
take necessary action within the terms of
‘Suspension of Operations Agreement’.

UniversiTy GRanTs COMMISSION

*197. SHRI V. KRISHNAMOORTHI :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Chairman of the Uni-
versity Grants Commission as well as the
Vice-Chancellors, during a recent confer-
ence, have suggested that the strength of
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the University Grants Commission be in-
creased and that the pattern of its member-
ship also be changed; and

(b) whether there was any suggestion to
extend its jurisdiction to the fields of agri-
culture, medicine and technology and the
reaction of Government thereto 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) Yes, Sir, the Vice-Chancellors' Con-
ference recommended that the Jurisdiction
of the University Grants Commission
should extend to all types and levels of
higher education in the country, The Gov-
ernment have taken no decision on this
recommendation.

ViSHAL HARYANA

*198. SHRI YASHPAL SINGH: will
the Minister of HOME AFFAIRS be
pleased to stale :

(a) whether the Chief Minister of Hary-
ana has asked for the creation of Vishal
Haryana, consisting of Haryana, Himachal
Pradesh, Delhi and certain districts of U.P.
and Rajasthan; and

(b) if so, Government's reaction 'here-
to?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : (a) and (b)
Government have not received any such
proposal from the Chief Minister, but have
scen some press reports about this demand.
Government do not intend entertaining any
such demand.

Jos EvarLuamioNn COMMITTEE FOR
Am-Ivpia anD LAC.

*199. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the job Evaluation Com-
miltee for the Air-India and the Indian
Airlines Corporation has been formed; and

(b) if so, its composition and terms of
reference ?
THE MINISTER OF TOURISM AND

CIVIL  AVIATION (DR. KARAN
SINGH)® (a) Yes. Sir,
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(b) Shri S, N. Guha Roy, a retired
High Court Judge is the Chairman of the
one-man Committee. He is assisted by
Air Commodore M. L. Akut of the Indian
Air Force and Shri Y. R, Malhotra, Direc-
tor of Air Safety in the Civil Awviation
Department, as assessors/experts. Efforts
are also being made to obtain the services
of an expert through the International
Federation of Airline Pilots’ Associations,
U.K.

Terms of reference of the Committee are
as follows :

To conduct job evaluation to determine
relative position in the job structure of the
following categories of employees of Air-
India and I.A.C, taking intc account inrgr-
alia the nature of the job, the work load
and the skills involved and the type of
equipment in use :

(i) The cockpit Crew, viz. Pilots,
Navigators, Flight Engineers of
each of the two Corporations
inter se and of the two Corpora-
tions as aforesaid;

(ii) such other categories as may be
referred to the Committee by
Government.

CHHOTI SADRI GOLD CASE

*200. SHRI MADHU LIMAYE : Wil
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 1081 on the 12th
July, 1967 and state :

(a) the stage reached in the prosecu-
tion started against Shri Ganpat Lal on
the basis of the complaint of Shri Godawat
in the Chhoti Sadri Gold Affairs;

(b) whether any other complaint/writ/
application came for hearing in the Rajas-
than High Court or any other Rajasthan
court in which the guestion of the trea-
sury gold deposited by Shri Ganpat Lal
and the panchanama gold rscovered by
the Police from Shri Ganpat Lal and his
associates was argued/settled;

(c) if so, the details thereof;

(d) whether any inquiry by any in-
vestigating agency of the Home or
Finance Ministry has since been ordered;
and

(e) if not, the reasons therefor 7

NOVEMBER 22, 1967

1882

Wrirten Answers

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) The
Munsif Magistrate at Chhoti Sadri has fixed
24th November 1967 as the next date for
hearing of this case,

(b) and (c) The petitions filed by Gan-
pat Lal and Hiralal in the Rajasthan High
Court against the orders of the Sessions
Court rejecting their revision against the
charge framed against them were not
admitted and the petitions filed by Bherulal
and Kishen Singh were withdrawn by them
opn 28th October, 1967. According to the
information received from Rajasthan, no
other applications came up for hearing
before Rajasthan High Court or any other
Rajasthan Court in this connection.

(d) and (e) Governmenis legal advice
is to the effect that no further formal
inquiry/investigation can be undertaken till
the case pending in court is decided. In
view, however, of the delay in the dis-
posal of the case in court, the matter has
been remitted to further legal cxamination
and a decision may be expected shortly.

GENERAL CARGO BERTH AT PARADEEP
PorT

*201. SHRI SURENDRANATH DWI-
VEDI : Will the Minister of TRANSPORT
AND SHIPPING be .pleased 1o state :

(a) the steps taken so far to provide a
general cargo berth at Paradeep port;, and

(b) the steps taken to further check the
scouring done by sea to a major portion
of the Port area?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) A proposal for the construction of a
general cargo berth at Paradip Port is in-
cluded in the draft outline of the Fourth
Five Year Plan. As a decision on the
construction of this berth depends upon
the availability of sufficient quantum of
general cargo traffic (other than iron ore)
and the provision of a rail link to the
Port, a special Committee was appointed
to determine the traffic poténtial of the
hinterland of the Port. The Committee's
report was received omly recently and is
under consideration. The question of pro-
vision of a rail link to the Port is also
being pursued by the Ministry of Railways,
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and is now under discussion with the

Planning Commission.

(b) Due to the construction of break-
waters at the port, the northern movement
of the littoral drift along the coast near
the port has been interrupted. The north-
ern shoreline of the Port has, therefore,
been deprived of its natural nourishment.
As a permanent measure, a sand-cum-
shore based dredger has been ordered for
installation on the south side of southern
breakwater to pump out regularly the
accretion of sand and transport it by means
of a pipeline to the north of the northern
breakwater to nourish the coast. As an
immediate remedial measure, the construc-
tion of a rubble wall and sea groyne has
been samctioned.

CoCHIN PoRT

*202. SHRI P, VISWAMBHARAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that passenger
steamers have stopped calling at Cochin
Port,

(b) if so, the reasons therefor; and

(c) the steps taken to persuade passen-
ger steamers to call at Cochin ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Yes, Sir. After the War, pas-
senger service to Cochin was resumed in
1956 with regular monthly calls of ships
of the Lauro Lines on the way from Aus-
tralia to Genoa but this was discontinued
in 1959. Similarly, ships of Lloyds Tries-
tino Line started calling at Cochin once a
month from November, 1957 on their
voyage from Australia to Europe. This
was also discontinued from the middle of
1963. In fact, since 1963, there has been
no regular foreign passenger traffic at this
port. A coastal passenger service is being
maintained by the Scindias.

(b) As Bombay is well connected with
other places in India by air and passenger
routes, it has beenm more convenient for
passenger liners to touch Bombay instead
of Cochin. Also they get more passengers
from Bombay than from Cochin. The
facilities for embarking and disembarking
of passengers at Cochin have also been
held to be somewhat inadequate.
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(c) Efforts were made to persuade
foreign passenger liners to call at Cochin
Port but they prefer Bombay in view of
the latter port being more centrally situated
and being convenient for disembarking/
embarking passengers. The question of
providing a nmew terminal building for pas-
sengers at Cochin Port has also been com-
sidered but it is felt that the assumption
of increased passenger traffic may not
materialise under present conditions.

PurCHAGE OF JumBso JETs BY Am-INDIA

*203, SHRI BIBHUTI MISHRA :
SHRI S. K. SAMBANDHAN :
SHRI P. K. DEO:

SHRI M. SUDERSANAM :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Air-
India is contemplating to buy two jumbo
jets; and

(b) if so, the cost of each of them
and how they would be economical and
beneficial to the Air-India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The total capital cost of two jumbo
jets will be Rs. 48.20 crores. Air India
have decided to go in for these aircraft
for competiiive reasons. Apart from the
fact that the passenger capacity of the
Jumbo Jets is much higher than that of
the Boeings now in use, the cost of opera-
tion per seat-mile is also likely to be about
20 to 25 per cent less,

Casmos

*204. SHRI YOGENDRA SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Mr. Richard
Graves, a Nevada expert on gambling
halls is shortly visiting India to assess the
prospects of collaboration in setting up
casinos in India,

(b) whether it is also a fact that some
private parties in India have submitted pro-
posals for setting up casinos in Kashmir
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for providing comfort and entertainment
to the tourists visiting the State; and

(c) if so, Governmenls reaction
to?

there-

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) According 1o our informa-
tion Mr, Richard L. Graves was to wisit
India for Shikar but did not arrive as
expected,

(b) No, Sir.

(c) As the type of entertainment offered
in casipos is a State subject, it is a ques-
tion for the State Governments concerned
to decide. The J&AK Government has in-
dicated that the idea is not acceptable in
principle.

CrasH oF DeLHi FLYING CLUB AIRCRAFT

*205. DR. RANEN SEN:
SHRI BHOGENDRA JHA :
SHRI K. P, SINGH DEO:
SHRI K. K. NAYAR :
DR. KARNI SINGH :
SHRI ONKAR LAL BERWA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI YASHPAL SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether an aircraft belonging to the
Delhi Flying Club crashed recently resuit-
ing in the death of two trainee pilots;

(b) whether the crashed aircraft was
an obsolete one;

(c) whether any enquiry has been made

to find out the causes of the ‘accident;
(d) if so, the findings thereof, and
(¢) the action taken thercon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) to (e) The accident is under in-
vestigation by an officer of the Civil Avia-
tion Department,
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MEDIUM OF INSTRUCTION IN THE INDIAN
UNIVERSITIES

*206. SHRI HEM BARUA :
SHR1 INDRAJIT GUPTA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that a Con-
ference of the States’ Education Ministers
was held at Delhi during August, 1967 to
discuss the medium of instruction in the
Indian Universities; and

(b) if so, the conclusions arrived at
therein ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) and (b) A
Conference of State Education Ministers
was held in April 1967 to discuss the
Report of the Education Commission It
discussed, among other things, the pro-
blem of the medium of instruction in
Indian universities. A copy of the Resolu-
tion adopted by it on the subject is laid
on the Table of the House. [Placed in
Library. See No. LT-1664/67.]

Books FroM U.SS.R.

*207. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to un-
starred Question No. 8382 on the %th
August, 1967 regarding books received
from U.SS.R. and China by the Com-
munist Party of India and state :

(a) whether the enquiries have since

been completed;

(b) if so, the details thereof and the
action taken thereon;

(c) whether the report of the intelli-
gence Burean has been examined by Gov-
ernment; and

(d) if so, the action taken therean ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) The name of the Book House is
the New Century Book House, Madras. It
did not obtain any foreign exchange in
1957-58 from Madras Government under
the Sales Tax Act.

(c) and (d) On inquiriey in regard to
import of books, by this company in
1957-58, no action is found called for.
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FREIGHT CHARGES

*209. SHRI BHOGENDRA JHA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the All-India Shippers
Council has drawn attention of Govern-
ment to the high freight charges which
raise the cost of goods and make them
uncompetitive in world markets; and

(b) if so, the action taken by Govern-
ment to fix fmght charges at competitive
level ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):

(2) Yes, Sir. A note on the subject
was sent by the Council to the Commerce
Ministry and copy was forwarded by them
to the Transport Ministry.

(b) The Directorale General of Ship-
ping has started detailed examination of
the specific cases mentioned where it is
alleged that freight rates are inhibiting
exports. The Shippers’ Council has
promised to send comprebensive sugges-
tions after they have completed their own
detailed studies on the subject.

CoMMUNAL HArRMONY

*210. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the steps taken by Government both
through the Press and other mass media
in preserving commuril harmony in the
country;

(b) whether the good offices of the
Press Council have been utilised in so far
as the Press is concerned; and

(c) to what extent thess steps have
yielded the desired results?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN): (a) to (c) A
statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1665/67.]
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PROMOTION oF NON-MATRIC CLrass IV
EMPLOYEES

1260. SHRI D. N. DEB :
SHRI R. R, SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6012 on the 19th
July, 1967, and state whether any deci-
sion has since been taken on the scheme
evolved by the Comptroller and Auditor
General regarding the promotion of non-
matric Class IV employees, who have put
in 15 vears of service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Attention
is invited to the reply given to Unstarred
Question No. 660 on 15th November,
1967, in the Lok Sabha. The matter is
still under consideration,
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CENTRAL CIVIL SERVICES

1261. SHRI M. L, SONDHI : Will the

Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Central Civil Services
(Conduct) Rules, 1964 provide that no
Class 1 officer shall, except with the pre-
vious sanction of Government, permit his
son, daughter or other dependents to accept
employment in any private undertaking
with which he has official dealings;

(b) if so, the number of class I Oificers
who have applied for such permission dur-
ing the period from April. 1965 to
August, 1967; and

(c) the number of cases whers such
permission has been granted and the num-
ber of cases where the permission wag not
granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c) The information is being
collected and will be laid on the Table of
the House as soon as possible,

RETIRED 1.C.S. OFFICERS

1262. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number and names of I.CS.
officers and Secretaries who retired from
service during the last ten years;

(b) the number among them working
now in the Public Undertakings, with their
pnames and designations;

(¢) whether any of the retired officers
were allowed to take employment in pri-
vate sector undertakings in relaxation of
the 2-year retirement rule during the last
10 years; and

(d) if so, their names and the reasons
for such relaxation in each case ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS {SHRI1
VIDYA CHARAN SHUKLA): (a) and
(b): The information is being collected
and will be laid on the Table of the House.

(¢) During the last ten years 19 retired
I.CS. officers were permitted to accept
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commercial employment within 2 years of
their retirement, under Art, 531-B of the
Civil Service Regulations.

(d) A list of such officers is laid on the
Table of the House. [Placed in Library,
See No. LT-1666/67.] Before grant of per-
mission cases were examined on merits
and the Government were satisfied that
the officers had no previous dealings with
the proposed employer, their duties in com-
mercial employment were not such as to
give unfair advantage to the employer or
to bring him into conflict with the Gov-
ernment, and that the proposed employ-
ment was of a thoroughly reputable kind
and no contact or liaison work was in-
volved,

PARADEEP PORT

1263. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the average monthly traffic at Para-
deep Port and the freight earnings
from; and '

(b) the steps taken towards rapid deve-
lopment of the port?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V., K. . V. RAO):
(a) and (b) Under the first stage develop-
ment programme, an iron ore berth has
been built at the Port  with
handling facilities to cater to a traffic of
2 million tonnes of iron ore per amnum.
The Port is in operation since 19-11-1966.
The average monthly traffic handed and
the average monthly income of the Port
from 19-11-1966 to the end of October
1967 is given below :—

Period Average Averege
monthly monthly
trajfic income

(Rs. lakhs)

19-11-66 to

31-3-67 15,600 tcnnes 1-62
1-4-67 to

31-10-67 57,400 tonnes 52
The question of construction of a

general cargo berth and augmenting the
capacily of the ore handling plant to en-
able it to handle 4 million tonnes per
annum is under consideratjon.
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KERALA CENSUS DEPARTMENT

1264. SHRI P. VISWAMBHARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons who had
put in more than five years of service re-

trenched in the Census Department in
Kerala;

(b) whether Government have received
any representation from these retrenched
personnel requesting for appointment in
Central Government service;

(c) the number of the retrenched per-
somnel who have since been absorbed in
the Central Government Service; and

(d) whether Government would take

steps to absorb all the retrenched per-
sonnel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY): (a) Two.

(b) Yes, Sir.

(c) Of the 15 persons who were re-
trenched from the Office of the Super-
intendent of Census-Operations, Kerala, it
has been possible to find alternative em-
ployment for all except three.

(d) Efforts to absorb the remaining per-
sons arc continuing.

ILAS. anp LP.S. OFFICERS FROM GUJARAT
oN DEPUTATION AT CENTRE

1265. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of I.AS. and I.P.S, Offi-
cers from Gujarat who are now on deputa-
tion with the Central Government; and

(b) whether the full deputation quota
of Gujarat has been availed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) TAS.
23; LPS. 14.

(b) While the Central deputation guota
for the I.P.S. has been fully utilized, it is
shortly by 1 in the case of the I.A.S.
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‘SCHOLARSHIPS TO GUJARAT STUDENTS FOR
STUDIES ABROAD

1266. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of EDU-
CATION be pleased to state :

(a) the number of students belonging
10 Gujarat who were awarded foreign
scholarships and who were sent abroad
during 1965-66 and 1966-67;

(b) the number of applications received
therefor; and

(c) the number of students selected out
of them?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SNGH):

(a) 1965-66 1966-67
6 10
(b) 1965-66 1966-67
11,693 8.838
(c) 1965-66 1966-67
422 446
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ScHEDULED CASTES AND SCHEDULED
TRIBES

1268. SHRI D. R. PARMAR : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the total population of Scheduled
Castes and Scheduled Tribes in each State
and Union Terrilory;

(b) the percentage prescribed for the
S:beduled Castes and Scheduled Tribes for
‘Class 1, T and Il Government Service im
each State and Central Government;

(c) whether reservations for the Sche-
duled Castes and Scheduled Tribes in
Central and State Government services are
being maintained in the ratio of their popu-
la‘ion, category-wise; and

(d) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) A statement
giving the total population of Scheduled
Castes and Scheduled Tribes in each State
and Union Territory, according to 1961
Census, is given in Annexure I laid on the
Table of the House. [Placed in Library.
See Mo. LT-1667/67.]

(b) to (d). A statement showing the
percentages of reservation prescribed for
Scheduled Castes and Scheduled Tribes in
vacancies in posts filled on an all-India
basis (generally Class 1 and II posts arc
filled on this basis) and in vacancies in
posts filled on a regional basis (generally
Class 11T posts are filled on this basis), in
Central Government services, is given in
Annexure II laid on the Table of the
House. [Placed in Library., See No. LT-
‘167.) A statement showing the total num-
her of employces under the Central Gov-
ernment and the Scheduled Castes and
Scheduled Tribes amongst them, as on
I-1-1966, in Class I, IT and ITI, is also given
in Anmexure III laid opn Table of the
House, [Placed in Library. Sce No. LT-
167].

Reservations have been made for Sche-
duled Castes and Scheduled Tribes only in
vacancies in services and posts filled by
-direct recruitment and also in vacancies in
‘Class 111 and IV post filled by promotion
by sclection or throngh departmental com-

petitive examination in grades to which
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there is mo direct recruitment whatever.
The quota of reservation has thus to bs
observed in vacancies as and when they
occur in services and posts filled by direct
recruitment and in services and posts filled
by promotion to the extent reservation is
permissible in such posts. There is mno
quota fixed for representation of Seheduled
Castes and Scheduled Tribes vis-g-vis the
total number of employees in a grade of
service or a Ministry/Department etc.
Also, in Ministries/Departments, attached
and subordinate offices, vacancies in posts
are filled by methods other than direct
recruitment or promotion, e.g., by deputa-
tion or permanent transfer. When vacan-
cies are filled by deputation or permanent
transfer, no reservations have been pres-
cribed for Scheduled Castes and Scheduled
Tribes, There is also no reservation for
Scheduled Castes and Schedmled Tribes in
vacancies in Class I and II posts filled by
promotion. Viewed in this light, it would
not be correct to expect that the stremgth
of Scheduled Castes and Scheduled Tribes
in a Ministry/Department/Attached Office/
Subordinate Office would be either in the
ratio of their population or in the ratio
or reservations for them ip direct recruit-
ment or, where applicable, by promotion.
However, a Working Group headed by Shri
M. R. Yardi, Additional Secretary, Minis-
try of Home Affairs has been set up to
examine inter alia the question of improv-
ing the recruitment of Scheduled Caste
personnel in Government services at the
Centre and in the States. The Report of
the Committee is expected shortly.

As for State Services, reservation in
State Services is the concern of the respec-
tive State Governments, vide Article 335,
read with Articles 16(4) and 12, of the
Constitution,

MmasTERs oN TOUR ABROAD

1269. SHRI K. N. PANDEY :
SHRI MOHAN SWARUP :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether most of the Members of
the Council of Ministers were on tour
abroad from August to the 12th Novem-
ber, 1967; and

(b) how much foreign exchange was
spent on each Minister 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b).
Information is being collected and will be
laid on the Table of the House in due
course,

MiINISTERS” VISITS ABROAD

1270. SHRI SURENDRANATH DWI-
YEDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is any single Cabinet
Minister who has not visited any foreign
country during the last inter-session period;

(b) which are the Ministers, Ministers of
State and Deputy Ministers who did not
go on tour abroad at all during the last
inter-session period; and

(c) whether there is any restriction on
their travels ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) Yes, Sir,

(b) The information is being collected
and will be laid on the Table of the Houss
in due course.

(c) Tours are undertaken by Ministers
only when they are necessary in connec-
tion with the proper performance of their
duties. The question of any restrictions
thereon does not, therefore, arjse.

BorDER INCIDENTS BETWEEN INDIA
AND PAKISTAN

SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA :
SHRI Y. A. PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the number
of Border incidents between India and
Pakistan in the Eastern Sector has increased
recently; and

(b) if so, whether Government have
taken adequate steps to check such inci-
dents and also to prevent any large scale
invasion by the Pakistani army on this
sector ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
No, Sir. However, all possible steps have
been taken to deal with amy situation that
may arise on this, or any other sector.

1271.
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SecoNp BRIDGE Over River HoooLy

1272. DR. RANEN SEN: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether any plan has been finalised
to comstruct a second bridge over the river
Hoogly in Calcutta; and

(b) if so, the steps taken to expedite the
same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). The proposed second
bridge over the river Hooghly is a State
Scheme. The Government of West Ben-
gal are, therefore, primarily concerned in
the matter. [t is understood that they have
approved the project for this work at an
estimated cost of Rs. 16.52 crores for in-
clusion in their Fourth Five Year Plan and
have also finalised the alignment and loca-
tion of the bridge. The first stage of the

j implementation, involving the
scrutiny and vetting of documents for invit-
ing tenders, is mow in progress.

COMMITTEE ON  REPRESENTATION OF
SCHEDULED CASTES AND SCHEDULED TRIBES

1273. SHRI SIDDAYYA : Will the Mi-
nister of HOME AFFAIRS be pleased to
slate :

(a) whether the Committee set up by the
Prime Minpister to study the representation
of the Scheduled Castes and Scheduled
Tribes in Services and the grant of lands to
them bhas submitted its report;

(b) if so, the recommendations made by
it; and
(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No. The re-
port is expected to be submitted by the
Study-Group in the course of this month.

(b) Does not arise.

(c) The Study-Group was set up in
April 1967 and had to examine the pro-
blems referred to it in detail. The Study
Group also wanted the Director General
of Employment and Training to make a
study of the problems of placement of
Scheduled Caste persons in services through
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the machinery of the National Employment
Service. Hence it could finalise the report
only after the results of this study were
available,

Staixe IN CENTRAL GOVERNMENT EM-
PLOYEES STORES, NEw DELHI

1274. SHRIMATI SUSEELA
GOPALAN :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI VISWANATHA MENON:
SHRI MARANDI :

Will the Minister of HOME AFFAIRS
be pleased to stale :

(a) whether it is @ fact that employees
of the Central Government Consumer Co-
operative Stores, New Delhi, went on strike
recently;

(b) if so, what are their demands;

(c) the steps taken by Government to
settle the dispute; and

(d) the effect on the Central Govern-
ment employees, following the closure of
ration shops due to strike ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes Sir, but
quite a number of stores of the Society
remained open.

(b) Their majn demand was increase in
wages. .

(c) The dispute has already been settled
amicably by mutual agreement between the
Management and the representatives of
workers. .

(d) Central Government employees and
other registered as ration-card holders with
the Stores which remained closed, wore
allowed to obtain their requirements from
the neighbouring Authorised Ration
Depots.

ProPOSED DHARNA BY WEST BENGAL
MiNisTERS 1IN DELMI I AUQUST, 1967
1275. SHRI HEM BARUA :
SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
‘dharna’ proposed by some West Beagal

AGRAHAYANA 1, 1889 (SAKA)

Writters Answers 1900
Ministers at Delhi in last August was ulti-
mately given up; and

(b) if so, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
No ‘dharna’ was offered by any West
Bengal Ministers at Delhi. Some West
Bengal Ministers called on the Prime Minis-
ter at New Delhi and discussed with her
the then prevailing food situation in the
State.

NATIONAL COUNCIL OF EDUCATIONAL RE-
SEARCH AND TRAINING

1276. SHRI SIDDAYYA : Wil the
Minister of EDUCATION be pleased to
state :

(a) whether serious charges of corrup-
tion, nepotism and mismanagement in the
National Council of Educational Research
and Training as published in ‘People’s
Democracy” in its issue, dated the 2Tth
August, 1967 and in ‘Saturday Digest’ in
its issues, dated the 29th July, 1967, 5th
August, 1967, 12th August, 1967 and 19th
August, 1967 have come to the notice of
Government; and

(b) if so, the action taken thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The charges are unfounded.

Loan ror PoLicE HOUSING SCHEME
IN KERALA

1277. SHRI A, SREEDHARAN : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of Kerala
have requested the Central Government to
sanction a loan of Rs. 40,00,000 towards
the Police Housing Scheme for the year
1967.68;

(b) if so, whether the loan has been
sanctioned; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. Under the Central Government Polico
Housing Loan Assistance Schems State
Governments are granted loans cvery year
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taking into comsideration their needs, per-
formance cic.

(b) and (c). A sum of Rs. 14 lakhs has
been sanctiomed.

INDEBTEDNESS AMONG CENTRAL GovEan-
MENT EMPLOYEES
1278. SHRI M, L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
lo siate :

(a) whether Government have conduct-
ed any survey regarding the extent of in-
debtedness among the Central Government
employees; and

(b) if not whether Government propose
to take steps to conduct such a survey in
view of reports of racket of private money
lenders working in various Government
offices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Mo, Sir. Government has no reason
to believe that there is any racket of money
lenders working in Government offices.

SMUGGLING OF VEHICLES TO NEPAL

1279, SHRI K. RAMANI :
SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI C. K. CHAKRAPANI :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware that
road vehicles from India are being smug-
gled 1o Nepal;

(b) if so, the number of vchicles smug-
gled up till now; and

(c) the steps Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) It is reported that 7 cars stolen from
Delhi have been disposed of in Nepal. Up-
to-date information with regard to othgr
States is being collected and will be‘lald
on the Table of the Sabha when received.

(c) The matter is being p-armed with
the Government of Nepal. This is also
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being taken up in the periodic Indo-Nepal
Police Officers’ meetings.

SETHU SaMUDRAM CANAL PROJECT

1280. SHRI R. S. ARUMUGAM : Wil
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) Whether the Sethu Samudram
Canal Project authorities have completed
their studies on technical feasibility of the

(b) if so, when this project will be
taken 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The report on the Sethusamu-
dram Project is expected to be received by
the end of the current financial year.
Further action on the Project can be taken
only after the receipt and examination of
the report.
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Funps FOR DELHI ADMINISTRATION

1282, SHRI RAM KISHAN GUPTA :
SHRI RAGHUVIR  SINGH
SHASTRI :

will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have consider-
ed the request of the Delhi Administration
for more funds; and

(b) if so, the nature of the decision
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Delhi Administration requested
for additional funds amounting to
Rs. 1060.73 lakhs for various items, The
proposals have been considered in  the
concerned Ministries and the present posi-
tion is indicated below :—

(i) Seven proposals involving Rs. 15.77
lakhs have been accepted.

(ii) Seven proposals involving
Rs. 382.40 lakhs have been re-
jected; and

(iii) No final decision have yet betn
taken in the case of 31 proposals
involving Rs. 662,56 lakhs of
these, 16 proposals are pending
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for want of detailed information
from the Delhi Administration.

Visirs oF MINISTERS TO FOREION
COUNTRIES

1283. SHRI J. MOHAMED IMAM :
SHRI S, KUNDU :
SHRI VIRENDRA KUMAR
SHAH :
SHRI P. N. SOLANKI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number and names of the Cen-
tral Ministers who visited foreign coun-
tries during the months of August, Septem-
ber and October, 1967;

(b) the names of countries they visited
and the purpose of their visit;

(c) the total expenditure incurred as a
result of these tours;

(d) whether they have submitted any
reports to the Prime Minister about their
activities abroad; and

(e) if so, whether Government propose
to lay a copy each of these reports on the
Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. S. RAMASWAMY) : (a) to (e). The
information is being collected and will be
laid on the Table of the House in due
COurse.

ExcLusioN OF MANIPUR FROM CEASE-FIRE
AREA

1284, SHRIMATI JYOTSNA CHANDA:
Will the Minister of HOME AFFAIRS bs
pleased to state :

(a) whether Government propose to ex-
clude Manipur from the purview of the
cease-fire ggreement with the underground
Nagas; and

(b) if so, since when?
THE MINISTER OF STATE IN THE-
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.
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PAKISTANI INTRUSION INTO INDIAN
TERRITORY

1285. SHRI D. N. PATODIA :
SHRI R. S. VIDYARTHI :
SHRI RABI RAY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) on how many occasions the Pakis-
tan army opened fire during the last three
months on the Indian border forces or had
intruded into the Indian territory both on
the Eastern and the Rajasthan sectors;

(b) the loss suffered by the Indian side
as a result of these incidents; and

(c) whether Government have taken up
the matter with the UN, Observers ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) There were
no such incidents,

(b) and (c). Do not arise.

PAKISTAN BoATS SEEN IN KUTCH AREA

1286. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
two Pakistani Boats were seen in Kutch
in Kori Creek—one on the 15th August,
1967 and another in the next week;

(b) whether some families with camels
went to Pakistan in those Boats. and

(c) the steps taken by Government

against this breach 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
According to information received by Gov-
ernment of India, wunidentified country-
crafts were sighted in Kori Creek on 14th,
30th and 31st August, 1967, It is also
reported that three Indiap pationals and
twelve members of their families stealthily
went over to Pakistan in a Pakistani coun-
try craft on 1Ist and 27th August, 1967,
taking with them 30—40 camels,

(c) Intensive Patrolling and vigilance is
being maintained.
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ACTIVITIES OF Mizo HOSTILES IN
CHAURACHANDPUR

1287. SHRI MAYAVAN: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that 100 Armed
Mizo hostiles crossed into Chaurachandpur
Sub-Division of Manipur on the 18th
October, 1967;

(b) if so, whether it is also a fact that
they have been sent by the Mizo National
Front to join the Kuki Nagas and Mizo
hotsiles in the area;

(c) if so, whether it is also a fact that
these Mizos have burnt down three vil-
lages in the Miment area; and

(d) if so, whether reports have also
been received that they are putting the
loyal people to insult and have let Joose
the reign of terror in the Western Sector
of Mizo hills ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
gang of about 50 Mizo hostiles is reported
to have crossed over to Chaurachandpur
sub-division on the 18th October, 1967.

(b) and (c). There is no such informa-
tion.

(d) The Mizo rebels terrorise and force
the villagers in the interior to join them

and act as their agents and also work for
them,
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AssaM REORGANISATION SCHEME

1289, SHRI RABI RAY: Wil the
Minister of HOME AFFAIRS be pleased
1o state:

(a) whether it is a fact that the Prime
Minister received a youth delegation from
Assam in Delhi and a memorandum was
submitted to her regarding the Assam Re-
organisation Scheme; and

(b) if so, Government’s reaction there-
t0?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A delega-
tion consisting of representatives of the
Assam Pradesh Youth Congress Ad Hoc
Committee met the Prime Minister on 25th
October, 1967, and presented to her a
memorandum urging the Government of
India to implement the recommendations
of the Mehta Committee for the reorgani-
sation of Assam.

(b) I propose to have consultations with
leaders of different parties in the House
to evolve a basis for reorganisation of the
State of Assam acceptable to all sections of
the people.
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Roaps OF BORDER AREAS OF RAJASTHAN

1290. SHRI O. P. TYAGI:
SHRI AMRIT NAHATA :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the work
of construction of vital roads on the Rajas-
than borders has been entrusted to the
State P.W.D, resulting in slow progress and
slackness in the construction of roads;

(b) if so, the reasons for entrusting this
work to the State P.W.D.; and

(c) whether Government propose to en-
trust the comstruction of these roads to
the Ministry of Defence 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

(a) Yes, Sir; it is a fact that the work
of the construction of strategic roads on
the Rajasthan borders has been entrusted
to the State P.W.D., but this has neither
resulted in slackness in construction nor,
under the present circumstances, in slow
progress.

(b) The question does not arise.

(c) There is no proposal to entrust the
work of the construction of these roads to
the Defence Department.

INVESTIGATION BY ‘OCEANOGRAPHER'

1291. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state the result of the investi-
gations made abroad by ‘Oceanographer’
regarding the behaviour of the Indian
Monsocon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : The ship is on
a world-wide cruise and she is expected
to return to her home port only in Decem-
ber, 1967. The actual study of the data
will commence only after the ship returns
home. Any report of the results would
be available only after the scientists have
completed the analysis on the data.

KERALA STATE TRANSPORT
CORPORATION
1292. SHRI A. SREEDHARAN : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :
(a) whether it is a fact that the Govern-
ment of India had given ap assurance to
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the Government of Kerala that substantial
financial assistance would be given to the
State Transport Corporation;

(b) if so, whether Government
kept up this assurance; gnd

(c) if not, the reasons thercof ?

have

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (c). The Central Government (Mi-
nistry of Railways) have agreed to parti-
cipate financially in the Kerala State Road
Transport Corporation by contributing
capital to the extent of 20% of the total.
This Corporation started functioning from
1-4-1965 and the Central Government pro-
vided capital to it to the extent of Rs. 75
lakhs and Rs. 50 lakhs during the years
1965-66 and 1966-67 respectively, Since
the value of the assets of the Kerala Road
Tramsport Department, taken over by the
above mentioned Corporation, has been
assessed at about Rs. 500 lakhs, the Cen-
tral Government have thus paid their
share to the Corporation’s capital.

The question of paying the Central
Government's share of capital to the Cor-
poration during the current financial year
(i.e,, 1967-68) is under consideration.

PUBLICATIONS BROUGHT OUT BY INDIAN
MUusguMs

1293. SHRI A. SREEDHARAN : Will
the Minister of EDUCATION be pleased
to state :

(a) whether Government have takl:n
any steps to popularise in India and abroad
the publications brought out by the Indian
Museums; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). The icfor-
mation js being collected and will be laid
on the table of the House in due course.

RepatRs To RoaDs AND HIGHWAYS
DAMAGED BY RAINs

1294, SHRI 8. C. SAMANTA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the extent of damage caused to the
roads and highways in Delhi and other
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highways in the country due to unusually
heavy rains this year;

(b) the amount spent and earmarked for
repairing the roads and highways; and

(c) whether any assistance has been
given to the Municipal Corporation, Delhi
and the NNDM.C. and the States parti-
cularly, the Union Territories for the
purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) to (c). The Government of India are
primarily responsible for roads declared as
Narlonal Highways in the country and
roads in the Union Territories. All roads
other than National Highways in the
States are essentially the responsibility of
the State Governments concerned. The
requisite information with regard to Na-
tional Highways and of roads in the Union
Territorics is being collected and will be
laid on the table of the Sabha as soon
as possible.

SaLar Junc Museum EMPLOYEES

1295. SHRI K. RAMANI :
SHRI E, K. NAYANAR :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI P. P. ESTHOSE :
SHRI SATYA NARAIN SINGH :

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have received
any memorandum from the Salar Jung
Museum Employees’ Union, Hyderabad
through  Keskar's Crime Registration
Bureau, Hyderabad;

(b) if so, the main points received in
the memorandum;

(c) whether Government have investi-
gated into the matter and, if so, the find-
ings thereof;

(d) whether any officer has been found
guilty and, if so. the names and designa-
tions of the officers concerned; and

{e) the action taken by
thereon ?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.
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(b) (i) Alleged corruption of wvarious
officials of the Museum and an officer of
the Ministry of Education,

(ii) Cases of alleged misappropriation
and Criminal breach of trust of Museum
property including art objects; and

(iii) Details of thefts in the Museum.

(c) The Salar Jung Museum Board
which is an autonomous body, is already
seized of the matter. However, as far as
thefts are concerned, the State Police and
the Special Police Establishment have been
sent papers but the result of their investi-
gations have not been communicated to
Government so far.

(d) Not yet, Sir.
(e) Does not arise,

NaTionNaL SHIPPING BoArD

1296. SHR1 K. RAMANI :
SHRI A. K. GOPALAN :
SHRI P, GOPALAN :
SHRI UMANATH :

SHRIMATI SUSEELA GOPA-
LAN :
SHRI C. K. CHAKRAPANI :

SHRI VISWANATHA MENON :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that there is no
representative from Kerala on the National
Shipping Board;

(b) if so, the reasons therefor;

"(c) whether Government have received
any representation from the Kerala Gov-
ernment regarding representation on _the
National Shipping Board; and

{d) if so, the steps taken in the matter?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V, RAO):
(a) Yes, Sir.

(b) Section 4(2) of the Merchant
Shipping Act. 1958 which lays down the
composition of the Natjonal Shipping
Board does not provide for any state-wise
representation of the Board. There is no
representative of any State Government on
the Board. The question of nominating
a representalive of the Government of
Kerala does not, therefore, arise,
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(c) and (d). Yes, Sir. The above.posi-
tion has been explained to the Gowern-
ment of Kerala. It was also explained to
them that any representation given to the
State of Kerala would naturally invoke
similar claims from other marjtime State
which it would be difficult to resist,

CENTRAL ROAD TRANSPORT CORPORATION
1297. SHRI K. RAMANI :
SHRI UMANATH :
SHRI MOHAMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :
(a) whether it is a fact that the employees
of the Central Road Transport Corporation
went on a strike on the 24th October, 1967;

(b) if so, the details of their demands;
and
(c) the sieps taken to settle the dispute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The employees of the Delthi Branch of
the Central Road Transport Corporation
remained on strike from the 24th October
to the 6th November, 1967.

(b) The main demands of the employees
were re-instatement of two temporary em-
ployees, whose services had been terminated
by the Corporation on the 23rd October,
1967 and grant of same holidays to them
as in the Central Government offices.

(c) Discussions were held with repre-
sentatives of the Workers/Union., The two
employees, whose services had been termi-
nated, were re-instated and the strike was
called off from the 7th November, 1967.

CaLcuTtra PoRT COMMISSIONER

1298. SHRI DHIRESWAR KALITA :
SHRI INDRAJIT GUPTA :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that ¢ one-man
Commission is being set up to enquire into
the financial position of the Calcutta Port
Commissioner; and

(b) if so. the composition and terms of
reference of the Commission ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R, V. RAO):
(a) and (b). A one-man Commitlee con-
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sistimg of Shri P, C. Bhattacharyya, Ex-
Governor of the Reserve Bank of India has
been set up to enquire into the financial
position of the Commissioners for the Port
of Calcutta, Copies of the Resolutions of
the Ministry of Transport and Shipping
No. 9-PG(89)/66, dated 22nd September,
1967 and No. 9-PG(104)/67, dated 9th
November, 1967 regarding the appointment
of the Committee and its terms of reference
etc. are laid on the Table of the House.
[Placed in Library. See No. LT-1668/67].

MERCHANT Navy TRAINING ACADEMY

1300. SHRI BEDABRATA BARUA :
SHRI D. N. DEB:
SHRI VASUDEVAN NAIR :
SHRI R. R, SINGH DEO :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is proposed to set up a
Merchant Navy Training Academy in Goa;

(b) if so, when the final decision in this
regard is likely to be taken; and

(c) the details of the pr ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V, K. R. V. RAO):
(a) Yes Sir. The proposal to set up a
Merchant Navy Training Academy in Goa
has been accepted in principle.

(b) In view of financial stringency, no
definite indication as to when the final deci-
sion in this regard is likely to be taken can
be given at this stage;

(c) Precise details of the proposal are
still being worked out, The object under-
lying the proposal is to develop esprit-de-
corps among eogineering and navigating
cadets, who are at present receiving training
in the Marine Engineering College and the
Training Ship Dufferin separately,
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MissEHAVIOUR BY PASSENGERs v 1.A.C.
FLIGHT

1303, SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of the passengers who
consumed liquor on the Caravelle flight
from Delhi to Bombay of the [.A.C. on
the 17th July, 1967 and created a distur-
bance which the Commander of the air-
craft could not control;

(b) whether the behaviour of these pas-
sengers was objectionable and whether as
a result thereof the Commander was com-
pelled to radio for the police to be present
at the Santa Cruz airport to take charge of
the drunken passengers; and

(c) if so, the action taken by the Police
or the LLA.C. against those passengers 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). On a report made
by the Cabin Attendants to the Commander
that three passengers had coosumed liquor
in flight and had misbehaved, the Comman-
der radioed a complaint to Bombey for
Police to be available when the aircraft
landed there. The Police accordingly was
present and when the aircraft landed, it
took charge of the three passengers concern-
ed. It appears that the passengers were
subsequently released by the Police and no
further action against them was taken, pre-
sumably for want of conclusive evidence.
The passengers involved in this incident have
also made a complaint to the Corporation
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that a wrong allegation had been made
against them by the Commander of the
aircraft. The whole matter is being enquir-
ed into by the Corporation. In the mean-
while it is considered that it will not be
advisable in the public interest to give out
the names of the three passengers concerned.

ConsuMmNg oF Liguor IN I.A.C. FLIGHTS
1304. SHRI BABURAO PATEL : Will

the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) whether the 1.A.C. allows its passen-
Eers to consume intoxicating liquor on its
aircraft during flights; and

(b) if so, the reasons therefor and the
steps taken to ban the same ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Indian Airlines do not ob-
ject to the passengers consuming their own
drinks in flight 15 minutes after take-off
and before landing, provided they do not
get into a state of intoxication or start mis-
behaving. On their international flights,
I.A.C. sell alcoholic beverages to its passen-
gers who may consume the same in flight
or take them home,

(b) Consumption of alcoholic beverages
by passengers in flight does not cause any
hazard and as such, ILA.C. cannot object

if the passengers want to consume their own
drinks.

HoTEL DEVELOPMENT FUND
1305. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
SHRI MARANDI :

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
2238 on the 13th June, 1967 regarding
‘Hotel Development Fund and state :

(a) whether the terms and conditions for
the disbursement of the loan to the hotel
industry have since been finalised;

(b) if so, when the loan fund would
start operating; and

(c) whether Government of India are
also considering to recognise tourism as an
industry ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
‘SINGH) : (a) No. Sir, The terms and
conditions for the grant of loans are under
finalisation.
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(b) Disbursements will be made from
the loan fund as soon as the terms and con-
ditions are finalised.

(c) Tourism has already been recognised
as an industry by the Government of India,
who have further directed that the various
segments of the tourism industry, namely
hotels, travel agencies, shikar outfitters and
tourist car operators should receive high
consideration for their needs in developing
the industry, and that their essential require-
ments should be met on a priority basis.

EpucaTioN COMMISSION RECOMMENDA-
TIONS
1306. SHRI CHENGALRAYA NAIDU:
SHRI S. C. SAMANTA :

Will the Minister of EDUCATION be
pleased to state :

{a) whether it is a fact that Government
were considering a proposal to set wp a
Committee of Vice-Chancellor to devise
ways and means to implement the recom-
mendations of the Education Commission;
and

(b) if so, when the final decision is
likely to be taken in the matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.

SEMINAR ON TAMIL STUDIES IN MADR:S
1307. SHRI V. KRISHNAMOORTHI :

Will the Minister of EDUCATION be
pleased to state :
(a) whether Government have been

approached for financial assistance for the
Second International Conference Seminar
on Tamil Studies at Madras; and

(b} the reaction of Government there-
to?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). No,
Sir. Howevt.r a request received from

Headquarters, Paris. The matter is under
the consideration of UNESCO.

REORGANISATION OF TECHNICAL EDUCATION

1308. SHRI YASHPAL SINGH : Will
the Minister of EDUCATION be pleased
1o state :

(a) whether Government are Mng
of reorganising technical education with a
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view to making it more diversified with
emphasis on specialised branches such as
petro-chemicals, electronics and materials
management;

(b) if so, the details of the scheme;
and

(c) the time by which the change will
be introduced?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
Technical Education has already been
diversified and specialised courses are being
offered by a number of institutions in elec-
tronics, petro-chemicals, industrial and
business management and so on. Further
diversification will be made according te
manpower requirements,

MinisTER's Tour TO UK.

1309. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Minister of State in his
Ministry paid a visit to the UK, to study
the administrative set-up there; and

(b) if so, his main findings?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) and (b).
The Minister in the Ministry of Home
Affairs visited U.K. from 10th to 19th
October, 1967. The visit was on the in-
vitation of the Government of UK, to see
the working of some of the important agen-
cies of the Home Office.

CARGO FOR INDIAN SHIPS RETURNING FROM
US.A.

1310. SHRI §. S. KOTHARI : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to refer to the reply given
to Starred Question No, 1657 on the Sth
August, 1967 regarding Cargo for Indian
ships returning from U.S.A. and, state :

(a) whether Government have approach-
ed the food aid giving authorities to allocate
a part of the cargo to Indian ships so that
the Indian ships get sufficient cargo while
returring from U.S.A. and Europe; and

{b) if so. the results thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). Only 50% of the foodgrain
cargo is reserved for U.S.A. flag ships and
the remaining 50% is available for trans-
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port by non-USA flag ships, which could
be all Indian ships, if sufficient Ipdian
tonnage were available. But Indian ships
are able to carry only about 15-18% of
this cargo due to paucity of Indian tonnage.
There is, therefore, no question of asking
for the allocation of a higher quota of
foodgrains for Indian ships.

In spite of this availability of foodgrain
cargo, there is under-utilisation of capacity
of liner ships returning from the Pacific
Coast of US.A. This is because the liner
ships normally carry general cargo and can
accept foodgrains only in bagged condition
whereas the food grain available i¢ generally
in bulk i.e. in loose condition,

The real remedy for this situation lies in
reducing the number of liner ships operat-
ing between India and West Coast of U.S.A.
to a level commensurate with the availability
of general cargo from that area. This
question is already being examined as stated
in the answer to Starred Question No. 1657
on 8-8-1967.

DELHI-SRINAGAR CARAVELLE FLIGHT

1311. SHRI ONKAR LAL BERWA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stats:

(a) whether it is a fact that the sche-
duled Caravelle flight from Delhi to
Srinagar, which was to be inaugurated on
the 28th October, 1967, was postponed;
and

(b) if so, the reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The inaugural flight
by Caravelle aircraft to Srinagar was ori-
ginally scheduled to take place on the 8th
October but had to be postponed due to
conditions prevailing in Srinagar on that
date. It took place on the 23rd October.

REORGANISATION OF MNAV-NALANDA MAHA-
VIHARA AND HUEN TsanG MEMORIAL

1312. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of EDUCA-
TION be pleased to state :

(a) whether any decision on the question
of Nav-Nalanda Mahavihara and Huen
Tsang Memorial which has since besn
taken: and

(b) if so, the mature thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). No final
decision has yet been taken. A decision
will be taken after Government have care-
fully studied the heavy financial implica-
tions of the proposal.

COMPENSATION FOR AIR-CRASH VICTIMS

1313. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 6580 on the 25th July, 1967 re-
garding limits of compensation payable by
the Airlines in case of death or bodily
injury to passcngers in aircraft accidents
and state :

(a) whether the report of the Panel of
Experis on the subject has since been re-
ceived; and

(b) if so, the decisions taken thereon?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. A copy of the
report submitted by the Panel of Experts
to the Council of the International Civil
Aviation Organisation has been received by
the Government,

(b) It is premature to formulate a final
decision of the Government as the recom-
mendations of the Panel of Experts have
yet to be considered by the Council of In-
ternational Civil Aviation Organisation.
ARTICLES BELONGING TO ARCHAEOLOGICAL

DEPARTMENT

SHRI CHINTAMANI
GRAHI :

SHRI Y. S. KUSHWAH :
- Will the Minister of EDUCATION be
pleased to refer to the reply given to Un-
starred Question No. 6068 on the 19th
July, 1967 and state :

(a) whether Government have received
any further information regarding the
number of articles belonging to the Archa-
eological Department kept in the British
Museum;

(b} if so, whether demand for
return has been made; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI

1314, PANI-

their

AGRAHAYANA 1, 1889 (SAKA) Written Answers

1920

SHER SINGH) : (a) No tangible informa-
tion has been received so far.

(b) and (c). This question can be con-
sidered when all available information re-
quired for the purpose is received.

DrpLoMAaTIC Missions IN INDIA

1315. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the diplo-
matic missions of USA, USSR,
U.K., China and Pakistan spend a huge
amount of money each for propaganda
work in our country through books, perio-
dicals, pamphlets and ‘friendship” or
‘amity” type organisations;

(b) if so. the names and number of
these books, pamphlets and periodicals in
English and other Indian languages im-
ported and printed in India by such mis-
sions;

(¢) how many of these propaganda lite-
rature are sold, subscribed and freely
distributed;

(d) the estimated amounts spent by
cach of these diplomatic missions for such
propaganda purposes:

(e) what are the names of ‘friendship
organisations’ or ‘amity associations’ of
these foreign countries organised in col-
laboration with Indians and who are the
Indian personnel associated with such orga-
nisations; and

(f) whether Government have made or
likely to make any survey about such pro-
paganda activities undertaken by  these
foreign diplomatic missions and assess their
impact upon the national interest of India?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) These
diplomatic  missions publish and dis-
tribute such books. periodicals, pamphlets,
etc. They also encourage ‘friendship’ or
‘amity’ type organisations. The Govern-
ment have, however, no means of ascer-
taining the expenditure of these missions on
such activities.

(b) to (e)., Information is being col-
lected and will be laid on the Table of
the House.

(f) No such survey has been made or is
at present contemplated,
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CoLLAPSE OF SCHOOL BUILDINGS IN WEST
BENGAL

1316. SHRI SAMAR GUHA : Will the

Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that as a result
of the recent devastating flood in Contai
sub-division and other places in Midnapur
District nearly 500 primary and 15 high
school buildings have collapsed and thou-
sands of books of the students washed away
causing serious difficulty for the education

of boys and girls in the flood-affected areas;
and

(b) if so, whether in view of the acute
financial difficulties faced by the Govern-
ment of West Bengal, the Central Govern-
ment propose to provide the West Bengal
Relief Ministry with necessary financjal help
so that the demolished school buildings
might be speedily reconstructed, tuition fees
of the students of the flood-affected areas
excmpted for the remaining period of this
session and books and stationery could be
provided to the needy students ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The specific relief measures to be under-
taken in such cases are primarily the res-
ponsibility of the State Government. The
Government of India only give financial
assistance towards the total expenditure on
relief operations, subject to a ceiling indi-
cated after an assessment of the situation
and the requirements by a Central Team of
officers. In respect of the recent floods in
West Bengal, the Government of India
have already advanced an amount of Rs.
50 lakhs to the State Government towards
their expenditure on relicf measures. Fur-
ther amounts will be made available to the
extent found necessary. .
DevELOPMENT OF CALCUTTA TO ATTRACT

FomElGN TOURISTS

1317. SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether jt is a fact that as compared
to other big cities in India, in recent time,
Calcutta, the second biggest city in Asia
has become less attractive to foreign
tourists, so much so that most of these
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visitors to our country leave India without
visiting Calcutta; and

(b) if so, the basic reasons for such lack
of interest for Calcutta on the part of in-
ternational tourists and the steps taken to
make Calcutta attractive to  foreign
tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). No, Sir. It is
not correct that fewer tourists are now visi-
ting Calcutta than in previous years. In fact
there has been a steady rise from 52,135
in 1962 to 63,134 in 1966. The percentage
this represents of the total tourist traffic has

gone up from 38.8% to 39.6%.

COMMUNAL VIOLENCE

1318. SHRI MADHU LIMAYE :
SHRI ABDUL GHANI DAR :
SHRI SHIVA CHANDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of incidents of the out-
break of communa] violence/riots in vari-
ous parts of the country during last inter-
Parliamentary Session period;

(b) the loss of life involved;

(c) whether any inquirics bave been or-
dered into the causes of those riots;

(d) the punitive action taken; and
at the people’s

(e) the efforts made
level 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) and (b).
A statement is placed on the Table of the
House. [Placed in Library. See No. LT-
1669/67).

(c) to (e). Police Investigations into the
incidents are being made. Wherever neces-
sary people’s committees have been formed
to mobilize public opinion, The Govern-
ment of India have appointed a Commission
of Inquiry headed by Shri Raghubar Dayal,
Retired Judge of the Supreme Court to in-
quire into the major communal disturbances
which bave occurred since 1st  August,
1967.
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PAROCHIALISM

1319. SHRI MADHU LIMAYE :
SHRI N. K. P. SALVE:
SHRI PARTHASARTHY :
SHRI BIBHUTI MISHRA :

Will the Minister
be pleased to state :

(a) whether Government have made any
study of the parochialism and discrimina-
tion that take the form of resident quali-
fication for Government services, percent-
ages and quotas—open or secret—for
“local” people in various States; and

of HOME AFFAIRS

(b) the steps taken by Government to
combat this parochialism and ensure equal
opportunities to all.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir, The
Public Employment (Requirement as to
Residence) Act, 1957 enacted by Parliament
repealed all the laws in force in the States
and Union Territories with regard to re-
quirements as to residence for purposes of
employment or appointment under the State
or under local or other authority but Sec-
tion 3 of the Act empowered the Central
Government to make rules prescribing re-
quirement as to residence within Telangana
area of Andhra Pradesh and within the
Union Territories of Himachal Pradesh,
Manipur and Tripura for appointments in
subordinate services or posts under the con-
trol of the State Government/Administra-
tion or to any service or post under a local
authority in these areas. The special con-
sideration shown to the Telangana area was
pursuant to an agreement reached between
Andhra and Telangana leaders in connec-
tion with formation of Andhra Pradesh and
the provision for special protection in Hima-
chal Pradesh, Manipur and Tripura was
made in view of the backwardness of these
Territories. The aforesaid Act was brought
into force on March 21, 1959. Rules under
Section 3 of the Act promulgated by the
Central Government provided for require-
ment as to residence for certain specified
periods in Telangana area of Andhra Pra-
desh and in Union Territories of Himachal
Pradesh, Manipur and Tripura prior to ap-
pointment in those areas, Even these spe-
cial provisions are to remain in force for
a limited period of ten years from the com-
mencement of the Act of 1957, viz. March
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21, 1959, vide Section 5 of the Act as
aqendd by the Public Employment (Re-
quirement as to Residence) Act, 1964,

Except to the extent indicated above, there
can be no restriction regarding residence
within a particular State or Union Territory
for purpose of employment under the Gov-
ernment, nor is the Government of India
aware of any such restrictions having been
imposed by the State Governments in con-

fravention of the provisions of the afore-
said Acts.

(b) Does mot arise.
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HONORARY MAGISTRATES IN DELHI
1321. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :
(a) whether Government have received
recommendations from the Metropolitan
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Council of Dethi for the abolilion of the
jnstitution of Honorary Magistrates in Delhi;

(b) if so. the action taken on the recom-
mendations of the Council; and

(c) if mo action has been takenm, the
reasons therefor ?

THE MINISTER OF STATE IN THE
WINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) : (a)
to (c). When the Bill for the separation of
“the judiciary from the executive in Delhi
was considered by the Metropolitan Council
on the 19th October 1967, the Council took
the view that there should be no Homorary
Magistrates and suggested an amendment to
the Bill. The amendment recommended by
the Council has been received and is being
examined,

DeLmi PoLICE

1322. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the reasons for the delay in com-
pleting the trial proceedings of the Delhi
Police personnel who were arrested for their
role in the Policemens’ sirike and demon-
strations;

(b) the number of Policemen still behind
the bars; and

(e) whether Government are aware that
their families are suffering from harassment
and economic distress 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) : (a)
The trial of these cases were held up pend-
ing disposal of a petition submitted by
some of the accused in the Supreme Court
secking transfer of these cases to some
Court outside Delhi. On the orders of the
Supreme Court that these trials be held by
Special Magistrates not belonging to the
Delhi-Himachal Pradesh Civil Service Cadre.
necessary action has been taken and the
trials will commence very soon,

(b) None.

(c) The accused policemen have been
placed under suspension as required by the
rules and are receiving the subsistence al-
lowance admissible to them,
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RIVERS STEAM NAVIGATION COMPANY

1323, SHRI INDRAJIT GUPTA :
DR. RANEN SEN :

Will.the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether any of the surplus staff of
the former Rivers Steam Mavigation Com-
pany have dince been absorbed in other
public sector undertakings;

(b) whether the Committee set up for
this purpose has made any specific propo-
sals to facilitate absorption; and

(c) whether, pending their absorption,
such staff have been paid their due retiral
benefits and full retrenchment compensation?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V. RAO):
{a) Yes, Sir. In addition to about 5,000
persons absorbed in the Central Inland Water
Transport Corporation, about 42 men have
been absorbed in other undertakings

(b) The Committee has infer aliz recom-
mended that :—

(i) The Employment Exchanges should
be authorised to nominate the
surplus men on a priority basis
against suitable vacancies under the
Central and State Governments and
public sector undertakings,

(ii) Relaxation in age should be grant-
ed to the surplus men upto the
age of 55 years for the purpose
of re-cmployment,

(iii) Relaxation in educational qualifica-
tion should be granted to the non-
Matriculate clerical staff amomg
the surplus men for the purpose
of re-employment, by equating 10
vears continuous service under the
Rivers Steam Navigation Company
as equivalent to Matriculation.

(c) The un-absorbed employces of the
Rajabagan Dockyard of the Company, ex-
cepting 190 men, have already drawn their
dues, The unabsorbed handling labourers
in Assam have also drawn their full dues.
Most of the unabsorbed clerical and sub-
ordinate staff in Assam have been paid
closure compensation and leave pay. Their
gratuity and provident fund dues, however,
remain unpaid as their vervice records and
provident fund accounts are at the Com-
pany's head office in Calcutta which has been
under the forcible and illegal occupation of
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a section of the former employees of the
Rivers Steam Navigation Company. It has
not becn possible for the same reason to
setthe the dues of such of the un-absorbed
employees of the head effice and the
Calcutta Ghats of the Company as are will-
ing to accept their closure dues,
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PAKISTANI ARMS IN DACOIT-INFESTED
AReAS OF M.P.

1327. SHRI SURENDRANATH
DWIVEDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is fact that Pakistani arms

have been found in the dacoit-infested
areas’ of Madhya Pradesh;
(b) whether a thorough enquiry into

the matter has been made;

(c) the steps, if any, taken to stop this
smuggling of arms from Pakistan; and

(d) whether Government have received
any reports from the State Govercment of
Madhya Pradesh about this matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
State  Government have informed that
Pakistani arms have been found in the
dacoit-infested areas of Madhya Pradesh.

(b) to (d). A detailed report regard-
ing this is awaited from the State Govern-
ment.

“Lucky GAMES" 1N CAPITAL

1328. SHRI SHASHIBHUSHAN
BAJPAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether attention of Government
has been drawn to a news item published
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in the Statesman dated the 23rd July, 1967,
regarding “Lucky Games” in the Capital;
and

(b) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The matter is receiving attention
of the Government of India.

C.B.I. REPORTS ON PARADEEP PORT

1329. SHR1 P. VISWAMBHARAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the number of cases registered by the
C.B.I. for investigation into the allegations
of corruption and irregularities in the con-
struction of the Paradeep Port;

(b) when each of these cases was regis-
tered;

(c) the number of cases on which the
C.B.I. have submitted its reports; and

(d) the actions Government have taken
on the C.BI. reports?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V, K, R, V. RAO):
(a) Five.

(b) (i) 3-9-66.

(i) 27-12-66.
(iif) 23-12-66.
(iv) 17-1-67,
(v) 15-7-67.

(o) Two.

(d) The decision taken on the cases
reported for regular departmental action ha:
not yet been communicated to the C.B.I. by
the concerned authorities,
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PERSONAL STAFF OF MINISTERS

1332. SHRI P. GOPALAN :

SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Union Ministers are free to
appoint personal staff from out-side the
Government service;

(b) if so, the total number of such
personal staff appointed by them during
1967; and

(c) the total emoluments paid to them
during 1967 so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN  SHUKLA) : (a)
Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the table of
the House,

Roaps In DeLFX
1333, SHRI P. GOPALAN :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRIMATI SUSHEELA GOPA-
LAN:
SHRI MOHAMMAD ISMAIL :

Will the Minister of TRANSPORT AND

SHIPPING be pleased to state :
o
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(a) whether Government's attention has
been drawn to the mews item published in
the Patriot dated the 20th September, 1967
that bad condition of roads in Delhi is due
to the sub-standard material used by con-
tractors for the construction of roads;

(b) whether Government has enquired
into the matter;

(c) if so, the findings thereof;

(d) whether it i¢ a fact that building
materials belonging to the Delhi Municipal
Corporation were being sold at Motia Khan
Market; and

(e) if so, the steps taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN):
(a) Yes, Sir.

(b) and (c). The Municipal Corporation
of' Delhi are concerned in this matter. They
have intimated that the road-works under
their charge are carried out as per specifi-
cations laid down for each work and men-
tioned in the tender papers and agreements
in each case, but that they have not made
any specific enquiry into the matter,

(d) No such case has come to the notice
of the Municipal Corporation of Delhi so
far,

(e¢) Does not arise.

HINDUSTAN SHIPYARD VISAKHAPATNAM

1334, SHRI P. GOPALAN :
SHRI E, K. NAYANAR :
SHRI A. K. GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHR] GANESH GHOSH :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the manage-
ment of the Hindustan Shipyard, Visakha-
patnamy has not deducted Provident Fund
at the enhanced rate from 1-1-1963 to
28-2-1966 in the case of monthly paid staff
and from 1-1-1963 to 31-8-1966 in the case
of daily rated worker as per Provident
Fund Act as amended in 1962;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
Regional Provident Fund Commissioner,
Andhra Pradesh has asked the management
of the Hindustan Shipyard to deposit contri-
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bution of both employers and employees to
Provident Fund; and

(d) if so, the steps taken in the matter ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V. RAO):
(a) Yes, Sir.

(b) Hindustan Shipyard is an exempted
factory under Section 17 of the Employees
Provident Fund Act from 1952 onwards
and the enhanced statutory rate of 8% does
not apply to the employees of the Shipyard.

(c) Yes, Sir.

(d) The matter has been discussed by
the representative of the Hindustan Shipyard
with the Central Provident Fund Commis-
sioner, Delhi, and the Regional Provident
Fund Commissioner, Hyderabad. The Ship-
yard has since written a detailed letter to
the officers mentioned above and their deci-
sion in the matter is awaited,

CONSTRUCTION OF BUNKERS BY PAKISTAN

1335. SHRI A, SREEDHARAN :
SHRI KAMESHWAR SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether attention of Government has
been drawn to the construction of bunkers
by Pakistan along the Tripura border, and

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) The Govern-
ment have no information of any recent
construction of bunkers by Pakistan along
the Tripura border.

(b) Does not arise,

RAY BHAwAN aND Guest House IN
CHANDIGARH

1336. SHRI BIBHUTI MISRA : Will the

i of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the Govern-
ment of India have allotted Raj Bhawan
and Guest House in Chandigarh to Pun-
jab and Haryana States, respectively; and

(b) if so, the reaction of Haryana Gov-
ernment thereto ?

THE R OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) After the
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reorganisation of Punjab, the Raj Bhawan
continued to be the residence of the common
Governor of Punjab and Haryana, When
a decision was taken to appoint a scparate
Governor for Haryana, the State Guest
House at Chandigarh was placed at the
disposal of that Government for use as the
residence of the Governor. The Raj Bhavan
is now being used as the residence of the
Governor of Punjab,

(b) The Government of Haryana object-
ed to the offer of the State Guest House
on the ground that it was not comparable
to the Raj Bhawan and that in the matter
of residence of the Governor the State'was
not being treated on a par with Punjab.
The State Government was informed that
it was not possible for the Governors of
Punjab and Haryana to share the Raj Bhawan
and that the State Guest House was the
only other suitable building in Chandigarh
which could be used as residence of the
Governor, It was also clarified that no
discrimination against Haryana was intend-
ed in this arrangement

TME-LAG IN FORMULATION AND IMPLE-
MENTATION OF PROJECTS

1337. SHRI S. R. DAMANI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether a directive has been issued
to the Council of Scientific and Industrial
Research to help reduce the time-lag between
the formulation ard implementation of pro-
jects; and

(b) if so, the details thereof and the
reaction of the Council of Scientific and
Industrial Research thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). At
the meeting of the Governing Body of the
CSIR. held on 15th July, 1967, the
President of the C.S.LR, (Prime Minister)

concerny at the delays which
occurred in tackling projects of importance.
She also said that it was necessary to stipu-
late time schedules and have a machinery
for evaluation to overcome the delays which
appeared to be endemic to our system of
functioning. Necessary remedial measures
are being taken by the CSIR. to imple-
ment the directive of the President, CSLR.
to the extent CS.ILR is concerned.
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OPENING OF NEW INSTITUTIONS UNDER
CS.IR
1338. SHRI S. R. DAMANI :
SHRI K. R, GANESH :

Will the Minister of EDUCATION be
pleased to state :

{a) whether the Council of Scientific and
Industrial Research has been advised not
to open any new institutions during the
Fourth Five Year Plan; and

(b) if so, the compelling circumstances
under which it was decided ?

THE MINISTER OF EDUCATION

(DR TRIGUNA SEN): (a) and
(b). The Committee of the Coun-
cil of Scientific and Industrial Re-

search (CSIR) to advise the Director-
General, C. S, L. R, on the Fourth Plan
proposals has advisad that in view of the
limited financial resources: (i) the exist-
ing Laboratories/Institutes should be the
first charge on the Fourth Plan provision
(ii) on new Institutes should be established
during the Fourth Plan period unless there
are compelling reasons,

TRANSPORT INVESTMENT PROGRAMME

1339. SHRI S, R. DAMANI : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether any progress has been
made in the conduct of survey of formula-
tion of Transport investment programme
for 4th or Sth Five Year Plan; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(a) and (b). The Ministry of Transport
Regional Transport Surveys in different
States. The data thrown up by theso
surveys may prove useful jn drawing
up transport investment programmes for
the future, These surveys are at various
stages of progress and it is expected that
final reports covering each regiom/state
will be available early next year.

DEeLHt MUNICIPAL CORPORATION

1340. SHRI VASUDEVAN NAIR : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Delhi Municipal Cor-
poration has presented a claim for over Rs.
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8 crores for “immediate reimbursement™ to
the Central Government;

(b) if so, the grounds on which the claim
has been made; and

(c) the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN  SHUKLA) : (a)
to (c). The Mayor of Delhi came with a
deputation to Home Minister on 13-9-1967
and presented a claim for Rs, 9.45 crores.
The request has been made largely for
grant-in-aid in respect of (i) expenditure
incurred by the Corporation on dearness
allowance payable to the employees of the
Corporation; (ii) recurring expenditure on
the ITl Plan schemes of the Corporation;
and (iii) the improvement of civic facilities
in the rural areas and for the provision of
civic amenities to the floating population of
Delhi. A higher grant-in-aid for expenditure
on secondary and higher secondary schools,
a grant equivalent to duty on Transfer of
Property on Government properties exempt-
ed from the duty and payment of full pro-
perty tax on Government properties not
legally liable to local body taxatiom, have
also been claimed. The Home Minister has
informed the Chairman, Standing Commit-
tee of the Delhi Munijcipal Corporation that
the wvarious requests for granis-in-aid are
outside the scope of the existing pattern of
grant-in-aid being followed for some years
past. For any change in this pattern, the
Government is awaiting the recommenda-
tions of the Commission of Inquiry, ap-
pointed to inquire into the financial resour-
ces and requirements of local bodies in
Delhi.

MANUSCRIPTS OF VICTORIA MEMORIAL
Hae MuseuM, CALCUTTA

1341. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be plea-
sed to state :

(a) whether it is a fact that the valuable
manuscripts of the Victoria Memorial Hall
Museum at Calcutta are fading due to lack
of proper preservation; and

(b) if so, the steps taken to preserve
them properly?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). As in other
Museums' generally, some documents in the
Victoria Memorial Hall were noticed to
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have faded. In order to prevent further
deterioration of these documents glass covers
of the Documents Gallery Hall are being
replaced by ultra violet proof glass. As a
further step in the direction of preservation,

all the doouments have been microfilmed.

and photostat copies prepared.

CONFERENCE OF VICE-CHANCELLORS

1342, SHRI S, C. SAMANTA :
SHRI R. BARUA:

Will the Minister of EDUCATION be
pleased to state :

(a) whether a Conference of Vice-Chan-
cellors was tec:n;ly held at New Delhi;

(b) if s0, the main subjects discussed by
it;

(c) the recommendations or suggestions
made by this conference; and

(d) Government's reaction thereto ?

THE MINISTER OF EDUCATION
{DR. TRIGUNA SEN): (a) Yes, Sir.

(d) The views expressed by the Vice-
Chancellors will be taken into consideration
while formulating the National Policy on
Education.

{b) and (c). A statement is attached.

Statement

(b) The main subject before the Con-
ference was the recommendations of the
Eduncation Commission (1964—66) pertain-
ing to higher education. In this context,
the Conference considered (i) the problems
relating to enrolments, development pro-
grammes, medium of education, student
services and welfare; (ii) higher education
and rescarch in science, engineering and
agriculture; and (iii) problems of gover-
mance of universities including relationship
between universities and affiliated colleges.

(c) The Conference while agreeing with
the main recommendations of the Education
Commission pertaining to higher education
made some observations regarding the ex-
pansion of higher education; improvement
of quality of education; medium of educa-
tion; programme for teachers; student
services #nd welfare; and various other
problems of university administration, viz.,
university autonomy, finance, and appoint-
mment of Vice-Chancellors,
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DEVELOPMENTAL WORKS IN MUSEUMS

1343, SHR1 RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state the funds to be provided
for the developmental works in the museums
during the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): The tentative allocation
at present is Rs. 1.25 Crores.

Crass III ror IV Criss EMPLOYEES

1344. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that there is
reservation for persons belonging to the
Scheduled Castes and Scheduled Tribes in
Class ITI to be filled by promotion; and

(b) if so, how many vacancies were filled
by the Scheduled Castes and Scheduled
Tribes persoms during the last five years
(up to 31-10-1967) in the various Minis-
tries/Departments and  their subordinate
offices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) Yes, Sir.
Where there is no direct recruitment to a
Class IIT Service post, there is a reservation
of 124% and 5% for Scheduled Castes and
Scheduled Tribes respectively in vacancies
in that Servioe/post filled by promotion
through selection, or through competitive
examination, limited to departmental candi-
dates,

(b) Information for the period from
1-11-1962 to 7-11-1963 was not collected
and is, therefore, not available. Information
for the period 8-11-1963 to 31-12-1966, as
available, is given in the statement laid en
the Table of the House. [Placed in Library.
See Mo. LT-167/67). Figures for the
period 1-1-1967 to 31-10-1967 are mot
available, as these figures are collected at
the end of the calender year,

ALL INDIA EDUCATION SERVICE
1346. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS be pleased
to state :
(a) whether any decision has since been
taken in regard to formation of an All
India Education Service; and

(b) if so, the nature thereof ?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN  SHUKLA) : (a)
and (b). All the States having agreed in
principle, a Resolution was passed by the
Rajya Sabha in March 1965, under Article
312(1) of the Constitution, that it is essen-
tial and expedient in the national interest
to constitute the Indian Education Service.
A Bill to amend the All India Services Act,
1951, to bring within its scope the creation
of this Service was introduced in the Lok
Sabha in November, 1965; but it could not
be discussed and passed during the life time
of the Third Lok Sabha, Steps are being
taken to introduce the legislation afresh in
Parliament, In the meantime, various de-
tails are being settled in consultation with
the State Governments,

LITERACY IN THE COUNTRY

1347, SHRIMATI TARKESHWARI
SINHA : Will the Minister of EDUCA-
TION be pleased to state :

(a) the present percentage of literacy of
the Indian population;

(b) the percentage increase of literacy
since Independence; and

(c) the relative figures for rise in per-
centage of population and that of literacy
for the last 15 years?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) According to
one estimate the percentage of literacy in
1967 is about 30.

(b) The percentage of literacy in 1947
is estimated at 14.5. The increase in the
percentage of literacy since Independence
is therefore 15.5. In other words, the per-
centage of Literacy has been doubled in the
last twenty years,

(e) Between 1951 and 1966 the popula-
tion has been increasing at anm average
annual rate of 2.47 per cent. During the
same period, the percentage of literacy has
increased by only 0.75 per cent per annum.
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ProcassioN BY DELHI ScHOOL TEACHERS

1350. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of EDUCATION be
pleased to state :

() whether a procession of Delhi teach-
ers was taken out by the Joint Council of

Action of Delhi Schoals on the 24th Sep-
tember, 1967;

(b) whether a number of teachers includ-
ing women teachers were arrested;

(c) if so, the total number of teachers
arrested; ot
(d) the total number of women teachers
arrested; )

(e) whether it is a fact that the arrested
women teachers were manhandled by the
police; and

(f) if so, the action takem by Govern-
ment to punish the guilty officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). 15,
teackers, -

(e) No, Sir.

(f) Does not arise,

including women
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TaxATiON ENQUIRY COMMITTEE

1351. SHRI K. HALDER :
SHRI K. N. PANDEY :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the Taxation Enquiry Com-
mittee has recommended the abolition of
local levies such as' Octroi;

(b) whether the Committee has recom-
mended surcharge on sales tax, addiional
sales tax, Municipal sales tax or Municipal
turnover tax as some of the alternatives te
the present levies; and

(c) if so, the reaction of Government in
this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :(a)
and (b). Yes, Sir.

(¢) The recommendations of the Com-
mittee are under examination in comsulta-
tion with State Governments and Adminis-
trations of Union Territories.

Tourist HoTeLs

1352. SHRI YOGENDRA SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Air-India has any pro-
posal to construct tourist hotels in partner-
ship with the Indian Tourism Development
Corporation;

(b) if so, the main details thereof; and
(c) the estimated cost of the proposal ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The India Tourism Deve-
lopment Corporation Limited have proposals
to build a hotel at Santa Cruz Airport and
one at Jubhu Beach in Bombay in collabora-
tion with Air-India,

(b) The Hotels at Santa Cruz Airport
and Juhu Beach Bombay would have bed
capacity of 100 & 200 respectively. The
hotels will be fully air-conditioned and
provide all modern amenities,

(c) The allotment made for the hotel at
Santa Cruz Airport in the Fourth Plan is
Rs. 25 lakhs and that for the hotel at
Juhu, is Rs, 20 lakhs, Attempts will be
made to keep within these allocatiors,
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INCRBASE IN A FARES

1353. SHRI HEM BARUA: Will ths
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that the airfares
all over the country have been increaced
by 15 per cent;

(b) if so, whether this increase embraces
air-services to Assam, Manipur and Tripura
also;

(c) whether the special conditions pre-
vailing in these areas were taken into con-
sideration while making this increase;

(d) whether the people of these areas
have submitted representations against this
increase; and

(e) if so, the action taken in the matler?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). With effect from
the 1st August 1967, IAC fares all over
the country were increased by 15% except
for the Dakola services in the Assam area.
For the latter, the increase was only 5%.

(c) Yes, Sir.

(d) Yes, Sir.

(e) The IAC has now decided, with effect
from the 19th November to restrict the
increase to 5% in the Assam area irrespec-
tive of the type of aircraft used.

NAXALBARI

1354, SHRI HEM BARUA :

SHRI S. KUNDU :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the situation in MNaxalbari
in West Bengal has been brought under
cantrol by now;

(b) if so, to what extent;

(c) whether it has been enquired from
the connected international sources about
the reported escape of some Naxalbari ex-
tremists to Tibet vig Nepal; and

(d) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b). The
State Government have stated that the
sitnation in Naxalbari, Kharibari and Phan-
sidewa has been brought under full control.

{c) Government have no information
about the reported escape of some Naxalbari
extremists to Tibet via Nepal.

(d) Does not arise.
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EXPORT OF ANTIQUES

1355. SHRI P. C. ADICHAN : Will the
Minister of EDUCATION be pleased to
state

(a) whether Government have under
consideration eny proposal to set up an un-
dertaking in the public sector to prevent ir-
regularities in the export of antiques; and

(b) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). No decision
has been taken in the matter,

TourisT CENTRES IN MYSORE

1357. SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the pumber of Tourist Centres pro-
posed to be set up in the Mysore State
during the Fourth Plan;

(b) the amount proposed to be granted
to the Mysore State for the purpose; and

(c) the details of the programme ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). A list of tourist cen-
tres to be developed in Mysore State im the
Central and State sectors during the Fourth
Five Year Plan along with the tentative
Plan allocations is laid on the Table of the
House. [Placed in Library. See No. LT-
1672/67).

CAR SMUGGLERS

1358. SHRI MARANDI : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that on the 30th
October, 1967, Delhi Police arrested smug-
glers of cars and wine in Delhi;

(b) if so, the number of such persons
arrested;

(c) the action taken against them: and

(d) whether further measures have been
taken by the Delhi Administration to check
this kind of smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
car or wine smugglers were arrested on
30th October, 1967. However, on the night
of 28/29-10-67 a taxi was chased and stop-
ped by a police party who recovered from
it nine plastic tubes containing 1012 bot-
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tles of illicit liguor wrapped in gunny
bags.
(b) Two persons were arrested.

(¢) A case under Section 61/1/14 Excise
Act has been registered at Police Station,
Tilak Marg, New Delhi, and is under in-
vestigation,

(d) Adequate staff has been pressed into
service to check this kind of smuggling.
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INTERNEES IN DEeoLt CaMp
1360. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased to
state ;

(a) the number of foreigners interned in
the Central Internment Camp, Deoli;

(b) the number of officers, staff and
security guards employed in the Camp; and

(c) the expenditure incurred on the Camp
during the Current financial year so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Twenty-seven,

(b) 103.

(c) Rs. 1,07,000 (approximately) ex-
cluding the expenditure incurred on security
guards and:-medical staff which is to be
reimbursed “to the Government of Rajas-
than,
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DECENTRALISATION OF CENTRAL  SECRE-

TARIAT SERVICE CADRE

1361. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether jt is a fact that the Central
Secretariat Clerical Services, Central Secre-
tariat Services and Central Secretariat Steno-
graphers Services have been decentralised
with effect from the 1st October, 1962;

(b) whether promo'ion in the various
Ministries have been made on the basis of
the same seniority; and

(¢) if nol, the steps taken to safeguard
the interest of seniors in the particular grade
of Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Central Secretariat Service (Section Offi-
cers’ Grade and below) and the Central
Secretariat Stenographers Service were de-
centralised with effect from 1-10-62 and
the Central Secretariat Clerical Service with
effect from 1-11-62,

(b) After decentralisation, promotions
are made on the basis of seniority within
each cadre and not on the basis of a com-
mon all-secretariat seniority.

(c) Disparities in the pace of promotions
in a decentralised set-up are inevitable How-
ever, in order to minimise disparities, mini-
mum lengths of service have been prescrib-
ed for promoljon to the various grades. If
officers with the prescribed minimum length
of service are not available in a particolar
cadre, the appointments are to be made
from a panel furnished by the Ministry of
Home Affairs of persons serving in other
cadres.
S. C. anp SCT. Stupents ™ Depnr

ENGINEERING COLLEGE

1362. SHRI RAM CHARAN : Will the
Minister of EDUCATION be pleased to
state :

(a) the pumber of Scheduled Caste/
Tribe students studying in various Branches
of the College of Engineering, Delhi;

(b) the number of such students who
have not been given free-ship; and

(c) the reasons therefor ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) :

(3) (i) B. Sc. (Engg)—full time

i) Elcct. Engg. 10
ii) Mach. Engg. 46
iii) Civil Engg. 460
(ii) B.E. (Tech) - Parttime
i) Elect. Engg 2
ii) Mech. Engg. 1
iii) Civil Engg. nil=3
(iii? National Diploma in Engg.
. i I
i) Elect. Engg. 4
ii) Mech. Engg. 1
iii) Civil Engg. 5=10
73
(b} i) B.Sc Engg. 13
ii) B.E. (Tech) 2

iii) N.D.in Engg. = 7=22

(c) The parental income of these students
exceeds the upper limit prescribed for free-
ships and according to rules they are not
eligible for awards.
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REVIVAL oF 3rD DivisioN IN M.A. DeGRee
oF THE DeELEl UNIVERSITY

1366, SHRI ESWARA REDDY : Wil
the Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the students
who got between 40 and 50 per cent marks
in the last M.A. degree examination of the
Delhi University were declared failed fol-
lowing the abolition of third division in
1966;

(b) whether it is also a fact that the
University has revived the third division
from the next academic year;

{¢) whether the students, who were de-
clared faled in the previous examination,
had domanded award of M.A. degree to
them with retrospective effect; and

(d) if so. the action taken thereom?
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THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN) : (a) Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.
(d) The new rule provides that:—

(i) No limitation will be placed on
the number of chances that these
failed candidates can take to re-
appear in the examination.

(ii) A Special Examination for the
failed students will be held on 20th
December, 1967.

(iii) The candidates have been permit-
ted to enrol themselves as casual
students and to attend lectures in
their subjects held in the Univer-
sity and in the Institute of Post-
Graduate (Evening) Studies, and
special classes have also been or-
ganized for their benefit,

HicH PosITION HELD BY HARYANA PBOPLE

1367. SHRI RANDHIR SINGH: Will
the Minister of HOME AFFAIRS be pleas-
ed to stale the pumber of persons from
Haryana presently holding posts of
Governors, Diplomats, High Court
and Supreme Court Judges, Members of
Union Public Service Commission and Mem-
bers of Planning Commission ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : In making ap-
pointments to high offices, the main con-
sideration is the suitability of the individual
and not the State from which the person
concerned comes. The required informa-
tion is ot available, and the time and lab-
our involved in its collection would mot be
commensurate with the results achieved.
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PAX SPIES IN RAJASTHAN

1370. SHRI D, N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Pak spies
very often cut the telephone lines between
Tamlot and Gadra Road in Rajasthan; and

(b) if so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
such incidents have come to the notice of
the Government.

(b) Does not arise.

NaTIONAL HIGHWAYS
1371. SHRI D. N. PATODIA : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether Government have taken
steps to ensure that National Highways are
not inundated by floods;

(b) whether any scheme has been drawn
up in this connection to cover all the na-
tional highways which are likely to be affec-
ted by floods; and

(c) if so, the highways which have been
selected for this purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir. Necessary steps have been
taken to ensure that the new constructions
of National Highways are pot inundated by
floods. As regards the existing roads, which
were declared as National Highways, steps
are being taken to tackle the sections sub-
ject to flooding, es funds permit.

(b) No general scheme to cover all
National Highways has so far been drawn
up. In specific cases, however, remedial
measures are planned and executed, sub-
ject to availability of funds.

(c) Does not arise.

TONING UP OF ADMINISTRATION AT ToP
LEVELS AT THE CENTRE

1372, SHRI N, K. P. SALVE : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the present stage of progress
in the toning up of administration at the
top official levels of the Government of
India; and
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(b) whether it is a fact that some officials
have shown their reluctance to revert to
their parent State cadres under the scheme ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHKVAN) : (a) Various
steps for improving the administrative effi-
ciency in government have been taken and
a comprehensive review will be made on
receipt of the Report of the Adminjstrative
Reforms Commission. Apart from selecting
the right persons for particular posis, an
attempt has been made to screen, to the
extent possible, officers at senmior levels.
Efforts are also made to delegate decision
making powers to levels lower than the
top, as far as feasible.

(b) One officer in whose respect orders
were issued for his reversion to his parent
State cadre has proceeded against govern-
ment in a Court of Law. No other specific
case of particular reluctance to revert to
parent State cadre has come to notice.

WASTE IN NATIONAL SCIENTIFIC RESEARCH
LABORATORIES
1373. SHRI M. L. SONDHI :
SHRI N. K. P. SALVE :

Will the Minister of EDUCATION be
pleased to state :

(a) the steps Government propose to
take to arrest the waste of scarce resources,
non-utilization of costly sophisticated instru-
ments and apathy to real research work in
our various national scientific research labo-
ratories; and

(b) the extent of financial loss being in-
curred by Government on this account ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) There has
heen no noticeable wastage of scarce re-
sources, Non-utilization of costly and soph-
isticated equipment was shown to be
negligible when a peneral assessment of the
equipment machinery gnd stores was made
in 1965. Nevertheless, all precautions are
taken to ensure oplimum use of resources
and utilization of sophisticated instruments
throuzh inter-laboratory collaboration and
collaboration with Universities.

While there is no apathy for research
work continual steps are taken to keep up
.the tempo by periodical reviews, participa-
tion of scientists in the formulation of
scientific programmes, incentives such as
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assessment of work and promotion, scheme
of merit promotion, grant of advance in-
crements etc.

(b) There is no financial loss.

ScrenTisTs' PooL

1374, SHRI M, L. SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether the Council of Scientific and
Industrial Research has decided to limit
the number of entrants to the Scientists’
Pool; and

(b) if so, whether it is due to the em-
ployment potential of technical personnel
reaching a saturating point ?

THE MIN'STER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Ne, Sir.

(b) Does not arise.

ReTeeNcAMENT 1IN CSIR.

1375. SHRI M. L. SONDHI: Will the
Minister of EDUCATION be pleased to
state :

() whether any retrenchment is uwms
ed in the existing staff of the Council of
Scientific and 'ndustrial Rescarch; and

(b) if so, the Directorates which are
likely to bo closed as a result of this reduc-
tion ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.

MiLLION-YBAR OLp Fossi. FRAGMENTS
FOUND IN MURSHIDABAD DisTRICT
1376. SHRI C. K. BHATTACHARYYA:
Will the Minister of EDUCATION be
pleased to state :

(a) whether plant fossil fragments more
than million years old have beea found in
the Murshidabad District (West Bengal) by
the Archacology Department of the Calcutta
University; and

(b) if so, the details of the discovery ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Government
have no information but enquiries are being
made from the Calcutta University. The
information when received from them will
be placed on the Table of the House.
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DENOMINATIONAL NAMES OF EDUCATIONAL
INSTITUTIONS

1377. SHRI SHIV KUMAR SHASTRI :
SHRI PRAKASH VIR SHASTRI :
SHRI RAGHUVIR SINGH

SHASTRI :
DR. SURYA PRAKASH PURI :
SHRI RAM AVTAR SHARMA :
SHRI RAMIJI RAM :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Uttar Pradesh have removed the
denominational words from the names of
educational institutions;

(b) whether the Central Government
have suggested to the State Governments
to follow this ideal policy; and

(c) if so, the reactions of the
Governmeats thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Govern-
ment of India has pot received any com-
munication from the State Governmenat in
this regard.

(b) No, Sir.

{c) Does not arise.
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LF.AS. avp LAS.

1379. SHRIMATI JYOTSNA CHANDA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose (o
amalgamate the IF.AS, cadre with the
I.A.S, cadre;

(b) whether they are aware that the
proposes] decision has made an unfavour-
able impact in NEFA; and

(c) if so, whether Government propose
to reconsider the decision in the light of
the new development particularly against
the background of the Ering Commitiee's
recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir. It is proposed to constitute a com-
bined 1.A.S. cadre for the Union territories.
Members of the LF.AS. would be coa-
sidered for appointment to the proposed
1.AS. cadre for the Union territories at
its initia] constitution.

(b) and (c). Government arc not aware
that the above decision has made any
unfavourable impact in NEFA. The Ering
Committee itself had suggested interchange-
ability between I.AS. and LFAS. cadre
and absorption of ILF.A.S with some of
the I.LA.S. cadres in the States. As Gow-
ernment took the decision to integmte
LF.A.5. cadre with the proposed Union
territories cadre after careful thought there
is no question of any reconsideration.

IMPHAL AERODROME

1380. SHRIMATI JYOTSNA CHANDA :
‘Wil the Minister of TOURISM AND
CIVIL AVIATION be pieased to refer to
the reply given to Unstarred Question No.
1571 on the 6th June, 1967 and state :

(a) whether the Imphal asrodrome has
been developed for operating bigger air-
craft;

(b) if so, when Government propose to
extend Fokker Friendship service from
Silchar to Imphal; and

(c) in case the reply to part (a) above
be in the negative when it is expected to
be ready for the purpose ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The development
works are in progress and are expected to
be completed shortly. Thereafter, Avro/
Friendship aircraft will start operating to
Imphal in place of the existing Dakota
aircraft.

ForeigN Tours ofF Union CaBNET
MINISTERS

1381. SHRI BABURAO PATEL :
SHRI §. R. DAMANI :
SHRI MOHAN SWARUP :
SHRI C. C. DESAI:
SHRI RABI RAY :

SHRI HEM RAJ:
SHRI SAMAR GUHA :

SHRI RAGHUVIR SINGH
SHASTRI :
SHRI TENNETI VISWANA-
THAM :

SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number and mames of Union
Cabinet Ministers who went abroad, the
names of countries each of them visited,
from Ist March, 1967 to 31st October,
1967 and the foreign exchange required by
each and the amount spent in air fares
and other expenses for each;

(b) the names of Secretaries who tra-
velled with each of these Ministers and
the mature and amount of their expenses
including air fare, foreign exchange etc.;

(c) the names of relatives of each of
these Ministers who accompanied the
Ministers and their relationship and parti-
culars of the foreign exchange and other
expenses allowed to them;

(d) the exact groumds om which the
'P" form was allowed to these relatives
of the Ministers for going abroad; and

(e¢) the exact nature of work dome by
each Minister abroad and the pature and
amount of immediate benefit of the same
to our country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.
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BraiN DrRuN FROM THE COUNTRY

1384. SHRI PREM CHAND VERMA :
SHRI P. K. DEB:

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that there is
large-scale brain drain from the country;

(b) if so, the number of highly qualified
people who have left the country during
the last two years; and

(c) whether the brain drain is oa the
increase and, if so, what measures have so
far been tuken to prevenmt it and the effect
of such measures 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
No precise data are available of the num-
ber of highly qualified scientific and techni-
cal personnel going abroad for work and
employment.

(c) In the absence of precise informa-
tion, it is not possible to indicate whether
brain-drain is increasing or decreasing.
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The mcasures taken so far to facilitate
the return of Indian scientific and technical
personnel from abroad are outlined in
the eaclosed statement.

STATEMENT

The following steps have been taken to
facilitate return of scientific and technical
personnel to India :

(i) Creation of a Scientists’ Pool to
provide for temporary placement
of well-qualified Indian scientists
and technologists returning from

abroad till they are suitably ab-
sorbed.
(ii) Maint e of a Special Section

of the National Register of Scien-
tific and Technical personnel for
enrolment of Indian scientists and
technologists abroad and for the
circulation of their names to all
Ministries, Departments of the
Government of India, State Gov-
ernments, Union and State Public
Service Commissions, Universities,
Public Sector Industries and large
private sector establishments,

(iii) The Union Public Service Com-
mission and most of the State
Public Service Commissions have
agreed to treat Indian scientists
and technologists whose parti-
culars appear in National Register
as ‘Personal Contact’ candidates
for all posts advertised by them.
The Union Public Service Com-
mission have also made arrange-
ments for interviewing Indian
scientists and technologists abroad
for posts in India.

(iv) Provision for payment of travel
grant to scientists, who, on their
selection for appointment in re-
search institutions in India, under-
take to serve those institutions for
a minimum period of three years.
(v) Creation of supernumerary posts
in all approved scientific institu-
tions to which temporary appoint-
ments can be made quickly from
among the scientists working and
studying abroad,

1960

Tourist DeveLoPMeNT CounciL

1385. SHRI HEM RAJ : Will the Minis-

ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the main recommendations made
by the Tourist Development Council, which

held its annual meeting recently at Simla;
and

(b) the recommendations accepted and
the steps taken to implement them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A set of resolutions adopted
at the last meeting of the Tourist Deve-
lopment Council held at Simla is laid on
the Table of the House. [Placed i Library,
See No. LT-1673/67). : "

(b) The recommendations of the Coun-
cil are under examination by the Gov-
ernment.
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Deun ARMED PoLice Force

1388. SHRI VALMIKI CHOUDHARY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Armed Police
Force is to be reorganised on the pattern
of the Armed Battalions in other States;
and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Por preater mobility and efficiency a
proposal is under consideration of the
Ministry for reorganising the existing
Dethi Armed Police Force into battalions.
The details are being worked out.

NAGA HosTiLES ATTACE ON KHAUNPOL
Our Post

1389. SHRI VALMIKI CHOUDHARY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the armed Naga hostiles
-overran Khaunpoi border out-post in
Tamenlong Sub-Division of Manipur on
the 3rd May, 1967; and

(b) if so, the
matter 7

action taken in the
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). No such border post was overran, But
on 3rd May, 1967, Armed Naga hostiles
numbering about 60 attacked Khoapum
Chingthak village in Tamenglong sub-
division of Manipur, which is situated at
a distance of 6 miles from the nearest
police post. The hostikes burmt three huts
and took away six rifles from the volunteers
defending the village,

On receipt of information, police rushed
to the spot but the hostiles withdrew and
contact could not be made. A case had
been registered but ended in final report
as all culprits being unknown Naga hostiles
could not be identified.

EcoNomic EXPLOITATION OF INDIAN OCEAN

1390. SHRI D. C. SHARMA : Will the
Minister of EDUCATION be pleased to
refer to the reply given to Starred Ques-
tion No. 804 on the 28th June, 1967 and
state :

(a) the progress made so far in the
study of the economic potentialities of the
Indian Ocean;

(b) whether any scheme has beea for-
mulated for the exploitation of these eco-
nomic resources; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION

(DR, TRIGUNA SEN): (a) Data col-
lected under the different disciplines of
oceanography during the Inlernational

Indian Ocean Expedition are being pro-
cessed and analysed by scientists in diffe-
rent  participating  countries  including
India. Because of the volume of data, it
would take quite some time to complete
the analysis and draw meaningful conclu-
sions.

(b) Not yet, Sir.
(c) Does not arise.

D1SPOSAL OF UNCLEARED CARGO BY BOMBAY
Port Trust

1391. SHRI MADHU LIMAYE: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Governmemt have received
any proposal from the Bombay Pert Autho-
rities for an amendment of the Bombay
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Part Trust Act authorising them to dispose
off the uncleared cargo in the docks by
negoliations and private treaty after two
infructuous auctions;

(b) whether the Port Trust Authorities
have submitted statistics about the cargo
that remains uncleared after two auctions
owmg to poor public response year-wise
from 1960 to 1967; and

(c) the reaction of Government to the
proposal and the sleps proposed to be
taken to prevent abuse of the powers
sought by the Port authorities to dispose
off uncleared carge by private negotia-
tions 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. 'K R V.
RAO): (a) Yes, Sir.

(b) No, but figures have been furnished
in respect of certain auctions conducted
daring 1966 which show that a large
wamber of uncleared packages of imported
mprmmm&wmodotmmlpib
of baving been put up for auction on two,
three, four or five occasions.

{c) The matter is still under considera-
ton. The power sought by the Bombay
Port Trust Board is intended to facilitate
climination of congestion in the port and
all agpects would be fully comsidered by
Government before the Port Trust's pro-
posal is accepted.

Parx HoTeL, CALCUTTA

1392. SHRI MADHU LIMAYE: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the West
Bengal Government had refused licences
to the Park Hotel of M/s. Amin Chand
Pyarc Lal group at Calcutta :

(b) whether any inquiry was conducted
by say Central Agency into the coamstruc-
tion of this hotel and obtaining all the
nocesary Steel and cement for the purpose
without valid permit by the group;

(c) whether the West Bengal Govern-
ment have since granted the licence to the
Park Hotcl; and

(d) whether the Cenlre has also decided
to exonerate the aforesaid Group for their
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having illegally obtained stecl and cement
for the comstruction of the Park Hotel ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. A police licemce
to utilise the building as u hotel had been
carlier refused to the Park Hotel of Messrs.
Aruna Estates Privale Limited, pending
the provision of separate entrance and
exist arrangements to avoid traffic conges-
tion.

(b) No, Sir., The State Government
have issued permits for 860 tons of cement
10 Messrs. Aruna Estates Private Limited
for construction of Park Hotel. The type
of steel required for the project was a
de-controlled item and no quota was re-
quired for its acquisition.

(c) The licence to utilise the building
as a hotel has since been grantsd to the
Park Hotel;

(d) Does not arise,

Derence oF INDia Rures

1393. SHRI M. SUDARSANAM : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the State Governmeats can
issue orders under Rule 125 of tho Defence
of India Rules without the prior concur-
rence of the Central Goveroment: and

(b) the names of the States that have
exercised the powers under the ahu'w:
Rule ? i

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The State
Governments other than the Stateg of
Assam  (including NEFA), Nagaland.
Jammu & Kashmir, Tripura and Manipor,
cannot mow issue orders under rule 125 of
the Defence of India Rules 1962 without
the approval of the Central Government.
Statutory restrictions were imposed with
effect from 1st Oclober, 1967.

(b) According to the information avail-
able the Governments of UP. and Assam
have taken action under this rule during
the period from 1-1-1967 to 30-9-1967.
Information from Jammu & Kashmir,
Nagaland, Punjab and Delhi Administra-
tion is awaited,
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EFFICIENCY IN AKADEMIES

1396. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
stale :

) (a) the steps taken by his M_irl.i.sl.ry to
Sahitya I:Tl;emk and Lah:n?(al:mgk::zyems
(b) whether there is a proposal for de-
mocratising these institutions; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
Sahitya, Sangeet Natak and Lalit Kala
Akademies are autonomous bodies govern-
ed by their respective General Coundils.
The Government of India, however, ap-
pointed a Reviewing Committee in 1964
under the Chairmanship of the late Dr.
H. J. Bhabha to review the working of
the Akademies. The Committee submitted
a report in October, 1964, Its recom-
mendations were forwarded to the General
Councils of the Akademies and also
examined by Government. Such of the
recommendations as were accepted by
Government have been implemented.

(b) and (c). The constitution of the
Akademies provides scope for democratic
representation of interests from all walks
of life as also of institutions and States.

EXPLOSION IN ASSAM SECRETARIAT

1397. SHRI RABI RAY :
SHRI K. N. PANDEY :
SHRI K. P. SINGH DEO :
SHRI B. N, SHASTRI :
SHRI P. K. DEO:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some mis-
creants were out to blow up Assam Secre-
tariat building in Shillong during the month
of October last;

(b) if so, whether he is aware of the
fact that the Assam Chief Minister was
of the view that some foreign eclements
master-minded the whole thing; and

(c) the reaction of Government there-
to?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) w0
(c). The case of the explosion near the
Assam Secretariat is under investigation.
Until this is completed, it will not be pos-
sible to come to any conclusions nor
would it be desirable in the interest of the
investigati to discl the evid col-
lected so far.

PURCHASE OF SHIPS FROM BULGARIA

1398. SHRI SHIVA CHANDRA JHA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the Gov-
ernment of India have enmtered into an
agreement with the Government of Bulga-
ria for buying ships from her;

(b) if so, the terms of agreement and
how many ships are planned to be bought
and for how long; and

(c) when India would be self-dependent
in the requirement of the ships both for

1399, SHRI SHIVA CHANDRA JHA:
Will the Minister of TOURISM AND
QIVIL AVIATION be pleased to state :

(a) the number of Earopean or Ameri-
can tourists, called Hippies (or Hobots),

earping thereby in a year;

1968

(c) whether there has been any case of
these Hippies being engaged in smuggling
Indian “Charas” Drug or working as the
secret agents of the American C.LA.; and

(d) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Government have po .in-
formation about the number of so-calted
‘Hippies' in India at present.

(b) In view of (a) above, it is not
possible to estimate the foreign exchange
earnings.

(c) and (d). No information is available
to connect the so-called “Hippies” with
smuggling of drugs or with CILA.

ties.
DAMAGE TO AJANTA PAINTING |

1400. SHRT MANIBHAI J. PATEL :
Will the Minister of EDUCATION be
pleased to refer to the reply given to Un-
starred Question No. 213 on the 24th May,
1967 and state :

(a) whether the enguiries regarding
damage to a Painting at Annh have been
completed and the respossibility fixed;

(b) if so, the details of the findings;
and

(c) the action taken in the mateer ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (c). The matter
is still under investigation. As soon as the
enquiry is over, action will be taken
against the persons found guilty.

AGRICULTURE-BIASED EpucaTioey

1401. SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION be
pleased to refer to the reply givem to
Starred Question No. 58 on the. 243k May,
1967 and state :

(a) whether the recommendations of the
Education Commission re;l.rd:w Agricul-
ture-biased Education have sioce been
examined by the Govermment; and

(b) if so, the recommendations
have been accepted ?

which
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The matter is still under conmsideration of
the Government,
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w CoRPORATION
1403 4§HRI GEORGE FERNANDES :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of passengers who were
carried as “Commercially Important Per-
sons” by the Indian Airlines Corporation
during the past three years, year-wise;

(b) the names of the passengers who
were carried in C.IP, category during the
past twelve months, number of trips made
by these C.ILP. passengers and the origin
and destination of these trips;

(c) the rules governing the designation
of any persons as a “Commercially Impor-
tant Person™; and

(d) the total amount of meoney the
I.LAC. would have realised during the last
three years in fares, if the CLPs. were
required to pay their fare ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH) : (a) to (d). There is no such
category as “Commercially Important
Persons” recognised by the LA.C.
concessional passages are, however, granfed
to individuals/institutions for sales promo-
lion, publicity and public relations pur-
poses, ¢lc. The number of such passages
issued during the last three years and their
money value are given below :—

Year No. of free/ Money value
concessional
passages issued
196465 78 Rs.35755.00
196566 . 46 Rs. 27,299.00
Rs. 46,986.00
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SErPvG TaRGeET IN Foumtm PLAN

1404, SHRI S. K. SAMBANDHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the target in shipping fixed for the
Fourth Five Year Plan; and

(b) the steps taken so far to reach this
target as per schedule?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a) and (b). Fourth Five Year
Plan has pot yet been finalised and the
planning is being done on a year-to-year
basis.  Subject to the availability of re-
sources, efforts will be made to reach the
target laid down in the Draft Outline of
the Fourth Five Year Plan viz. 30 lakhs
GRT operative and § lakhs GRT on order
by 31-3-1971. The steps taken so far to
reach this target inter alia include advanc-
ing of loans at comcessional rate of interest
from the Shipping Development Fund,
obtaining credit facilities from foreign
countries to acquire ships on deferred pay-
ment terms and improving the building
capacity of the Hindustan Shipyard, Im-
plementing the scheme for a second ship-
yard at Cochin will help in implementing
lhe target for the next plan period.

TuricoRin  PORT |

1405. SHRI S. K. SAMBANDHAN :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Committee recently
appointed to go into the feasibility of ex-
pantlon of the Tuticorin Port has sub-
mitted its report; and

(b) if so, the salient features of the
findmgs of the Committee ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). The Joint Team
(comprising a representative each of the
Government of India and the Government
of Madras) which studied the traffic poten-
tial of the Port, has, in its report submitted
recently, estimated a traffic of approxi-
mately 2.2 million tonnes per annum by
1971-72. The report is still under exami-
nation of the Government.
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CiviL AVIATION DEPARTMENT

1406. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the total annual expenditure of the
Civil Aviation Departmeant;

(b) whether these expenses are taken
into account while fixing the air travel and
freight fares, as is done by the Railways in
casc of Railway Board; and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The expenditure incurred
by the Civil Aviation Department during
the last three years was as follows :—

1964-65 Rs. 9,86,77,711
1965-66 Rs. 10,94,94,139
1966-67 Rs. 11,89,73,736
(Provisional )
(b) No, Sir.
(c) Unlike the Railway Board which

forms part of the Railways, the Civil
Aviation Department is not a part of the
Airlines, which are scparate statutory
bodies. The airlines pay for services ren-
dered by the Civil Aviation Department
and vice-versa.

Inpian SHIPPING TONNAGE

1407. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased 1o
state :

(a) the total Cargo imported and ex-
ported during 1967;

(b) how much of the above was hand-
led by the Indian Ships; and

(c) the steps, if any, proposed to be
taken to increase Indian Shipping tonnage ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAQ) ; (a) Since the year 1967 is mot
yet over, the information asked for is mot
yet available.

(b) Does not arise.

(c) Steps taken or proposed to be taken
to increase Indian Shipping tonnage imrer-
alig include advancing of loans at comces-
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sional rate of interest from the Shipping
Development Fund, obtaining credit facili-
ties from foreign countries to acquire ships
on deferred payment terms and improving
the building capacity of the Hindustan
Shipyard. Implementing the scheme for a
second shipyard at Cochin will help in
implementing the target for the npext plan
period.

NatioNaL Hicaway No. 12

1408. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
slate :

(a) the amoumt given to the State of
Madhya Pradesh for the comstruction of
National Highway No. 12;

(b) the original and the revised esti-
mates for earth work of the above road in
Narsinghpur Distrit and the amount
spent so far; and

(c) whether the expenses are in excess
of the estimates and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Rs 41,92 lakhs.

(b) The provision for earthwork in the
original sanctioned estimate for works in
the Narsinghpur District of this National
Highway was Rs. 9,92,602; but this is
réporied to be under revision. The amount,
so far spent, is Rs. 12,50,000.

(c) Yes. The excess is reported to be
dwe to increase in rates of labour and
materials,

NaTioNAL Hiciway No. 26

1409. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRANS-
PORT & SHIPPING be pleased to state :

(a) whether pitching is being provided on
National Highway No, 26 to the north of
Narbada towards Barman village on Nar-
singhpur-Saugor section;

(b) if so, the estimated cost of the
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mates, and the boulders used are also not
as per specification; and
(d) if so, action taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Yes, Sir.

(b) About Rs. 1 lakh,

(c) The estimate provides for boulder
soling on ordinary earth and the work is
being done accordingly; the boulders used
are also as per specification.

(d) Does not arise.

Urkeer OF CHAURAGAD FORT

1410. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that the Chau-
ragad (Chauvgan) Fort of MNarsinghpur Dis-
trict (M.P.) which was the the head-quar-
ters of Gond Rajas of Garga Mandla and
the temple there are protected monumenis;
and

(b) if so, the amount so far speat for
the wpkeep of the said monuments and the
steps proposed to be taken to improve their
condition 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Only the temple in
the Fort is a protected monument.

{b) No expenditure has been incurred on
this monument because of paucity of funds
and because the limited funds available
were utilised for monuments of great arch-
acological, historical and architectural im-
portance in urgent need of repairs
SETTLEMENT oF OUTSTANDING  IssUES
AMONG PUNJAB, HARYANA AND HIMACHAL

PRrADESH STATES

1411. SHRI SARJOO PANDEY : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the Home
Ministry has put forth some formula to the
Chief Ministers of Punjab, Haryana and
Himachal Pradesh for settling all the out-
standing issues among the three States; and

(b) if so, the outlines thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
On the 9th September 1967 1 had u discus-
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sion with the Chief Ministers of Punjab,
Haryana and Himacbal Pradesh regarding
the disputes relating to Chandigarh, Bhakra
Project and also claims and counter-claims
for territorial adjustments. An arrangement
on the following lines, to resolve these
issues, was discussed but as the Chief
Ministers wished to give further thought to
the matter, the formula was conveyed to
them by a letter on the 19th September,
1967 :—

(i) there should be an objective in-
vestigation into all the issues,
namely, the disputes regarding
Chandigarh and Bhakra Project
and the claims and counter-claims
for territorial adjustments, by an
independent person of high stand-
ing to be appointed by the Prime
Minister to advise her;
in regard to claims and coumter-
claims for territorial adjustments,
a committes of administrative and
linguistic experts would be ap-
pointed to assist the adviser;
the Prime Minister will send
copies of the gdviser's recommen-
dations, when received, to the
three Chief Ministers, and afford
them opportunities for putting for-
ward their views before taking de-
cisions; and
the Prime Minister’s decisions will
be accepted by all the three Gov-
ernments,

(ii)

(i)

(iv)

REoRGANISATION oF C.SIR.

1412. SHRI MAYAVAN :
SHRI S. R. DAMANI :
SHRI VASUDEVAN NAIR :

Will the Minister of EDUCATION
pleased to state :

(a) whether it is a fact that Government
have appointed a Committee to advise them
on the reorganisation of the Council of
Scientific and Industrial Research;

(b) if so, who are its members;

(c) whether any report has been submit-
ted by them;

(d) if pot, when it is likely to be sub-
mitted; and

(e) whether any final decision in regard
1o the re-organisation of the C.S.LR. has
been taken 7

be
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). No,
Sir. The Vice-President, Council of Scien-
tific and Industrial Research (Minister of
Education) has appointed the following two
Committees :—

(1) to scrutinise de-nove the Fourth
Five Year Plan proposals of the
CSIR.; and

(2) to consider the question of inte-
gration of work of the Indian
National Scientific Documentation
Centre and the Publications and
Information Directorate.

Lists of Members of these Committees
are laid on the Table of the House. [Placed
in Library. See No. LT-1675/67).

(c) Yes, Sir.

(d) Does not arise.

(e) No reorganisation of CS.LR. is in-
volved.

NORTH-LAEHIMPUR-KAMALABARI ROAp IN
UrPER AssAM as NaTioNAL HiGEway
1413. SHRI B. N, SHASTRI : Will the

Minister of TRANSPORT AND SHIPPING

be pleased to state :

(a) whether there is any proposal to
declare the North-Lakhimpur-Kamalabari
Road in Upper Assam as National High-
way,;

(b) if so, when the construction will be
taken up; and

(c) if the reply to part (a) is negative,
the reasons for not declaring it a Highway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Not so far, Sir.

(b) Does not arise,

(c) There is already an existing State
road connecting North Lakhimpur with
Kamalabari and its develop t is primarily
the responsibility of the State Government.

MONUMENTS IN ASSAM

1414. SHRI B. N. SHASTRI : Will the
Minister of EDUCATION be pleased to
state :

{a) whether the ancient monuments in
Astam are in a state of neglect;

(b) whether it is also a fact that the
Chief Minister of Assam has drawn the
attention of the Archaeological Department



1977  Written Answers

to the neglected condition of the moau-
ments there; and

(c) if so, the reaction of the Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Because of limited
funds available the Department of Arch-
aeology carries out urgent repairs from time
1o time.

(b) Yes, Sir. In a letter to the Archa-
eological Survey recently, the Chief Minis-
ter had outlined the necessity of removing
encroachments and developing the areas
around the Sibsagar temples in particular
and the necessity of repairs to the monu-
ments in Assam in general.

{c) The Chief Minister has been ap-
prised by the Survey of the programme of
repairs to the three centrally protected
monuments in Assam during the current
yoar, and the repairs contemplated for the
foture. His assistance has also been sought
im the Survey’s efforts generally to improve,
the upkeep of the monuments, and, in par-
ticular for the removal of encroachments
on the Sibsagar monuments,

PAY SCALES OF AIDED COLLEGE TEACHERS
N MaNTPUR

1415. SHR1T M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government has received any
proposal from the Government of Manipur
for enhancing the pay scales of the aided
College teachers of Manipur;

(b) whether Government have given due
consideration to the said proposal and sanc-
tioned the revision of the pay-scale of the
College teachers of the aforesaid category;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN "THE
M'NISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
Government has received from the Govern-
ment of Manipur draft rules for grant-in-
aid to private Colleges making specific pro-
vision for equality of pay-scales for Gov-
ernment and aided College teachers. The
maiter is under consideration,
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ALLOTMENT OF LAND IN MANIFUR

1416. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of Manipur
has recently allotted 45 acres of land at
Khudaiban, Imphal West to a firm of manu-
facturers of tiles and marbles;

(b) if so, the details of the allotment in-
cluding the conditions imposed on the firm;

(c) whether the demarcation of the land
has been taken up and whether any protest
was made against the said allotment;

(d) whether the Government of Manipur
consulted the local people or the representa-
tives before the allotment was made; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(a) The allotment has been made sub-
ject to the following conditions :—

(i) The firm will pay a premium at
the rate of Rs, 500 per acre and
also the land revenue.

(i) It will be subject to the conditions
laid down in rule 18 of Manipur
Land Revenune and Land Reports
(Allotment of Land) Rules 1962.

(iii) The firm will provide employ-
ment to local men and impart
training to them.

(c) The demarcation of the land has not
yet been completed. No protest was made
against the allotment.

(d) No Sir, as it was not considered
necessary.

(e) Doces not arise.

ViLLace CHOWKIDARS IN MANTPUR

1417. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Village .Chowkidars
employed within the Union Territory of
Manipur;

(b) the monthly remuneration paid 1o
these Chowkidars;

(c) whether there is any proposal for
increasing their pay; and

(d) if not, the reason therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 253.

(b) Rs. 15 per month per Chowkidar,

(c) and (d). The scales of pay of the em-
ployees under the Government of Manipur
are based on the scales of pay obtaining for
corresponding  posts under the Government
of Assam. The post of Chowkidar in
Manipur is a part time one. In Assam
the scales of remuneration for Village
Chowkidars have not been included in the
Assam Pay Schedule. The question of re-
vision of remuneration of Chowkidars in
Manipur therefore does not arise,

NatioNaL Higaway No. 39

1418. SHRI M, MEGHACHANDRA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether there has been heavy en-
croachment on the Highways of Manipur,
namely National Highway No. 39 and other
State Highways;

(b) whether the P.W.D., Manipur have
recently issued eviction orders against these
cocroachment; and

(c) whether these encroachments have
been cleared ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
Yes, Sir. Some encroachments on the vari-
ous roads in Manipur have been reported

(b) Yes, Sir.

{c) Action is being taken to clear these
encroachments by Manipur P.W.D.

ARCRAFT FOR CIVILIAN TRAINING

1419. DR. KARNI SINGH : Will the Mi-
nister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government have chalked
out a progrmamme for the production of air-
craft for civilian training and private flying;
and

(b) if eo, the details thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) :
manufactured by Hindustan Aeronautics
I.id,; Bangalore, are presently used for
civilian training and private flying by Flying
Clubs in India. Up to the end of 1967,
126 Pushpaks will have been manufactured
by this Company. There are no plans in

(a) and (b). Pushpak aircraft -

1980

HAL gt present to undertake the manufiac-
ture of any other trainer aircraft for civilian
training and private flying.

The Research & Development Directorat:
of the Civil Aviation Deptt. has designed a
light single-enginod aircraft pamed Revati,
which is intended to meet the requirements
of a trainer as well as a private aircraft,
The proto-type of this aircraft is undergoing
flight trials at the Indian Institute of Tech-
nology, Kanpur, The question of quantity
production of this aircraft can be considered
oaly after satisfactory completion of the fly-

.ing trials and the issue of Type Certificate

for the aircraft,

Naca ReBets IN Mizo Hiis

1420. SHRI DHIRESWAR KALTTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is fact that a gang of about
300 Naga rebels had been seen moving to
Mizo Hills en rouwte to Pakistan territory
as reported in “Assam Tribune”, Gauhati
on the 3rd November, 1967;

(b) whether there is any possibility of
interception by the border Security Force;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The gang was intercepted by our
Security Forces and four members of the
gang including one sclf-styled officer were
arrested. The gang was dispersed and has
been reported that its members had turned
back towards the direction from where it
was comdng.

(c) Does not arise.

Wwﬂwa
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1425. SHRI G. C. DIXIT : Will the Mi-
nister of HOME AFFAIRS be pleased teo
state :

(a) the number of I.A.S. and 1.P.S. offi-
cers belonging to Madbhya Pradesh who arc
at present on deputation to the Centrul
Government; and

(b) whether such appointments have
been made as per the full quota of Madkya
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :

a) L A, S 31
¢ L. P. S 3

(b) No, Sir, the number in the IAS
and IPS is less than the Central deputation
guota by 18 and 2 respectively.
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1427. SHRI BASWANT : Will the Minis-
ter of TRANSPORT AND SHIPPING be
pleased to state :

(a) whether it is a fact that a great diffi-
culty is being experienced in loading and
unloading the goods at Bombay Port and
demurrage is to be pajd as a result thereof;

(b) the amount of demuwrrage paid dur-
ing the period from the Ist April, 1967 to
31st October, 1'67; and

(c) whether any survey has been made
Lo constrkt a minor port at Nhava-Sheva
to relieve pressure on Bombay Port 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V., K. R, V. RAO):
(a) There is mo difficulty in loading and
unloading at Bombay Port.
shortage of berths, vesscls have
wait in stream for getting berths in docks.
Vessels on charter have to be paid demur-
rage by the charterer for detention beyond
the permissible period according to the
terms of the charter.

(b) The information is being collected
and will be laid op the Table of the Sabha.
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the end of 1967. The feasibility of con-
structing a satellite port to Bombay a'
Nhava-Sheva is being iovestigated by the
Consultants as part of the Master Plan
study,

REGIONAL RESEARCH INSTITUTE, JORHAT

1429. SHRI R. BARUA : Will the Mi-
nister of EDUCAT"ON-be pleased to state :

(a) whether the Regional Research Insti-
tute, at Jorhat has been able to release any
of the processes to industry;

(b) if so, the details thereof;

(c) whether the results achjeved so far by
the Imstitute do not compare favourably
with the results of similar institutes under
the Council of Scientific and Imdustrial
Pevelopment; and

(d) if so, the measures taken to improve
it?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). The
Regional Research Laboratory, Jorhat bas
released three processes to mduoatry, details
of which are laid on the Table of the House.
[Pleced in Library. See No. LT-1677-67].

(c) The main function of the Laboratory
is to investigate problems relating to the
development of resources of Assam and
adjoining areas. Each institete bas its own
sphere of activities and it is difficult to
arrive at & comparative estimate,

(d) Does not erise.
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Funps Por DEVELOPMENT OF ROADS IN
Onissa

1431. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the Union Government has
allotted any amount to Orissa in 1967-68
for the development of road communica-
tions; and

(b) if so, the amount allotted and the
results achieved 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). A sum of Rs. 77.20 lakhs may be
available for allotment to the Government
of Orissa during 1967-68 for the construc-
tion of National Highway (Original) works.
The results achieved will be known only
at the end of the year,

12.09 Hazs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY THE INDIAN
HiGH COMMISSIONER IN CANADA

SHRI R. K. AMIN (Dhandhuka) :
1 call the attention of the Minister of Ex-
ternal Affairs to the /ollowing matter of
urgent public importance, and 1 request
that be may make a statement thereon :

“The reported statement by the
Indian High Commissioner in Canada
that many older persons in position
of authority in India have lost their
effectiveness and should therefore
be removed.”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R. BHAGAT): Our attention
has been drawn to the reporied statement
made by our High Commisioner in
Canada,

We have made enquiries from our High
Commissioner, who, along with his Press
Officer, had taken notes of the ques
tions and answers. The facts of the case are
that on the 8th November the High Com-

NOVEMBER 22, 1967

Publications by Indian
High Commissioner
in Canada (CA)
missioner was addressing the International
Students® Association at the University
of Saskatchewan in Regina, Canada, on
the subject of the progress made by India
in the last twenty years. While recalling
India’s progress, he had occasion to men-
tion the role which the youth of the coun-
try was playing in the task of India's deve-
lopment. After he spoke, two gquestions
were asked about the opportunities for the
younger generalion in India.  Attention
was drawn by the questioners to a recent
despatch from Mr. Arthur Dommen from
New Delhi which was published in the
Montreal Star of 16th October, 1967 in
which he had alleged a certain reluctance
in India to share responsibility with the

younger generation.

The High Commissioner, in reply to the
queries of the two questioners, stated that
there were many opportunitics for youth
in every sphere of life and that in his own
expericnce, young men, given & chance,
had dome well. Modern technology, per-
ticularly, required the dynamism of youth.
The Indian electorate, in the last general
elections, had also shown itself capable of
intelligent exercise of its franchise. Young
men had taken the place of the older men,
and were playing a growing part in politics.
This was a healthy tradition which was
reflected in the composition of the Gov-
ernments, both at the Centre and in the
States.

1986

The High Commissioner concluded his
remarks, in reply to the questions, by ex-
pressing the view that the younger gepera-
tion had a great role to play un modemn
India and that they shoold come forwerd
in large numbers and share responsibility.

It is clear, therefore, that the newspaper
reports published in India which have been
mbyuurnghCommtmmoulof
context and distorted.

SHRI R. K, AMIN : The Minister has
gone into it in a casual manoer and has pot
gone into the details of the matter., Other-
wise, if he has seen the later statement
published in the columns of the Hindustan
Times, he will find the following : the High
Commissioner has said that “many Indian
politicians seemed to think age was a pre-
requisits for wisdom.” Obvioualy, he might
have come to that conclusion because im-
portant portfolios in our Cabinet are being
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held by persons who are beyond the age
of 60, and if it is so, especially when such
a statement has been made by Major-
General Chandhuri. ...

MR. SPEAKER : He has read the state-
meat made by the Minister.

SHRI R. K. AMIN: The Minister has
not categorically stated that this was not
mentioned by him. He said along with
other things it might have beep said. He
has stated only the other things; but he
should say categorically that these are not
the things which have been reported. In
the light of the later statement made by
him which I read in the Hindustan Times, I
apprebend, because he was connected with
the militery and now that the Central Gov-
crnment is very weak and democracy is
cracking in the country, probably military
rule might come and our diplomats might
become even the dictators in that case.
Therefore, I would request the hon. Minis-
ter to see that such statements are not
made and also a full enquiry be made about
it.  (Interreptions) .

MR. SPEAKER : Shri Goel,
tiom).

There was no question put for reply. It
was only a direction; instructions given.
(Interruption). He wants instructions to be
issuved that no such statements should be
made, Is the Minister prepared to issue
instructions ? They want an answer, I my-
self did not understand. (Imterruption).

MR. SPEAKER : Order, order. Shri Gocel
might put his question.

d-ﬂw-ﬂm(m) ¥ g frzw

(Interrup-

AGRAHAYANA 1, 1889 (SAKA)

Re. Motion
of No<Confidence

1988

g g T T @ ¥ W
A% geg & § A W1 ATE G
€9 9T fa=re w4t 7 A aeor i
& SU B AN g FT FIWL A fireva,
I FY AAT FTT GG BT JAG AT 7

12.15 Hes.
RE. MOTION OF NO-CONFIDENCE

MR, SPEAKER : The hon. Home Mimis-
ter—(Interruptions). Order, order. I can
hear oaly one at a time.
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MR. SPEAKER : I am taking it wp.

Even yesterday I mentioned that there is a
no-confidence motion.

SHRI V., KRISHNAMOORTHI (Cudda-
lore) : Sir, if the motion is taken up then
they will cease to be Ministers.

MR. SPEAKER : Everybody knows that.
The point is, yesterday I could not take it
up because it was received at 11-30 or 12.00.
So I had to keep it for today. In addi-
tion to that there are ten more motions
received this morning. The Government is
ulso prepared to discuss it. It is mot. ax
though they want to postpone it. They
want to discuss it here and now. So, it will
not only be admitted but if it is accepted
by the House the discussion will start im-
mediately  (Interruption), Normally we
take it up after the papers are laid on the
Table. It will mean another two or three
minutes only.

SHRI SURENDRANATH DWIVEDY
(Kendrapare) : Sir, that may be a request
from the Speaker, but so far as the rule
is cancerned it clearly says that just after
the Question Hour if there is any mo-
confidence motion it should be taken up.
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I

MR. SPEAKER : I am speaking of the
comvention that we have followed. H hom.
Members want me to go by the rules, I
hawe the rules before me and I will read
the relevant rule for clarification.

SOME HON. MEMBERS : Sir, we know
the rules. Let the papers be laid and then
the no—confidence motion may be taken up.

12.19 Has.

PAPERS LAID ON THE TABLE

HomB MHNISTERX'S SPEECH IN THE GOVER-
woms' CONFERENCE HELD ON 10-11-1967

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I beg to lay
on the Table a copy of my speech in the
Governors' Conference held in New Delhi
on the H0th November, 1967. [Placed in
Library. Se; No. LT-1658/67].

NOTIFCATIONS UNDER EMPLOYEES'
peNT Funps Acrt, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : I beg to lay on the Table—

(1) A copy of the following Notifica-
tions under sub-section (2) of section 4
of the Employees’ Provident Funds Act,
1952 : —

(i) GS.R. 1226 published jn Gazette
of India, dated the 12th August,
1967, adding Jute baling or pres-
sing industry to the First Schedule
to the said Act.

@) GSR. 1530 published in Gazette
of India, dated the 14th October,
1967, adding Fire works and per-
cussion cap works industry to the

First Schedule to the said Act.
{Placed in Library. See No, LT-1659/67).

{2) A copy each of the following Noti-
fications woder sub-section (2) of sectiom 7
of the' Employees’ Provident Funds Act,
1952 :—

(i) The Employees’ Provident Funds
(Sixth Amendment) Scheme, 1967,
published in Notification No.
GSR. 1268 in Gazette of India,
dated the 26th August, 1967

(ii) The Employees’ Provident Funds
(Seventh Amendment) Scheme,
1967, published in Notification No.

ProvI-
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GSR. 1269 in Gazette of India,
dated the 26th August, 1967.

(iii) The Employees' Provident Fund
(Eighth Amesdment) Scheme,
1967, published in Notification No.
G.S.R. 1631 in Gazette of India,
dated the 28th October, 1967,

(iv) The Employces’ Provident Fuads
(Ninth  Amendment) Scheme,
1967 published in Notification No.
G.S.R, 1645 in Gazette of India,
dated the 4th November, 1967.

[Placed in Library. See No. LT-1659/67).

NOTIFICATION UNDER MERCHANT SHIP-
rNG AcT, 1958

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V. RAO):
I beg to re-lay on the Table :

(1) a copy of the Sailing Vessels (Mom-
bers of Crew) Rules, 1967, published in
Notification No. G.S.R. 533 in Gazelte of
India, dated the 15th April, 1967 under
sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958, [Placed in
Library, See No. LT-1166/67].

(2) a copy each of the following Nofifi-
cations under sub-section (3) of section 122
of the Major Port Trusts Act, 1963 :—

(i) The Paradip Port Trust (Procedure
at Board Meectings) Rules, 1967,
published in Notification No.
GSR 1669 in Gazette of Indin,
dated the 31st October, 1967.

(ii) The Paradip Port Trust (Payment
of Fees and Allowances to Tirus-
tees) Rules, 1967 published in
Notification No, GS.R. 1670 4n
Gazette of India, dated the 3ist
October, 1967.

[Placed in Library. See No. LT-1660767].

ANNUAL REPORT OF THE NATIONAL COUN-
ciL OF EDUCATIONAL RESEARCH AND
TRAMNING

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : 1 beg to lay on
the Table a copy of the Annual Report of
the National Council of BEducational Re-
search and Training, New Delhi for the year
1966-67. [Placed in Library. See No, LT-
1661/67].
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ANNUAL REPORT OF THE CENTRAL VricIL-
ANCE CoMMISSION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRIL
K. S. RAMASWAMY) : On behalf of Shri
Vidya Charan Shukla, I beg to lay on the
Table 3 copy of the Annual Report of the
Central Vigilance Commission for the year
1966-67. [Placed in Library. See No. LT-
1662/67]).

NOTIFICATION UNDER ANCIENT MONUMENTS
AND ARCHAEOLOGICAL SITES AND REMAINS
Acr, 1958

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : I beg to re-lay on the
Table a copy of the Ancient Monuments
and Archaeological Sites and Remains
(Ameodment) Rules, 1967, published in
Notification No. GS.R. 663 in Gazette of
India, dsted the 13th May, 1967 under sob-
section (4) of section 3B of the Ancient
Momsments and Archaeological Sites and
Remains Act, 1958. [Placed in Library.
See No, LT-1456/67].

12.22 Has
COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
FOURTEENTH REPORT

SHRI KHADILKAR : [ beg to present
the Fourteenth Report of the Committee on
Private Members® Bill and Resolutions.

ELECTION TO COMMITTEE
CoMMITTEE ON PUBLIC ACCOUNTS

SHRI M. R. MASANI : I beg to move :
“That the members of this Hoase do
proceed to elect in the manoer
required by sub-rule (3) of Rule
254 read with sub-rule (1) of
Rule 309 of the Rules of Proce-
dure and comduct of Business in
Lok Sabha ome member from
among themselves to serve as a
member of the Committee on Pub-
lic Accounts for the umexpired
portion of the term ending on the
31st March, 1968, vice Shti Mo-
hammad Yunus Saleem ceased to
be a member of the Committee
on his appointment as a Deputy
Minister.”

AGRAHAYANA 1.

1889 (SAKA) 1992

No-Confidence
Motion
MR. SPEAKER : The question is :
“That the members of this House do
proceed to elect in the manner
required by sub-rule (3) of Rule
“ 254 read with sub-rule (1) of
Rule 309 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha one member from
among themselves to serve as a
member of the Committee on Pub-
lic Accounts for the wunexpired
portion of the term endjng op the
31st March, 1968, vice Shri Mo-
bammad Yunus Saleem ceased to
be a member of the Committee
on his appointment as 3 Deputly
Minister.”

The motion was adopted.

12.23 Has.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS

MR. SPEAKER : Now we will take up
the motions of No-Confidence. The metion
which I received yesterday reads :

“That this House expresses its want of
confidence in the Council of Mi-
nisters.”

Today I have received ten more. Do you
want me to read the names ?

SOME HON. MEMBERS : Yes.
MR. SPEA.KER I will read them. Tlie

M. Mubhammad Ismail.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : May I seek a clarification ? May
I know whether all of them are oneline
motions or they have given some grounds ?

MR. SPEAKER : The motion of Shri
Madhu Limaye is only one line. I will take
it up first. May I roquest those Members
who are in favour of leave being granted
to this motion to rise in their seats? I
find that more than 50 members are in
favour of it. So, leave is granted.

May I know from Government whea it
can be taken wup.
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Today at 2 P.M.

MR. SPEAKER : All right.
finish it by 6 P

SOME HON. MEMBERS : No, no.
ot wy fawd (TAX) : WO FW
¥ 9 QY fa agw w0l )

DR. RAM SUBHAG SINGH : I under-
stand and appreciate the sentiments of the
hon. Members of the opposition. But this
a no confidence motion, Either it should
be adopted or rejected, but we must take a
decision today. . . . (interruptions).

MR. SPEAKER : Order, order. Not so
many members at a8 time, I will allow
opportunity to all of them. Now, Shri
Vajpayee.
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SHRI RANGA (Srikakulam) : I am glad
that this motion is a one line motion, Be-
canse, this discussion is not to be confined
to what has happened in Haryana and what
is happening in Bengal. There are so many
other questions in regard to which also we
have lost confidence in this government
which have got to be motted and discussed
here, In this session we will get only one
opportunity of moving a no confidence
motion. It may be that we may not be in
agreement about the moment they have
chosen to move it, but, then certainly it is
a no coofidence motion against the govern-
meat, in regard to all its activities, not
only in relation to Haryana gnd Bengal.

We will
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So, sufficient time should be givea so that
all other questions also in regard to the
perilous economic conditions that have come
to remain in the country are given proper
consideration.

SHRI H. N. MUKERIJEE (Calcutta North
East) : If political morality had any wali-
dity today, this Governmeat would be
kicked out in one minute's time.

MR, SPEAKER : That is why I said,
“Why waste time; we can kick them out
by evening”. You do not want to do il;
you want three days. You can do it in
three hours.

SHRI VASUDEVAN NAIR (Peex-
made) : Political morality in this couatry
has no meaning,

SHRI H. N. MUKERJEE : That is ex-
actly why those of us who care for political
morality have got to hammer jt down thc
throats of these people and we need to have
time to do so. It is absolulely necessary
that three days’ discussion of this matter
should be there because the catalogue of
their crimes is so enormous and dastardly
that it has got to be disposed of in the
proper parliamentary manner. You are the
Speaker of this House and you should net
behave in a peremptory manner. The whole
systeen of democracy is being murdered
when you are presiding. 1 do pot like this
peremptory manner. . .. ([nterruption).

SHRI SEZHIYAN (Kumbakooam):; 1
support the motion made by Shri Vajpayee
that the discussion should be over three
days. The hon. Minister seems to thiok
that we can just have a discussion and then
a vote can be taken. It is not so. It is
@ censure motion against the sorry state of
affairs in the country. The entire aspect
of the political morality of the ruling party
will be discussed and it is to bo discussed
giving time to all parties and all wviews.
Therefore it is not a question to be decided
by a numerical vote. If it woro so, we
need not discuss it even and can straight-
away take the vote.

MR. SPEAKER : What do you want ?

SHRI SEZHIYAN : We want to discuss
the guestion in all its aspects which cannot
be dome in two or three hours. Therefore
we want ample time to be provided for
the purpose.

AN HON, MEMBER : Three days.
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SHRI P, RAMAMURTI (Madurai) : We
have discussed what they comtemplated in
Bengal the other day but today the position
has coms that what was happened in Bengal
and Haryana and other things is a culmina-
tion of the series of policies that the Gov-
ernment has been pursuing right from the
beginning. We cannot discuss these things
in isolation from the basic policies that the
‘Government is pursuing—the basic econo-
mic, politica] and social policies that they
have been pursuing. Therefore to say that
each party will get about 10 or 15 minutes
to say what they want will not do and it is
absolutely essential that at least three days
should be given.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): That is what I was going to
point out. A no-confidence motion should
not be taken so lightly that we discuss it
bere and now each one getting five minutes
or s0. The Rules have provided that for
fixing time for discussion the Speaker takes
time to consult the Leader of the House and
the leaders of other groups. But jt has
been decided here and now,

MR. SPEAKER : That was the suggestion

.of the Government, pamely, that it should

be over by the evening. Now let us take
a decision.

SHRI SURENDRANATH DWIVEDY :
Therefore at least three days are necessary.
If three days are not given, 1 do not think
any justice would be done to the motion.
The seriousness of the problem would not
be known unless threc days are given. I
thisk, opportunity should be given to every
Member of the House, who wants to speak
to every party at least,

DR. KARNI SINGH (Bikaner): I whole-
.heartedly support the request on behalf of
the Indian Parliamentary Group that we
should be given three days to discuss this
very important matter, The Indian Parlia-
mentary Group has so far never associated
itself with any no-confidence motion but
now that we have done so, we have done
s0 with a great deal of mature thought.
‘We feel that this Congress dictatorship has
to end.

MR. SPEAKER: When you make
speeches you can say all that,
DR. KARNI SINGH : First Rajasthan,

then Haryana and now West Bengal. Where
is this thing going to end 7
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I was only going to
suggest the same thing that we must have
a minimum of three days. I would also
submit that on this particular occasion you
should be pleased to give time to every
Member that is going to talk.

ot e Fficww  (39E) ;I
a9 Wt 7 A u= @O @ g@dr
o g & fF s ae agT |
Tv9f g 8§ g & wfaw @ @
TR 9T AT § &R gEfEw i
fifre =7 Yagma 2 e i &
TE I A I A W
qag faar I =few

DR. RAM SUBHAG SINGH : Sir, we
have every sympathy for the hon. Members
who want more time. But, as you know,
we had a full discussion yeslerday also. ...
(Interruptions).

SOME HON. MEMBERS : No, po.

DR. RAM SUBHAG SINGH : I again
say, 1 quite sympathise with them....
(Interruptions).

AN HON. MEMBER : What sympathy ?

DR. RAM SUBHAG SINGH : We are
prepared to quit in ope minute, as Mr.
Hiren Mukerjee said. But that ome
minute should be utilised in taking the
decision. I feel that this debate must end
today. If you want, we cap start it straight-
way and sit late also. I am eafirely in your
hands, Sir, about fixing the time.

MR. SPEAKER : After all, whether it
should continue for 2 days or 3 days or
14 days, shall we decide it here and now ?
We shall see the progress. Tomorrow also
we can, perhaps have it. As all of you
speak, it is not as though it is 10 minutes
or 15 minutes, I do agree that the time-
limit must be a little longer. Not only
Bengal issue but other issues also could be
raised. I would suggest that we may dis-
cuss it today and tomorrow also we shall
take up and watch the progress.

is something which is very regrettable. I



1997  Reports of

[Mr. Speaker]
am sure he will himself be sorry and, later
on, if he thinks it is improper, he will
express his own regret. I do not demand
it. 'We shall take up the No-Confidence
Motion at 2 O'Clock.

SHRI M. R, MASANI (Rajkot) : There
is the Motion in the name of Shri Madhu
Limaye to be taken up at 5 p.M. So, this
will not be taken up today.

MR. SPEAKER : Naturally.

SHRI H. N. MUKERIJEE : Sir, you have
been pleased to mention me. 1 would like
to know why. I bhave been a Member of
this House long epough. If I have said
anything unparliamentary, you are at liberty
to pull me up. I do expect you to behave
in the Chair in a manner which is worthy
of the dignity of the Chair. I do not make
observations peremptorily without referring
to what is said and dome. I have coough
parliamentary experience. So far as words
are concerned, I choose my words g ereat
deal more carefully than words you hear
and pass muster., I do not know what
expression you have in mind.

MR. SPEAKER : That is all. This also
may remain on record. He says, he is a
very senior Member. I am happy: I res-
pect him. If he is happy and satisfied, I
am more than happy. Let it remain
record. Now, we go to the next jtem.

12-35 Hns,

MOTIONS RE : REPORTS OF EDUCA-
TION COMMISSION AND OF COM-
MITTEE OF MEMBERS OF PARLIA-
MENT ON EDUCATION—Contd.

MR. SPEAKER : Now we take up further
consideration of the motions moved by Dr.
Triguna Sen on the 14th November, 1967.

Dr. Sushila Nayar to continue her
wpeech, . . She is not here,

Mr. Mohamed Imam.

SHRT J. MOHAMED IMAM (Chitra-
durga): I have read the Report of the
Kothari Education Commission very care-
fully. It is a voluminous Report and they
have made many suggestions which are
useful. ¥ have also read the Report of the
Committee of Members of Parliament on
Education, which, I am afraid, 1s creating
confusion and complications,  The
country is already confronted with many
grave problems, which require the un-
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divided attention of the Government for
their solution. We had the Chinese aggres-
sion, we had the Pakistani aggression, and
there are so many other problems which
are coming up every day. But the Govern-
ment is busy creating fresh problems for
themselves and one of the problems that
they have added to the series of problems
is the language problem which, I gm afraid,
may have a very serious repercussion om
the destiny of the country.
12-36 Hrs.

[Mr. DEPUTY-SPEAKER ip the Chair]

Tt is said that the destiny of the nation—
in fact, this is the opening sentence in the
Kothari Commission’s Report—is shaped in
the class-rooms. A sound system of edu-
cation and a sound national policy on edu-
cation will play an important part in the
destiny of the country. According to Dr.
Sen, we have to evolve a national educa-
tional policy. According to him, the
national policy should be an jmmediate
switch-over to the regional medium and the
imposition of Hindi throughout the country.
By adopting this policy, he hopes that he
will bring out the creative energies of the
youth and will bring about national and
emotional integration. But, Sir, I am afraid.
by adopting this policy, he will only be
creating disruption in the country....

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): On a point of
information. May I know from where he
is quoting 7

MR. DEPUTY-SPEAKER : The hon.
Member is making certain statements, What
is the authority? Has he quoted from
anything ?

SHRI J. MOHAMED IMAM : The Re
port of the Parliamentary Committee aims
at that.

MR. DEPUTY-SPEAKER : That is the
hon. Member's surmise ?

SHRI J. MOHAMED IMAM : Yes we
cannot but infer that when we read the
Repart of the Parliamentary Committee.
Anyway, his idea seems to be, which we
can all understand, to replace English by
Hindi which he wants to impose through-
out the country and by introducing the
regional media in every State. It is said
in the Report that, by adopting this, there
will be national and emotional integration.
I am afraid, the result would be to the
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contrary. It is true that we must adopt
a good pational educational policy, But
what should be that policy ? What should
be its effect? According to my concep-
tion, any sound national policy must be
sach that it will strengthens the unity of
the country and does not bring about any
disunity. Secondly, education must be such
that it will not retard the scientific and tech-
nological progress of the country, especially
when the country is backward. Thirdly, it
must be accepted by all the States and the
language should not be imposed on them.
Fourthly, it must be left to the discretion
of each State to adopt whatever language
it wants according to its own conditions.
Fifthly, every parent and student must be
at liberty to choose his own language and
he must be given all the facilities. Accord-
ing to me, any sound educational policy
must comprise of these factors.

Prior to Independence, there was hardly
any controversy over the language issue.
Language and education were the respon-
sbility of the States which devoted and
attached great importance mot only to the
development of their own regional langu-
ages but to adopting English as the medium
of instruction at all stages of education, and
Znglish was adopted by them voluntarily
and it was pot imposed on them, because
people knew its utility and people felt and
realised that by adopting English, the fields
of science and technology would to open
to them. In fact, we must admit that it
was only after adoption of English that
science and technology and medicine pro-
gressed a good deal. Secondly, we must
admit that for the first time English became
a link language throughout the country.
Till then, there was no language spoken
throughout the country and each State was
a stranger to the other States so far as
language was concerned. The English
people might have dominated over us, and
they might have been devils, but we must
thank them for two things. First of all,
they gave us a united India which never
existed before except to a very limited ex-
tent. Secondly, they gave us a language
which became a common language thlmsh
out the country, I think we must
them for these two things.

It was after Independence that the langu-
age controversy set in. It set in because
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some sentiment was brought in. It was felt
by a certain section that English, being a
foreign language, was a sign of British
domination which required to be eliminated
or eradicated. So, sentiment played a great
part and an attempt was made to replace
it by Hindi. It was only after this that the
language controversy set in. There is, how-
ever, another equally good section which
feels that English must be retained and it
must continue if our country is to advance
both scientifically and technologically.

SHRI S. M. JOSHI (Poona) : He wants
it for ever 7

SHRI J. MOHAMED IMAM : Yes, for
ever we want it. Many people feel that it
is a foreign language. I am replying to
Shri S. M. Joshi. So far as many of us
are concerned, we no longer feel that it is
a foreign language; we have been conver-
sant with it for the last two centuries
In fact if you go to any part of the coun-
try you will find that even a common man
and a common peasant is familiar with
hundreds of English words. I may give
just one or two examples. During our
clection campaign, we would only go and
say ‘Please give us your vote’, There was
no equivalent to the word ‘vote’. Similarly,
none of the people would call it ‘Samsad”
but only Parliament. There are hundreds
of such words with which our peasants
and common people have been familiar for
hundred years and more. In fact I feel
that English is more or less a national
language. It is not only a national language
but an interpational and universal language.
We may recall the judgment of Justice
Chagla in 1964 wherein he said that English
is an Indian language, I may also recall
the words of the late Prime Minister
Jawaharial Nehru that English is an im-
portant language and we canpot afford to
dispense with it. In fact, it ought to have
been an Indian language and must continue
to be an associate language. Such being the
case, we can no longer consider English as
a foreign language, It is a necessary lam-
guage, necessary for the development of
science, technology and other subjects, If
we discard it and suddenly switch over to
regional languages, there will be great dis-
aster attendant with too many risks,

Now we propose to switch over to the
regional language in each State. I am also
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[Shri J. Mohamed Imam)
very fond of the regiona] language. I come
from Mysore. I know Kannada very well
and bave written some books also in it
1 am fond of it, but I feel that if there is
a sudden switch over to the regional lan-
guage, if we dispense with English, it is
fraught with grave consequences.

First of all, if every university adopts its
own medium of instruction, how many
types of graduates will there be throughout
the country 7 How many sects of graduates
will be there? There will be Kannada
graduates, Telugu graduates, Tamil gra-
duates, Malayalam graduates and so on.
There will be as many types of graduates as
there are linguistic states in the country. So
where is nnity ?

SHRI S, M. JOSHI : Will the graduates
also be different in mathematics ?

SHRI J. MOHAMED IMAM: I am
from Mysore. 1 know only Kanpada, Shri
Joshi is from Maharashtra, he knows only
Marathi. We have already created linguis-
tic states. It is already felt that it has
produced adverse effects, By this means,
we will only be perpetuating these. There
will be thirty or forty kinds of graduates,
each confined to its own state, The situa-
tion will be something like that of the
frog in a pond. Till now it was in a sea
and could go wherever it liked.

Secondly, look at the disadvantages.
Supposing we switch over to the regional
language immediately, where are the text-
books ? In fact, it is said in the Radha-
krishnan Commission’s Report that the
mumber of scientific and technical terms is
more than 3 million.

it possible to translate them even into Hindi,
let alone into the regional languages.
SHRI G. VISWANATHAN  (Wandi-
wash) : They will be manufactured.
SHRI J. MOHAMED IMAM : Yes,
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created a special bureau to translate all
text books. I have gone there. They told
me, ‘We take all care and translate the
books, but by the time a book is finished
and brought out, it becomes out of date’.
It is because science and techmology are
expanding and changing every day. We
must admit our dependence on western
civilisation. Without western civilisation
and western language, our country will never
prosper.

I submit in the interest of the progress
of the country, sentimental considerations
must be set aside, We must think only of
its development and of the future of the
country. If our country is to advance in
science and other things, they must be
taught in English. It is also necessary for the
sake of unity that English is retained.

It is believed by many persons that all
this move is a manoeuvre to impose Hindi
by indirect methods on the entire country.
In fact, what are your All-India Institutes
which you are contemplating, where English
and Hindi alone will be taught ? English
will go. If a man from Mysore or Andhra
or Maharashtra comes here to study, he
knows only his regional language. Secondly,
there is the question of advantage and dis-
advantage. A man studying Hindi, coming
from a Hindi area, is always at a greater
edvantage, it being his mother tongue which
be knows from his cradle, and he will al-
ways be at an advantage compared to a
person coming from Kerala or other States
who knows Hindi only when he becomes a
youth,

So, in a country like this, everybody must
have equal opportunities. Everybody must
be at equal advantage and disadvantage. So,
taking all these things into consideration and
the future of this country, I submit we
should not be hasty. Let there not be an
attempt to impose Hindi, I think in the
interests of the country, the present system
must continue, English must contjnuc as a
compulsory language in every university.

DR. MAITREYEE BASU (Darjeeling) :
I believe this is a discustion, a debate, on
the Kothari ‘Commission’s Report, and we
are discussing the system of education first
of all, but I am efraid, the whale thing
huautbomddownintonoontmvm
of Hindi and English, Actually speaking,
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it depends on the teacher and the students
as to how the teacher teaches apd the stu-
dent learns. It is the receptivity of the
student and the teaching capacity of the
teacher which are the most important
things, but we have hardly discussed all
these things. We have not at all discussed
the system of education that we should
have.

After the fourth general election, a new
Minister came, and he got the best press.
No other Minister got the press that he
did, and he went on saying about the policy
of national education. We hoped much,
we thought something would come out of
all this talk, all this publicity, but what
really came out was not very emcouraging.

Just now, if the educational system has
at all been discussed, it has been discussed
only in the university stages and higher
stages. The child has been completely for-
golten. We bave not discussed at all the
pre-school children, the primary school
children, or any other backward community
like the tribals and women, Of course,
women I would not call a backward com-
munity, but women's education has not
been discussed here at all. At least in the
Commission's Report, women have been
discussed with a warmth that is their due,
but though the tribals, the backward peo-
ple, have been given a place, the same
warmth has not been expressed about their
education.

Language is really a vehicle and means
through which knowledge can be imported.
It matters little really in what language we
learn as long as we know the language
enough to learn in it. It is the subject mat-
ter which matters more. It matters very
little whether we learn in English or learn
in Hindi or learn in our regional languages,
as long es we understand the language
enough, well enough, to learn.

On this question of regional language, I
may also sound a note of warning, because
the regional languages are 15 in number,
after Sindhi has been admitted into the
Eighth Schedule. All regions do not have
the same language or one language. For
instance, take Bengal. I come from West
Bengal, and paturally I know mere about
West Bengal than any other State. And in
this State of ours, of course, Bengali is the
lapguage. There is no doubt sbout it and
Bengali is one of the best-developed lan-
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guages in the country, perhaps in company
with Tamil. There are other languages;
they are not dialects. I must sound a note
of warning here that they are not dialects;
there are other languages. I have the
honour to represent a constituiency which
docs mnot speak Benogali predominantly.
There are a very large number of Benga-
lees there and especially after the partition
of the country, Bengali has come into its
own in that particular area. But the lan-
guage, the lingua franca, of the sub-Hima-
layan region is not Bengali. It is Nepali
mostly; the Bhutias speak Nepali; the
Lepchas speak Nepali. The Nepalees, of
course, speak Nepali, and even the Adivasis
poing from Ranchi, who went there first to
serve as plantation labour, but who have
now spread out like anything, also speak
Nepali with the other people; not amongst
themselves, not as mother-tongue but as the
lingua franca of that region which is Nepali,
and it is the predominant language. But the
regional language in Bengal would be
Bengali. If at the university stage, it is
only Bengali which is the language, as the
medium of instruction, then, how would
these people stand ? What will be their
position ? Supposing they have to study in
Bengali, they will not be able to do so.
That particular difficulty is there. I want
to bring this difficulty to the pointed atten-
tion of the Education Ministry and the Edu-
cation Minister,

I go back now to the question of primary
education, and the pre-school education. The
Commission has mentioned pre-school-edu-
cation and it has been kind epough to give
it three years. But what the system would
be and how the children would be taught
has not been discussed in detail. This
should have been done and this is the most
important stage. In all the developed coun-
tries it has been now accepted and acknow-
ledged that this is the most important stage
when education should be given. In some
cases, it has even been said that by the age
of six months an infant acquires knowledge
and il the habits are formed from six
months onwards, and naturally, education is
a very important thing. But that aspect
has pot been taken into consideration.

There have been many things which have
been left out of the Commission’s report
itself. Perhaps it could not be bigger. But,
unfortunately, in this House, even the Com-
mission’s report has not been discussed ade-
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quately. We have only bogged oursclves

into this controversy—useless controversy,
futile controversy, of Hindi and English,

I am pot speaking Hindi; I cannot speak
Hindi; 1 cannot speak chaste Hindi at least.
If 1 wanted to express myself in Hindi, I
can do so, but not in a chaste way. But
even English is not my mother-tongue; not
yours either, and there are very few people
in this House in whose case English is the
mother-tongue. But in spite of that, we
have been brought up in the tradition of
English literature and all that,

Would you like me to stop here and give
me time tomorrow or could I finish now ?

MR. DEPUTY-SPEAKER : We are ad-
journing now; she may continue her speech
when we resume this debate next time.
That will be all right.

DR. MATITREYEE BASU : Thank you,
Sir,

12.59 Has.

The Lok Sabiw then ad)

journed for lunch
fourteen of the

Clock.

The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock.

[Mz. DerPUTY-SPEAKER in the Chair]
MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—conrd,
St wg fomd (wiT) ;oW
wgam, & wera w@r g fa—

“gg gAT adATT At afcag F aqaw
fawme & sy w1 s w30

s AERE, 4% @ @y s
W a9 ¥ gy faaq & s arer 4,
afsa g st 7 drar fF st o2y
w51 fear fag 99 o= o & 949
¥2 § 99 ¥ a9 gI¥ F §YC g4 FeAip
TaA T & faafe, AT & arfereTe—
T A 7 agl Raga wETE | g
AT oY fF §7 TgA FT AHR W FS
=BT AT 9§ M, AT &2 & vy wgAw
geaT § fF 38 9| &1 7R F I
1% G2 A AR A T ST,

NOVEMBER 22, 1967

Motion 2006

q’rmtﬁmwﬂu&wfﬁn
THR TR, I g feaT ) e At
afrwsdft sma & X F fear a1, Afew
TR # dra1 5 o wga fr qmw ¥
s ar-qw F¢ 78 sy #1 af
¢ e F FIT qETETC fEAT M=,
Hrwda FT FgH TG T @, ot Tee
wrar fF gfamm o3 §ft e w6

A R T E ¥ FTCT T W

® AT FQ@T A g g ghamon £
T HF H g F TS Fw fww
afew ag aw faeew aw Y f DAt
¥ T { REaT OF & quT gaAT qav)
g aFar § fF s guT W ARoE
wr 7gt a7 g f afewdy dmer 7 o
BT W F A T g B TGN FET 8§,
it Toque 7w faawyor afa-
I FT TEAATH FT & 78 F9 fFar g1
fem gg g 1 Tl 7 I9aT F F9
1% Fm AEF = e

& § A U9 ¥ 9|9 9 W@
t = gfamm & weeT w1
T ¥ gr—=aw ofaas # wafe &
T} 7 A gw Y Fomr @ fEoaw
af@@e & S 371 o) afegar saw
A afaa S W T
ford YT oY T SEY a1 W@y §, =W
T2 AT W E, 99w 2w wAF
fag agigw, faam awr 1 Tw@E™
TR E, THTTH T @ & A=Ta
AT O T @ E @ g 7
29 BN a1 F1 afedq FH &1 94N
o arar, AfE & oy WPT dE @
& fo ofveslt G & Y a9 SN AW
@ §, a9 qfcada Fd aw A g,
I F1 We 7 IER faar a1 w1 1
o o 19 HER Wqﬁﬁﬂﬁ
g §, I9 T CFATA qO9d § {5 FAw
e faQdy z=l ¥ o7 S 29 §
a1 97 FT @ S )



2007 No-Confidence

FH TV AR T E-TA AR
HATAT-TR FY A0 FEY 4T | TR AT AT
2 & Fidg et w1 eaT § S Sy oY
ITHT I BT T §, TAT-THT § 9 FY
et @1 fadndt @ o ZzaT § A
9 gET ¥ FHG F FLC AW 99 AT
g aY A AT-OHT § A FY TG AGY
2, 91 & fod at gearaw g, d T
fog 7 Faw gfessdl Sme § afes g6y
@ 1 FEaE faer § w0 ¥ fag
SR AT 98T F FHK TF T
FY fagre o< A" F1 S&ar fFaw g0
AT 5T F2T B § AT AT TIgaAr
g s o ofvlt dmer § gan @, adt w9
fagr & grarar § #1 3% F q” I
ST FT THL OO a7 Jur Fogw
T T A WA A QT 9T,
fegeam 7 <19 AT & are aw afad T
TE ZAT &, FAF FT A THATHIC 41—
FT X TST W, Ig TRHIEHT G
aFT ATFdr @y ] fmior #1
oF I, oF gfw qE gi ) 9w A
ara famgw avw ot s ar & g P
&Y W AN ATT A AT F TH THTCHT
HITE FL, FAT FMC §F AT H T
¥ ¥y T @ A d | Fig-
FTT T A T ATTHT FT TRHATT FT
¥ oar 4 W AT 4w fRar 91 99
qA 7, 30 7@ & faww awe §
#FAET FERA W ATAAS T H
W TH FT ART TE—IA TG

o

o dfqa & gar @ W oR)
Hfaar & =< ToAt Ft A @Ewar
o, Teat F ot wfgwre 4, 59 @i
sfaard &1 ff W 7@ T T@R
qor FT Y § A R AT T A FEA
F g amr @ @ § f5 Tow s
&Y fega Frnfaarsi & sarr T8
£ 1 Trearfret 1 o ST T

AGRAHAYANA 1, 1889 (SAKA)

Motion 2008

¥ f FF 9T, To7 FLHTE TH-FT
are faar w<dt §, AfF T ami F wm-
@ FT AU FY R IOHT 7 7-
FET F & T TG AU T &R
FC &1 ® AT &1 F@v A=
arem &7

I WEled, 9-10 WA W
affem & o feafa dar gd
oY A\ wfaur ¥ @g forw ag agt
fareraTe gam, 9 %7 ag e gan
¥ A x@ A gy fFm AR oag
qifseam 7 dfa® wET FEw gan
AT AT g A g 7 S
WA FT FIE =T F@T 41w A
Fga —a1 g% & fo ag e &
gam, Tt § g, gak qwi 7 ga, A=
fegem & ag it =t g, wifs
fegeam & gaTr " §, 0T AW
AT §U &, QT T Arwaard et
2, Toa @, 3w g &frs e @
W F sr@ewa §—IE T F FgT AT
Afer A gwAm W @ &
fr fegem 7 amfel & faers, o=
# wEh aor & fawrs AR
Far &1 gRAT e o @

¥ 99T qE—UF I IUNNIG T CF
TE FIA F @R 9T AT 4T AT
I9 T T I I 997 gE 4 AN
Iq FTE T 9@ JAnmfa § FE—
oY g N gy w39 ¥ fag aa
& T &, a1 e QaT T g 5 qW
Rt #Y FgAT TIM, ST AT WA
FENTS Y AR § AL AT F R
FreRlt Fi ¥ faq Fo SRS g
oy @ Amfer & fa s Y &
FT TR ST AT §, N 6T A
FTORTT AT AT F gag T Afad
A 59 a<g F FaeTC A FATH A A



2009 No-Confidence

(st g fermra]

¥ o a2 sfgwrd &, 59 a1 7 @
a® ¥ faa oM &9 §, af F a1
A Iarar A1 AT § o wh
T 9T qg G Il @Wrar amw |
T Fq9 ACFUHET THC A g,
afew us o979 TaT FE o9 fgrge=
# dFafeas wraq f @ g S
A fiT 9a F shga widt ot @k
sgor AgT fr @ 9w AW g1

I I TERET, AT qTAA
S §AE ¥ A FaF FALAT TG
g @fqgm # groEl 7 i &
AR I H1 T A FT qAOIA ARG 1
qg ToHTa #T g9 g AT FHg &
T S FIA W P Y I W A
AR A JTA TR E IS (B TF
& e g 5 i e ot oEfawe
W A At o @ g fe
o greE F /9T B T SR AU |

g9 A & 7 v oF § g
f§ Tadaar & a2 18~20 AW TF
faddt ==t § w ¥ aw
fagrat & e v fem 1 Afew
771 T9g & % 20 919 F T o FHG
F 8-9 AT § FHAT F SFAT a7,
FAAT ¥ gUAT AT T AT OF, T AL F
FRT ATFMET gETA FT & FQ@
% fore srfarfeat <1 4, 3o =
1 A IW FH A G @R A
AT I A agrgaAr w7 o« wWY
FA o ¥ foy & ay § wgi
qgH ForE ey § o1 ghWT gW oA
e faerar § fF Aot @ &
|rq F1§ faww sTagre gw @R W@l BT
TWE | §H S F AT GHIAAT $T TAEK
FX@E | Afew -t aw famga
1% g W § fF oo 0 afasrd
T AR 3T ¥ (RS T W
T T FICAF 70s a1 W ¢

NOVEMBER 22, 1967

Motion 2010

4 ag arAar § fav dewrie @l
w7 fawior g & qwerne fore @ & o9
FEI & 9 FET NfgC 7] NN
aﬂam%a‘l‘tzwa’mmqfwrt-
FIE HL Frww Afwww o, Afaai
T T T AT T Y AR W
¥ AW | 9% 9T ST 8 9T § F qrAar
g afeT 9w %71 75 wawe 76 & fr gw
& wwg w1 w1€ gfawrL faa smar g
T AT Y G FH

AT FT qg FEAT $4A« FAG T
9, =g aTETC A g 7 S ams
7 ot feur e wr AFcH A g N
T &7 auEC Ao @Y § o & fAde
FT 9gaT g 7 wa g« gfEda ot
frr T WA FW@ § @
@ YT T ¢ 5 I« afead W
qIeTE Yafa TEF AWl A gL W
§mm & & 99 § (941 AgATg
fr 1952 ¥ ToreqT A 98 g A% 4
ForT fa QY T=t & 9 @AW F1 AT
feaT # T g AXT A &N { G
¥ a1 At ¥ 1952 ® AT qowaT 7
T HT GTHIC TGN a9 wFdr 11 &
1962 § Y TG § Weq SV H 4§
TR TF 91 39 aga o faddt a=i 7
B ST FT AT I AHT 9T A9 qq 7
WA F T AT AT TGRS FOAH
foFar 3t reawdw AHTT U g g A
T S ATH A F T G § 05 W
of e ¥ yafar &1 1w a@f § a4
fa 9 seme fm | st ag wgfa
&Y EXY A Uo7 A /I
A et Afew aoeq § garfear
HIE G F7 TOEI B SIEAT TG
|TgY FifF 97 & faame a@ o) ¥
EWHE €1 qg W HE FT A
ATHAT 97 AT qg A°S q@ TS 9
f o ag @ar § T @ ar W
7% o a fow a@ f@e §



2011 No-Confidence
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SHRI SHASHI RANJAN (Pupri) : I
would like to rise on a point of order. He
has just now mentioned about Bihar, An
inquiry commission has been instituted
there.

AN HON. MEMBER : Against Shri
K. B. Sahay.

SHRI SHASHI RAJAN: No finding
has come yet. Prior to this they had insti-
tuted a one-man i committee cons-
tituted of Shri i. He gave a clear
signal. . . (Intédrruptions).

MR. DEPUTY SPEAKER : Please re-
sume your seat, What he has referred to is

only inquiry. Beyond that, he has not said
anything.
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@ e o TE A fe d, A @
JGAT aFA F I AGY, afew 4w
R AR gL FE Am g A Fr e
& fadw 73 @ &, 7@ fog st fgwr
& @ &, a1 ag I At S 3w
T, WATA g AT & |

¥ o =% w § & amfew
g #7 I @ fawin ey s
7 9 § 5 o W@ afas #t
I e fgr & fag gl aT I,
w7 fF gark 2w %Y anfas K< Aifi
faafa gadl A gk @@t dwfs
wfa g saeit | gafew g9 et A
FUET T FY qEAT T AR § 6 2w
%1 T & U a8 TN FIH IIC )

frrewreFTor W% 9 & A/ Y
gy i ) a Y 78 W S
s wrfgg 4t fe gfmar & ol W
frery ¥ fag g, Sifafaw S gat

AGRAHAYANA 1, 1889 (SAKA)

Motion 2024

2w ¥ woefedt Y ©F wE W
s oW | Afew waT dEE 9w
e @ g fRw Aifa F §a &
FEEE A TG EF S A
FEIAHAES FOWIBCACH |
1947 # feRfogr & swwv 1 I3 T
q1 AT Y5t 7T vfmgs aview it
et war a1, foad fosag amar am)
® & & 7 A4 FHET H1 BT FC FHC
95E §TE1 A fergead T & gi g™
&a 7 ! W1 T F1 95 FLA BT A
Tt frar & 1 e forg @@ awTe A
fazw Aifa, gea ifa, At @)
afas difq, werifa, dfem,
A i g & wfy @
#ifa, T a= wirfaat F faens a8 s
E4

Ay TFTEAF AT FT 21 1947
F ARG F AL A W AEC A WA
e & Aifg a9 &, ST A ¥
oF af ! 99 F TR F—3Aw &
TR H—FATT I ARATIHC A &
T 3ver fazferat £t aos arwar gar
21 9 FH! WG FT AHAT AT @,
1 1% HT ATHAT AT &, @ AL /A
# ga a3 faar g & fr s y 9%
T g AT W@, ¥ A7 qvEd AT A
1950~51 F gl g7 20 91 29 A9
AT F9 «, g5 foed af g W
FAOFT AT FEL AW/ F 110 99 &
FATH HATAT 98T | THHT FTC0 qg & %
AT T I & 7 Q0T Fed A
St wl @ €, TEA o AW g
O F wifww Ag w7 TH AR
freaf & wq aifewr wew =& a4
wH AT & FF A 9 & v aq X
Qg SR AGHL FT AW AT FI I
Ig fade fovam a1 56 o F &t Wt ar
§ R 90 sAmre 5 adw A ol
w7 TN 2 | W qg F Fiw §femi
| HAT IATATAT@T R0
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[sft W forerd)

T TG GA B TAEAT R G
¥ fag s fagem & wifow o
T, 9g QAT FT THET g F F foAw
arfTed o T | 7% A1ed 4 fr anfr-
T | 96 G &7 g9 (AT 9 |
ITFTEEEF 1961 & {247 747 W19y
AR aw g, fergena & 7S s 7
wHifea gam g1 e war a1 f
o AR AT wHet wfaF s ga
= #1 7 §; fegwm & s &Y
FwEn F1 a1 9% g ¥ faav §, w@
Tt T G2 g W @ e v @
37, T€ TAEAT AT AT WTHA AT AT
2 A< zafag 7 s wael &t
AT 9T SR 9 3 arew g o

41 7 Sreared 3 F AT 7E 7
FiUET O T TF G F7W ISMAT
AT AT T w1 faAT | Y T e
T AT #Y ag 9% ofewsr g
TGHTT FT AGT I JGT | TR TN
¥ W® © FAT W F AT 2,
AfeT ag s agE O & fag oiw
FOT T ¥ Afaw &5 7T @ &1
WA ¥ AHSAT E W B FUT A
FEH! AN FT @S g qiF FUL | AT
Faq €% FUT §IAT AT & & AU
B frami 9 59 a@ ¥ w Tg o1
W®E | IO o7 awhTd A S far
& g7 T @ 0T | 9T a1
fagre =1 o7 woHTd  Tar fEan
IfFT 79 X TR faw H5d TR @
| FF FOA-ATH FT OTROS FAT,
at g gawT fadig fear & 91
siteaTeT 37 & fag ag wrwaw g f5
or framt ax @ afe s & g,
IR & TG 99 ¥ 7 e W
Toaw fFar w9« aw fa=rd w1
a1 §an &, #vg i £ T3 7Y,
IAH FT A1 FA; qg 07 G Twd
& s fa=ms & fam fergeame # Gt
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T gL FHAN | T og S AR
qet § ag we § fr afreame §
AT vy F frard & a3 F 5o o
g & @1 9% fawmr F ghe AT %
wwer 4t afew ag 97 9 § fF
FTRT T F T F T gt faard
2 A e faumd ¥ gro, Zawaw F g
a1 oo e ar faoe & e & gra
W a% fe=ré #1 g3 agi i s
&, a1 T FwedT g9 A Wi

&t ¥ Mmy-ATY Aewy WERA, A3
g warw § wenfaw auady #, ar-
s s ai A @aT 7
g9l TRT 47 FgW IS 497 ) foew
20 9Tl § foee T & I §; g
Y afearfaal & T 7 o9 T FT
St Jifa @ & T8 faegs o @ e
wg war & grav af s fovay @ i+
AT Al § diw-aer F S
# gt Arwfar faeeir g oy
§Ha€ TIEw FHEW #), [Hegew
mﬂtﬁmmﬂmﬂ
T AT | GHHT FATHHT AYHT WY
&1 faerar €, o i 91X a1 9T Tga
5w 39 0 g A gw A A e fE
wrgt 18 wfawa goer Arsfar awt it
¥ faeey wrfge of, g8 17 qfiww
¥ war wfowma A e et 2
srafe faert =Tfgg 18 wfama | gaia
¥ g o sfowa & afas a0
i A frelt 3 fEt W F AW
sfome #X I SR WX W
aewT Tt § i sqafed e wfmi
# Atwfat & 09 S B AT &
arpare & sfafafaer gr S 1 qgi17-18
wfawg @ 21 &1 T EEFR F
¥ gu fogem & ot snfeawr &,
fergeam & 9 gfoom &, g & o
fre® gu &M § ST gl F A
WS HTH TET EFIUT AT |
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#T F qF ¥ A AT FA K AW
waw, faet o qgrdt TaTei ¥ @
AT §, ¥ A AL S A Faiodt a9 F
T7 4 & i e wgiew, § sod
T Fga1 1gdl § & g 9@ qifq
F Figur Fl & a7 @ fa<odr @@= &
FaTg wafaw @ F@ g, AfET o=
qTHHAT I ATET &, 99 544 219 &F
a3 € o guw| frwren & fag e s
Fa3 F FAT g  forg faod) =i &0
TETT & | Tafau 9 & &9 AL 7 &Y
ALyAT e fear g T
T ggEa 7 ¥ fAv & agi 9
=T g

AT HEIET, T WHEATAT B oA
IAWAT | TS qALaAT & a7 a
% ©F g AT Fg HT W @ A0
g irfedt WY 3W & 25991 &, so @1«
# UF TH AT AT LA G & B
fagial &1 & v, 3few g srmam Q|
mfegm 3w A gog-griamn w0
e &1 AGT BT | G AT Ty v |
foed ad gaw: w fF s donT #=
FEATT g1 T, ST QSY-GAAN "W
gRir | afew o3 A 1 SHar A
21 fegema & wsg-griEAT ST FW
¥ & i AT TG femer W
v ¥ 50 8T F ) O & T A
wrfeg Siw AR fafeaa fagial ¥ amare
a3 | AfeT 2wt Y @ U g

goT seqe wgiew, T AT Al
T A FC W TCHIC K A\ FTHAAT @Y
FHIT AwAA T TAT Wieq T TEA A
w1 farar & Ta% o ag fawer sy,
wfawars *1 T W A& AW § )
ATF AT § HIA FT ATHE FAT
<EaT g 5 @ a=E 7o 55
T TEH OFT FT W dEAq
ATATTF FLHTL 61 (AFTHF 1

AGRAHAYANA 1, 1889 (SAKA)

MR. DEPUTY-SPEAKER :
moved :

Motion 2028
Motion

“That this House expresses its want of
confidence in the Council of Ministers.”
ot wfrdom (qodr) - Surew o,
A T AfqwEE F T F7 A AT
e Freor afvaw e # S §E
aael 2, 92 g1 | AfET gare faai A,
fam St & afawam 1 wwrg w@r
IAF qT9 T TAAT F; FATAT TEY
faer arfe &g ofvaw T & TaAC R
a1 qGF Wi AT S<AT TE § IR
TR H G FF g% di Ia T arq
Fear Aver faeargd®, S A g1 T
& s fpT & JgTm wr o fFar g
i G forwd GTed A Tl § 98 I wE
T} Ffawa F wE S W 4T A
AR § SF LA W TR § AR
#i 7€ 9 T IR A w0
T A IgA A% TET FE F
I T AF F AR A w0
9T g@ ¢ f& anwr =€ giat § o -
FIET AR & I9F a1 7 I §9
& T wWifs 77 ww § fF i
FIRET GCHTT AT & Tab v FUHT qT-
FTT o1 IqE AT TETq AT 21 I
FFaw &, w@itg afgar o § a
) @ 9 IF A1 F1 T Fi TG @1
7T § fF gu3 X FuT F F1f FF AGY
@1 AfFT e ag & A1 Ao Ay

AT T A A gfee w9

THTH 919 $T A § I8 B4 fewmar
argaT § 1 R § = e ¥ AR
qHAT | TN FE €S F A A,
qei ¥ AR T wEr 41 o R F -
FWE] I E | I8 F9C g o
t s =g =g ¥ qeui &1 frafor ¢
¥l ¥ gt w1 fawr F4 o wgE #
fe gt ¥ weai w71 frdaor g9 ¥ aoma
T Ao @Y A1 @ § 1T A

g fF S gl FRET FEET A @
v
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[=fr wfr <o)

i forw w7 § faw @1 §f oo vEd
foqy W o a7t ag I frw <
g

7% AT T - AT AW
FF T wrar?

o wfr <o a9 A wrE G
FT 309 AX § | AT T GTFTHE TIHR
Fam A g

UF Ta TR FE) F aga ¥ qord
F 47 aga ¥ 19T FH A,A97 7 F 46
# vfadi wrfeemrgiacd ) Fg@a@ e
aga foAt & st TR AT 6 @3S
qarEw | AfEl FIRT FwAR
¥ war § fF o7 50 fgear & ar =&
afva q& SeFT go qar AG T@T)
9 9 FwEE g AR fagre &
AT A1 A 3o Afaal & e wrw ¥
a & fawara &t aan 5w 7 st
1 femm @iar &1 wiwar F A @
& qar A =7 qwr AfeT
Afedi F IR A qar AT 1 WX, YA
I BRI AR | gW awad 1 v gt
faa 3w 79 & I A fadg Qe ¥
Iq 9 497 F T, IAET agqoAg I T
AT AFHA 92 T FF TF 7w A8
AATEAR G I AT F A F
# HgAT I1gAT §, {@ T ¥ Mo
Hro UHo AFFIT qF TT AP W W
IR £ ITX TF AGAIG AT AT 97

15 Hrs,

# gagar qr fw ga dfqgm §
wsafasw &, gwa oo garoE w
gfaam & I arr e, fog gueEE A
ZW €9 dfaam & Ifdg a9 Iw F ar
@ £, IFH AN FT TEUAC WX
IT qF AHAL, Ao dWro THo F W
9T &, AT 49 @ fF 97 aw ¥ S
H9 HgZ AT @A §, TWAH A1 FS
¢ oar T IAET o ST AT F7 Fwoferw
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Motion 2030

4 § ar g, afww for fam 3 e
&R € ar ardo #lo THo ¥ YA HET
¥ g2 § @ e ww wg T § e
|a 9t & W 9§ %W ™
T gL WF A A 97 fF & T W43
A T Ao Wro THo, fomF Fw
&R a1 1 favars s & fE 3 gwr-
AR F 78 W T oy, o dfaum
# g #1 g w97 fan g, saw
¥ i &41, afF 3 sl F@ &
I g% 96N fawmw a8t § ST
aog 2 fs Frera 4 & gk fe 1
wFa gl F 9 A g

afe T q@ 59 A o e o
T THT ATE 0 HTo THo ABHL T AT
T FTTATE

ot gwe g (FrE) - A A AT
g1 Awafaee 4@t fasn, aft o
12 faun

=it wfw <oF : § IAET FIE F@T
g, SvEI At qfg A1 St wafeaa
w1 qa qu afcag fear @ s =i
T EF 5 a5 9 ifad= o= 7Y,
T@l TF AATTA® AR AT
wrT fear g1

A F RO A AT R TG &
fF agr Sfadwe & gar a awer 41 |
oH Aa i gaT fr I Sfade ew wt
TF gaarfas T & dga< WA |
TH AT TG $& TG TR g AAT |

FT T 39 dfagm ¥ X § oD
qF ATIF JHA AT A1ZAT§ | AW
@1 9T AT Fgd § fF T TF FiE-
AR FT AT &, IAFT 7§ FEOA AGH
t ofFT e g AT 163(2) MW@
aY g qar JerT—

“If any question arises whether any
matter is or is not a matter as respects
which the Governor is by or under this
Constitution required to sct in his dis-
cretion, the decision of the Govermor in
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his discretion shall be final, and the vali-
dity of anything done by the Governor
shall not be called in question on the
ground that he ought or ought not to
have acted in his discretion,”

/T { ZHT I QAT ARAT §——

“But the Governor is not going to be
a mere figure-head. If the Governor
were an active and good Govermor, he
could, by means of getting in touch with
the opponents of the party in power, re-
concile them to a good number of
measures and generally make the admin-
istration run smoothly.”

IT F AR T AN AQT A HEA-
ATZ ARFAT X F¢ 2

1 would like to read a few lines of that—

“As Dr, Ambedkar explained, in dis-
cussing the position of the Governor, the
distinction should be borne in mind
between ‘functions’ and ‘duties’. While
the Governor shall have no functions to
discharge by himself, and would have no
power to override the Ministry in any
particular matter,—he would have the
duty to advise the Ministry, not as the
representative of any particular party,
but of the people as a whole,—with the
object of securing an impartial, pure and
efficient administration.”
IT WY F A4 T QU @ fear
3 A1 gaRX wiEaa 7 &g war @
AT FEAITE AFEAT T AT AT IH
TITAFT AF A HELTA-TITHFT
q1gR 7, et 58 @ A RS §
3737 {8 4, 3°ff wraas & qArfas
5 w0 fRar &1
T 1RSI0 AT AT

TgAi TEAT

“Ultimately, of coursc, the Governor
must take the advice given by his Minis-
ters but the role of the Governor is not
exactly that of a passive agent.”

So, it is not exactly that of a passive
agent, Here exactly he has not behaved
like a passive agent.

AGRAHAYANA 1, 1889 (SAKA)

Motion 2032
IR ATY AEF F Fyl 5 W9 =
& Ikl qEEA F A | IEA AL
g, wAR ¥ INQ, dfET 97 3w
oY dfade § 77 AT W B AR A
war fe e F w®w ga, qEAEE 7
&A1 A, FAT F AT FAT, IW AN
T 197 937 74T 9% § AT FTEAW,
fagrar 37 & &z faar f5 18 fammaw
? 9z 72 FAFAT |

st ®o Wro Fal (FTYY)
AFATT &1 AET 7

oft whe <o : TFaT FAT 21 ATAT—
The Constitution specifically says that
the Governor must not act as a passive
agent. He must use his discretion in the
smooth running of the Government and in

the smooth running of the Government, he
has acted.

a1

za fax =5 @ a &1 Fwaw 7
F=q § arfy wraw sgaear gemaferd
AR F\ v & ==, afE g
#1 FaT F1 AT 02 fF agi $1E wEA
g—zwfaa sgiv @ gArfes awwr
e g srorg AT 71 7 fr fawra s 7
el A el FART—HTFT A9 Arga
mere puppet in the hands of a few
T W@

# a7y frel ®1 TF q@ & q@
3, 7§ TER W T g FH TR A
w &, afer ar§ o qav A A@
@i g &, fore B mg o @1 %
T& #1 s g et & fF g e
T w@I

it /o Ao wAT : [T ZITAAR. . . .

¥ W qeew ;- faega @
o wiferdor B O i @ A
a% WA & | FIrSAw "Aarey, A
= ¥ {5 50-60 HEfaal F1 UF JG7
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[+t wfader]
fagar i $& dNI-FGT A AT,
AF AAQT TS TE gAT A T |/ W
FT-AIX T qX A5 | A FrE AT
amar g gar, frasr 5 T @9 aga
TE0- A AN T §—aA T H,
qH-A A ;A qRAC

No-Confidence

#q § UF T AR FgAT AT § |
# FOAT qaeAg qre7 fqEg™ I A
A AT @A E | S v gfamn 7
gf, MA@ A 7 gf, F gqA e A
A qgT AH ATHE T FeaT @Al
g fr9a # fage F ak 7 o @ga
TR F ST 937 | Iqitw fag
F i 1§ wraT g & 1 F 39 K Ay
FIar TEa F—Fagr & 9% fafrex
arw 10 fev & fage § a8 §, =«
TR A G, o feelt 7 4 ok o=
FAFA A 9 | 1 1952 & T aF
1 I 7 a0 g 5 #rd i Fow fafee
10-12 fzAT aF Tsy A aET 78 @ )
FR ¥ 52 € f5 1 o % fafrex
qAWAr 12 fa7 % qEe Wi o
qfF T a5 g
SHRI BAL RAJ] MADHOK (South
Delhi) : Don't tell us wrong things. The
Chief Minister of Bihar was in Bihar. He
went with me in the same plane. Only
yesterday, he went to Caleutta. (Interrup-
tions).

7 a8t ®za0 fF a2 w47 @ =
1 "fsq 75 § g7 w5 fx agi #1
FB( A%F T AT 20 A a8 FET
Fiw faaga fasedt a7 & ) =@r

& faai 7. ... .. ()
§t wfedwr : I 9T FT g9
wifAx. .. ... (e

SHRI 5. M. BANERJEE : On a point
of order.

MR. DEPUTY-SPEAKER : Is it a point
of order or an interruption ?

NOVEMBER 22, 1967
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SHRI S. M. BANERJEE : I rise on a
point of order. My point of order is this.
During the discussion here, personalities
should not be brought..(Imierruption).
Merely because the Chief Minister went
out of Paina...

SHRI RANDHIR SINGH (Rohtak) :
What is the point of order here ? (Inter-
ruption).

SHRI S. M. BANERJIEE : Mr. Shashi
Ranjan is a good friend of mine...

MR. DEPUTY-SPEAKER : What is the
point of order ? (Interruptions).

SHRI SHEQO NARAIN (Basti) : Let him
come out with his point of order.

SHRI S. M. BANERJEE : If they go on
shouting like this, how can I speak ? Will
you please ask these bullies to keep quiet?

MR. DEPUTY-SPEAKER :  Order,

order.

SHRI SHASHI RANJAN : I obey you,
hundred per cent, Sir.

SHRI 5. M. BANERJEE : My point of
order is this. In the past during many de-
bates, if anybody wanted to discuss the
conduct of any Chief Minister or even an
ex-Chief Minister, even of thieves like Shri
Biju Patnaik, the Chair did not allow himn;
we were not allowed to discuss it. Here,
Mr. Shashi Ranjan. a veteran Parliamen-
tarian, mentioned Mr. Ajoy Mukherjee as
a tool in the hands of the other Ministers.
I had tolerated that. Today he is an ex-
Chief Minister. But Mr. Maha Maya
Prasad Sinha is still a Chief Minister and
with all their bullying tactics, he is going
to remain there till Mr. Chavan murders
him also. ... (Interruptions).

AN HON. MEMBER : What is his point
of order ?

SHRI S. M. BANERJEE : My point of
order is whether it is open to a Member
to mention the. . . (Interruptions).

MR. DEPUTY-SPEAKER : He may re-
sume his scat, [ have understood him. But
here it is a statcment that the hon, Mem-
ber is making on his ewn iaformation. He
is not making any allegation. ..

SHRI S. M. BANERJEE : He is casting
aspersion of the Chief Minister.
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MR. DEPUTY-SPEAKER : No, no. He
may resume his seat. There is no point of
order.

The hon.
speech.

@t whegaw © 79 fa% agi 3 fv
A FF 15 A % fafae amas
z4 fadl a5 AT ¥ A ITET TE @

st Ao Wo FANT : TITT HAT AT F
ALAT AT F A1gT 7574 faA1 % T

¥ :

Member may continue his

SHRI J. B. KRIPALANI (Guna) : How
does jt matter if Mr, Maha Maya Prasad
Sinha was absent for ten days ? Here, the
Central Ministers remain absent for ome
month and more.

SHRI SHASHI RANJAN : I do not hold
any brief for these Ministers who have
remained absent for ten days. I equally
decry those Ministers who remain absent,
whether for ten days or one month,

T, W g0 T5T 98 79 v @ Av
% 92 6-7 WEA T M1 F18C § AT
FAEFTC 1 IF 6-7 9 A fagi 7 €
T3-qF TS ¢ F | AEAE AR
N Fegfer F T 938 TaEd
Eq g ...... (m)

SHRI NAMBIAR (Tiruchurappalli) :
Are we discussing Bibar mow, Sir ?

SHRI VASUDEVAN NAIR (Nees-
wade) : The Congress was behind the
riots,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The point of order is this. The
Punjab Ministry has fallen because 17
MLAs have defected from the United
Front and the Congress has assured their
support to these defectors. .. (Interrup-
tions).

SHRI M. L. SONDHI (New Delhi} :
They are habitual murderers,

MR. DEPUTY SPEAKER: The hon.
Member may now continue his speech,

AGRAHAYANA 1, 1889 (SAKA)

Motion
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st wfedew ;. surerw wERE, A
3¢ 1 uF 99 & uae ¥ quy T@i Fi
9/ FAET FT IWT TH G nfeqi
AR FER A faq F< a1 g 5=
e Thees uf@s #1 3= W™
o agt awd o & oF sl
¥ A AW OF T F AR gEd
T & AW A o geT fear &
WFE AT A G | 99 § q81 ™™ a1
% #g1 f5 & 7 W@ F A\ gpm
A1 7 & F felt Siferferer o £ amr
AN | K q@l A IH 9 F @A £
737 % g ¥ 39 9 A gon www
1T AFARE, FTARE, AX 97 &
g1 f5 37 fw & g fead e
21 A FF 1000 1 WA i
FE & @A O F A e T @
IT I TS IFAA @A ] | IR
&g & af " aw oF g w@
ZAT1600 F 1| T w21 fF o wF a1
2 A TR % 10008 IR G IR
f& a8 1600 § oY a7 Far @ gf ?
IR o815 7 wgw gl foil
fad 1| § & war fo Wi wCHTC A A
fafred  ward e 9 &1 g
fafres T=rd 7@ ¥ & ag foaew
ag fam § 1 @ @ N IW FEAT
#R §9 TG § ITAET g8 A IART
AFEAFR T I T 7 et % a8 o
I F T T A A XA wogy v wrd g
T IFAE & T AT FIA T F
¥ AT | I Far fF gmr
T &, THATT T O AT § AT 5H F7
Far ffad | 77 37 =1 w71 6 geera
I KA FT 4T, § 39 FT 498 aGF &
awar 3 | g/ Tl 7 Fwr fF oadr
A8 IA F T q1 CEAH FI AT
arfga - (e ) FrEEi fafam
Mg @afFETasTasafs
17 ATT I F ATEA | IR Ty (7
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[t =]

q o w daT g gl e & o
a1 | Igi war 9T CEHER w7
Faar difaq | fedt 7 war o & 1
aqar fqq | TFr JaR g, fme
AT A &/ FFT F AT M0 wA
wat 5 7Y A9 F2T § §F TH7 32T |
9T §eT Fr§ A T @ W@ § G
fas@ T Aq T AT | 9T AT QA
1 o # dare & Afew T w1 B
37 &1 faaqifedi &0 sar ga9m @y
L O A9 TAET 4T, TEEL A w3 fF
1 o frsnfd s FET AR T 37 A
AT AT ag SR dArC F A 1 0
T ¢ I A Fg & Ag aw
7 AEE A A AWA T oAA G
fagr o7 | 39 FEE ¥ O AqAFAT,
TE FART Tg A AW F DAT AT @
TR HY g7 FIAT A FW @i AT
W ¢ 9K 39 ¥ fag § ofi wifzdi &
it A wgaT § e aw o A g qod )
™ | a1 Trfedl 1 Jmaser §

Tg AT FTH O e e
1 g8 A £ 5 ¥ ave #1 awr
T ? AR Awa § ¥ e wvo Fifgan
T § 1 s sitfear o 20, AR A T
AT AT I, AT 7% wa-wfawa R A
HF F 5 F fawgea 3% 8 @
- PV (sqarr) 1 Sfgnn S F
T § agd TATE | I F A9 FQ
afcag dia ad w1911 7 w0 g v g
T FT FY, TA THTT F, T 727 ¥,
araeaFal ¢ f5 ga @4 | F 78t 97
Fad A-FAA GHEL F AT AG
FIAE | A F1E W TA TR A E,
w1 wraT AE §, BE w_w qwr A
2, ozt 9 Sar ®Y, | #ogAfET
Zrt 97 &g 97 famdr &Y ar SfaAm-
wi graard faadi &0 1 o= fage g9
T AISH T & varar qXAe 7 §,
=7 1 17 FReaT 1 sq A2 914w )
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@ 8 & @ 927 & Fgar Jgan
g fe 7 mirear 8 19 | 7 1§ &-
Y0 ara @ & 1 e of7 fewd A AW
fagw &1 @ #&r | 9w qw A A
fagw Far, gfmr wY ? T AW &
foe fadw o 3@t | w@ 3w AT q@0
aq fagw v, s w9, T 4T 7

g wedl & WE § FEAT ARAT §
f& ga F1 39 7% I@T 9T WHTET A
fare w7 wifgd | T O I R
F FrErEAT & ¢ ) AW qmA q
TETT 929 TE, Af qg 1% wWE
' gTETT At &+ A8 & 1 =1 dre die
WY UF QU 20 HAF E, FOE & §aT
T &, afe aw A= €, fom &7 aga
T W & TAdeAdT A H, AT qE
wor weft § | ¥4 fad gw wF Wil &
w4 & fF 3 & g9 799 FL AL CF
B aH E arfe ImT F S 98 WA
a% f& gar<r g, gaT vA gIdEa
& 3t g S g Erar T wIR
SHRI RANGA (Srikakulam) : I am glad
that my hon. friend Shri Madbu Limaye
has broad-based his charges against Gov-
ernment and not confined himself mostly
to the immediate crisis that has been
created by Government through their
action in West Bengal.
15.23 Hgs,

(Sumt G. S. DHILLON in the Chair]
It was because we were afraid that this
motion was being moved solely for the
purpose of condemning this Governraent
for what they had dome in West Bengal
that we were not in a position in the morn-
ing to associate ourselves with our col-
leagues in the Opposition.

SHRI VASUDEVAN NAIR : Then, the
Orissa Government also will be dismissed

SHRI RANGA : T am glad that this no-
confidence-motion is placed before the
House in the manner as it ought to be as
a general motion.

SHRI RANDHIR SINGH: The Pun-
jab Government has fallen, (Interruptions)
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AN HON. MEMBER : They are dis-
turbing all the non-Congress Governments.

SHRI M. L. SONDHI : My hon. friend
does mot have the courage to speak out;
he shouts in the House, but outside the
House he keeps silent,

SHRI RANGA : I look upon this motion
as one that gives us an opportunity to ex-
press our no-confidence in the various poli-
cies and programmes and activities of thir
Government,

Let me take my stand as a kisan here
in our country and in this House, Let us
look at their food policy. Has it not been
a failure 7 Has it not been a self-confess-
ed failure on the part of this Government
that even after twenty years of the attain-
ment of Swaraj we should still be depen-
dent upon foreign imports of foodgrains
to the extent of about 10 million tonnes
every year. Is it not also a fact that in
spite of these imports and the consequent
pressure that is being brought down upon
our kisans in regard to the prices that they
should legitimately claim and obtain for
their produce, they are not able to feed
cur people and our country, they are not
able to control the prices for the consu-
mers 7 Is it not also a fact that as a result
of the policies they have been pursuing,
this country’s food production is not pro-
gressing as well as it ought to in tune with
the rise in our population? So on that
count we condemn this Government.

Is it also pot a fact that in spite of the
protests that our Party has been making
for the past eight years against the zomal
controls with compulsory procurement of
foodgrains at unecomomical prices, this
Government has been insisting upon main-
taining these zonal controls, and not being
satisfied with that, it has enforced district
to district controls also in every State and
in that way destroyed the economic unity
of the country, comverting it into only a
district-based country and nothing more ?

My hon. friend, Shri Madhu Limaye,
referred to the failure of the Government
on the international front. Let me take this
opportunity to place on record our protest
against the visit that the Prime Minister
made recently to Moscow ! For what pur-
pose and on what occasion ? On the occa
sion of the S0th anniversary of tbeir Com-
munist Party, not of the Communist
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chief, Shri Kamaraj,

accustomed to hanging on to the apron-
strings of Soviet Russia and her
Communist Parly, We condemn this Gov-
ernment on this score also,

1527 Hrs,
[Suma S, M, Josin in the Chair]

In regard to Government’s policy on
West Asia, even while Soviet Russia and
America were busy persuading themselves
and persuading the UAR to accept the
existence of Israel, to accept a mo-war
proposition as between lhumelvu.nw
Government was insisting in maintaining
that Tsrael was the aggressor and that she
should go back to stafus quo ante, thus
blocking the way to recognition of the
existence of Israel by the UAR and other
Arab countries. What does that mean? It
means that we are more mad than Soviet
Russia. While Soviet Russia is busy pur-
suing an independeat policy recognising the
changes in the situation there, we are
hanging on to Soviet Russia's old policy-
They have not taken the trouble to warn
our Government of the kaleidoscopic
changes in their own foreign policy before
they take their own initiative, much s0
that while Soviet Russia is taking initiative
in a liberal manner, we are hanging on to
the old conmservative political cloak of
Soviet Russia which she has been shedding
into the dust-bin, Therefore, on this count
also, we express our want of confidence in
the Government.

Then let us come to the general econo-
mic situation in the country. Recession is
claiming more and more victims. Teas of
thousands of industrial workers in every
part of the country are becoming unem-
ployed. When they cry for employment.
there is no one to look after them, there
is no one to heed their voice. More and
more industrial plants are going slow, aro
obliged to go slow. While the Finance
Minister says that he does nOt want any
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deficit financing, the Minister of Industrial
Development contends that deficit financ-
ing is inevitable and even advisable. All
the time inflation is going on. The Nasik
Press is busy, visibly or invisibly, admitted-
ly or otherwise, It is busy producing more
and more notes. In the name of relaxation
of credit from the Reserve Bank and other
scheduled banks, they are adding more
and more to the circulation of money in
our country in the hands of the industria-
lists and other people also. In spite of it,
this recession is still there.

Do they propose to reduce the tax bur-
dens? They want to raise them more and
more. Oa top of it, the Finance Minister
is going on admonishing the State Ministers
who have had the moral courage and sym-
pathy for the kisans to abolish or reduce
land revenue. Is he going to the rescoe at
least of the famine-stricken people in our
country, or the cyclone-affected people in
Orissa, or the drought-affected people as in
Orissa, Andhra, Bihar and other places ?
No. The Chief Ministers go on complain-
ing that the Finance Minister here says that
he has no money, he is not going to give
them any kind of assistance or succour with
the result they are not able to make their
own plans in order to provide immediate
relief for the semi-starved and near-starved
masses of their own States. That is the
parlous condition to which this Government
has brought our country.

One would have thought they would have
learnt their lessons after the results of the
last election, and developed and devised a
statesmanlike relationship between the Union
Government and the State Governments,
but how can anybody expect any kind of
statesmanlike reorientation of policies from
this Government, out-dated Government. It
still hangs on like Methusela to its own

power,

What is the position today 7 Just now,
one of my friends comes and tells me that
in Punjab also the Ministry is going to fall
or has fallen, because there were defections.
As 1 said yesterday, who is responsible for
these defections, who if it is not these Con-
gress gentlemen ?

I now come to this immediate gquestion of
‘West Bengal. What is happening there 7 As
I said yesterday—I make no apologics to
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anybody—I wanted the Bengal Ministry to
be dismissed. For what reason? Mot be-
cause it was playing the role of SVD. K
it had played the SVD role of a non-par-
tisan, non-Congress, democratic Govern-
ment, providing honest administration, secur-
ing and assuring safety and law and order
1o the masses and industry and workers,
certainly I would have continued to sup-
port it, as I am continuing, as we are com-
tinuing, to suppart the other SVD Govern-
ments. But most unfortunately for us and
unwisely for those Communists in Bengal,
the Marxists there thought that they could
take law jnto their own hands, seize power
or monopolise power for their own party
use, and transform the SVD Government
into @ Communist Government. They made
the mistake of thinking that here and now
they could pursue their communist tactics.
Hence arose Naxalbari, gherac. They took
a long time to accept an iota of wisdom in
order to give up that gherao. No wonder
there has been a cry from the masses, there
has been a disenchantment with that minis-
try. Therefore, 1 am not sorry, and indeed
I am happy, that it has gope. But wait a
minute.

What is it these people have done, and
the Home Minister ? Just as they have
dismissed that Haryana Ministry and the
legislative assembly, they should have dis-
missed this Assembly as well. Instead of
that, they keep that legislature in being.
then they pitchfork one of our friends to
be the Chief Minister, It is a shamefol act
on the part of the Government. I am ex-
tremely sorry that one of my oldest collea-
gues, a colleague of my friend Acharya
Kripalani also, for whom 1 have, and I had
all this time, the greatest possible respect,
far his political integrity should have allow-
ed himself to be exploited by these Con-
gress powermongers. He took the right and
courageous step in resigning from the SVD
Government. He came out; well and good.
But why should he bave allowed himself to
be put into this unenviable position 7 It is
not as if Chief Ministership is something
new to him. He had been Chief Minister
from the very beginning indeed, for about
siX to mine months. [t was the intolerance
of these congressmen and their passion and
unquenchable desire for power that were
responsible for his dismissal at that time.
(Interruption). And unfortunately, he got
into this uneaviable position. What is the
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responsibility of this Congress Geverament
and the Union Government ? Is it right for
them, and could it not have been proper for
them to face this situation and ask their
own Congress party to form @ Ministry and
then face the Legislative Assembly 7 They
did not have the moral courage to do that.
Instead of that, they have pitchforked this
gentleman and two or three of his collea-
gues, and tomorrow or the day after, I
suppose there would be another 10 people
marching towards the Governor only to take
the oath of aHegiance. And how many of
teem ? Only 17, in that Assembly of more
than 200. These 17 are to form the Minis-
try. Does it not violate their political con-
science 7 Do they not realise what a poli-
tical crime they have committed towards our
democracy in our country in order to place
political power in the whole of West Bengal
in the hands of this tiny Trio ? Then they
say, “we are going to support them.” Yes;
but they will pull the pulley and strings
and these people will go on playing accord-
ing to their tune! And is this any service
to democracy at all? Therefore, I de-
mand that this Government, if it were to
bave any kind of respect for democracy and
decency, should dismiss this new Ministry
and wait until the Assembly meets; let the
Assembly express its view, and whomsoever
it wants, let him become the Chief Minister.
If, however, they think that the real, larger
interests of the masses there could be better
served by President’s raj, let them be honest
and have President's raj, if need be for six
months, or even for one year; we do
not mind that. Let there be that kind of
rule. Let the people have that opportunity
for thinking for themselves and then, there-
after, let there be a mid-term general elec-
tion and let the people elect their own minis-
ry.

It might be said by those friends, as the
Haryana Governor was saying the other day
and as the Home Minister also was saying,
that just as it is not possible to have any
kind of a decent group of people to form a
majority in Haryana, it may not be possible
to bave a kind of democratic-minded majo-
rity group of parties or aregular party itself
to provide a majority ministry in West Ben-
pal. If that is so, why not they give con-
sideration to the suggestion that 1 have been
making for years : that in all such problem
States as these, we should have an all-party
government, all of them coming together,
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sharing power and working together and
providing a pure government, a good gov-
ernment, an economical government and an
honest government. That is what the peo-
ple are hungering for and thirsting for, And
my hon. friend Shri Mahamaya Prasad
Sinha has beep able to provide that kind of
good government, an honest government, in
Bihar. He has been able to tackle the situa-
tion, the hunger sitvation, well. (Interrup-
tion), [f Coangress Government had come
in there, there would have been thousands
of hunger or starvation deaths. (Inrerrup-
tion) . It is because my hon. friend Shri
Mahamaya Prasad Sinha and his SVD Gow-
ernment had provided relief to the suffering
people in that State. (Inferruption). I
know my friends over there are thirsting
for power in Bihar aglso. They may possibly
jockey themselves again into power in that
State. Now, while that mipistry is in
power, can it be denied that they have pro-
vided famine relief to millions and millions
of people, and thus prevented hunger deaths
in that State ? Can anybody deny that 7 Is
it not a fact that on other occasions, not
only there but also in Orissa and other
places, whenever such famine relief
had to be distributed, they used their own
political agents and made political capital
out of it, whereas on this occasion, Shri
Mahamaya Prasad and his government have
been able to give a good, decent adminis-
tration? It is that form of government
that we want (Inferruption).

Now, Sir, our difficulty is this. True,
this Government has done the right thing
in advising the Governor to dismiss that
ministry which became only a Communist
Government. But where is the guarantee
that it is mot going to play in other places
the same kind of dirty trick that it has play-
ed in West Bengal, by pitchforking these
three centlemen into an alternative govern-
ment ? From the impatience of these gentle-
mep I can see that they want to play the
same Sort of trick in Bihar as they have
done today already in Punjab. They will
play the same mischjef in Orissa, in Uttar
Pradesh and even in Madras. There are al-
ways Mir Jaffars and Jaichands to destroy
Sirajuddin and Prithviraj on one side. Many
of these friends have been experts in dis-
covering these people, fashioning them into
political puppets and exploiting them for
their own purpese. That is what they have
done in Kerala. The hon. Law Minister
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here must have had a hand in it in those
days. The Congress was defeated. It was
not at all able to form a ministry. Then
they had the PSP to form a Ministry. They
said they were not hankering after power,
they would remain behind and they would
help the minority P.S.P. ministry to remain
in power. Could they ever be patient with-
out power? Within a few months PSP
Chief Minister friend was transformed into
gubernatorial clothes and robes. They
themselves stepped into power first as part-
ners with P.S.P. and then as sole proprie-
tors of power. Would not the same fate
come upon my hon, friend, Dr. P, C. Ghosh
tomorrow or the day after 7 Could we be
sure that these people would ever be able
to abstain from power, from their thirst
for power 7 For twenly years they have
enjoyed it and like a man-eating tiger they
can never be happy until they go on killing
one after another these democratic decent
personalities in these various non-Congress
areas and non-Congress governments, That
is the reason why we are not able to ap-
preciate the moves that the Government
makes.

Yet they are suffering from a paralysis,
a paralysis of not being able to do the right
thing at the right moment, of not being
able to be content with doing only the right
thing and not also the wrong thing. What
is worse is this. It used to be said of some
kind of an artisan that if he cannot deceive
anyone else he would deceive his wife and
if he cannot deceive even his wife he would
deccive himself, That is the pature of these
people. If they cannot deceive anyone else
they will be deceiving themselves, That is
what they are doing with their own groups,
the majority groups and the minority groups.
With all these confabulations they are try-
ing to keep under their power even their
own presidents not only at the top but
at the State levels also.

Sir, that js the kind of Government we
have to deal with. That is why it is im-
possible for us to show any kind of patience
with this Government. What is it that 1
want in their place? True, we are not
able to make a majority. True also we do
not want any of these defections from these
honourable gentlemen. We know the
nature of these defectors from the Con-
gress, They have displayed themselves to
the whole country, and the world is laugh-
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ing in its sleeves at the manner in which
these Congressmen behaved when they be-
came defectors of their own rank and file.
Are you sure there are not prospective de-
fectors among these Congress M.Ps. here ?
Are you gure that even within their own
Cabinet there are not people who are
searching their hearts when it would be pos-
sible, when it would be convenjent for them
to flirt with us first then whisper to us and
after that come over to us if only we are
unwise enough to embrace them. Sir, we
are not going to embrace them. We do not
want any embraces from these people. Let
those people within the Congress who have
got the moral courage to leave that organi-
sation, wait until the next general elections
come, or let them demand, after leaving
the Congress, mid-term elections and let
them stand as independent people, even if
they do not have the political foresight to
come and join either us, or the Jan Sangh
or the Socialist Party or even the Commu-
nist Party. We know there are some people
in the Congress who want to join the Com-
munist Party, Let them join that party.
Let them first come and seek the franchise
of the people and_ thergafter, let them come
end join us as honourable men.

Why do 1 say this 7 Because of the man-
ner in which the so-called defectors in
Haryana and Bengal are behaving today and
their friends in the Kranti Dal are likely to
behave in the other areas. Who are tho
Kranti Dal people? From what Shri
Humayun Kabir has written today in the
Hindustan Times, onc can easily see that
they are only too anxious, too impatient to
play the same role the erstwhile PSP.
gentleman has played.

It is on board that this government and
the Congress Party have undermined our
political morality and political decen-
cies and lowered the standards of
behaviour of our public workers and
that is why we condemn this govers-
ment and condemn this party and we wamn
the country not to conmtinus to place lﬂ
confidence in these gentlemen and their
chief,

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Mr. Chairman, Sir, the pre-
sent motion under di jon is most inap-
propriate and uncalled for in the present
circumstances, because the administration in
the States from which the Ministries have
been dismissed have complotely failed. So
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far as Haryana is concerned, we have the
report of the Governor, which is the evi-
dence before the House, that the entire ad-
ministration had completely failed and the
jonior officers, because of the fear of trans-
fer, were doing things which under normal
circumstances they could not be expected
to do in any State, Similurly, in Bengal
the administration had complctely failed,
there was complete lawlessness and it was
very difficult for an ordinary citizen to carry
on his normal activities.

The learned friends from the opposition
have said quite often that they want de-
mocracy and rule of law and rule by the
majority. But when it comes to a United
Front Ministry and it happens to be a
minorily government, then they change their
tone and say “no, the minority government
must continue because the Chief Minister
wants it”. And what does that Chief
Minister say? He says “I represent the
minority government and I shall call the
Assembly when it is convenient to me”.

If they want to uphold democracy, the
rule of law and rule by majority, they must
not fight shy of having a vote of confidence
in the Assembly, The very fact that they
declined to call the Assembly, the very fact
that the United Front Government failed
to call the Assembly in Bengal and wanted
fo continue as a minority government shows
that they were not interested in upholding
democracy and, therefore, it was the boun-
den duty of the Governor to dismiss that
ministry,

The great leader of the Swatantra Party
has said that Congress is trying to attract
defection and is trying to support the defec-
tors. But when they support the defectors
from the Congress who form the United
Front Ministries, perhaps they think that
they are doing a great act of service to the
oountry. But when the Congress Party
supports defection, it becomes a sin. Be-
cuuse the Congress is supporting the defec-
tors it is a sin, but when they support the
defectors it becomes an act of goodness,
an act of greatness and an act of service
to the country.

There cannot be two rods for the same
thing. If defection is bad, it is bad in U.P.
also, it is bad in Madhya Pradesh also, it
is bad in Bihar also. But if there is defec-
tion in Bengal, it becomes bad and if it is
in U.P. it becomes good. They are trying
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to measure the same act with two different
rods. Therefore my submission is that the
speech of Shri Ranga, so far as it relates
to defections, is most inappropriate,

Then, they are irying to say that the
foreign policy of this country supports im-
perialism and colonialism. My submission
is that the foreign policy of our Govern-
ment has always been against imperialism
and colonialism. The Indian representatives
in the United Nations have always sup-
ported the cause of the downtrodden peo-
ple of South Africa and Rhodesia. It is
a perversion of facts to say that the Gov-
ernment of India is supporting the imperia-
list powers. The fact is that more often
than mot India has moved resolutions to
support the governments of the people of
South Africa and Rhodesia. Even mow a
resolution has been moved supporting the
cause of those people.

Another speaker said that the foreign
policy of India is a policy of convenience.
If the policy of peaceful co-existemce, of
increasing foreign trade, of improving the
ccopomic conditions of the country is a
policy of convenience, then, of course, the
foreign policy can be charged that it is a
policy of convenience; but if it is in the
interest of the country to increase this
trade, to increase the number of friendly
countries, to have better relations and peace-
ful living with the rest of the count-ies,
then my submission is that there could not
be a better policy than the present foreign
policy of our country,

Then, another allegation has been made
that commerce and trade are used for the
benefit of a particular group of individuals
and exorbitant profits are made. An inst-
ance is cited of the sugar policy. My sub-
mission is that the present sugar policy of
our country is the correct policy in the
present  circumstances. [ will give two
reasons for it. Now sugar is controlled in
our country and the result is that sugar-
cane js also controlled. The farmer who
grows sugarcane finds that other cash crops
bring better results than sugarcame; there-
fore, he diverts his land to the growing
of crops which give a better return. The
result is that less acreage goes to sugar-
cane and more to other crops.

Now the country was facing a sugar
crisis, Therefore the Government of India
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thought that some incentive must be given
to the sugarcane growers and the sugar
industry so that more sugarcane is produc-
ed.  Consequently the price of suparcane
was raised but even then it was found that
the farmer was diverting the sugarcane to
the gur industry which was not comirolled
and where the prices were not controlled.
Consequently the Government had to give
incentive to the sugar factorics lo see that
they compete with the gur market. So,
sugar had to be decontrolled. But Govern-
ment wanted to see that the poorer sections
of the people do not suffer; therefore they
said that a particular quaniity will have 10
be sold to them at controlled prices so that
the lower income groups also have the bene-
fit of lower sugar prices. Therefore partial-
ly it was decontrolled and partially it was
kept conmtrolled. My subma is that this
is a wrong allegation to say that the de-
control was done for the benefit of a few
profiteers or to please a certain section of
the people. Such like allegations can easily
be made. But if a little thought is given
to the basic reasons why a particular policy
is followed, that would be a more respon-
sible way of putting things.

Finally, my submission is that there are
some people who always happen to meet
a particular fate. It is a tragic role that
they normally play in history, 1 may give
an instance of the Chief Minister of
Haryana. He bhas always had a tragic end
of his career. He was once a Minister in
Pratap Singh Kairon’s Ministry in Punjab
in 1962 and he would not resign and, ulti-
mately, he was dismissed. Again, he was
going through the same crisis and he would
not resign. Bul, as a consequence, he met
the same fate. It is the destiny which one
has to face; one has 10 pay for one’s own
doings.

With these words, I submit that the No-
Confidence Motion should be rejected by
the House in toto.

st AT T Wy (A1)
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vt s o 1
ol T FT FIAAT T FW FI AT R,
fog o€ ¥ et & AT T R
T A FoBTE § T 1T T AU
g5a § | Tafoy 91 oF s frwfor
AT qEar & g f a9 g F1 aE
=% & fog e srow Zor &7 sty Fasr

AGRAHAYANA 1, 1889 (SAKA)

Motion

2052

In our anxiety to get Independence to
this country ZAT TEW AR A FY
& o dem g fEmm o g
fedi & aeax ot fred flw @ &
FfasTl 1 AR q9 T AR ag A A
TEARE § Ug T g Wl a8 v AT |
There were group defection, loyalties were

changed from one group to another.
16.03 Hrs.

[MR. DEPUTY-SPEAKER in the Chairl.

TH T TF TET g & 918 WY
Hfades agem Fw@TAT 1A F g
g fF greife s aFEdr ar afFT o
oY Fo Ao IF wou Wy 4, A &
T g A st fafafamar g §
TG F e WAt T | T OF T4y HAT
& amg Afaat o Tt o | o R
TR A F avan g At o o Fforferear
w1 dfavied o gan g R @l
TH ¥ 70 ol F w9 F w9 A
Arfagi i @ qadEt A d | o= Afa-
wew ¥ gEgiw dfeww F9  dfeww
Fifawr & & faar, gu< Afadss qmn
drggin saamHfaar | g
ww qgT U ArS fafree & gfaaa &
5% 4 oY g qgr #1 faam e 7
o afgmr w=m  famEmm oar
God's work is Government’s work.
AfFT o9F T 99 q@T W T A
A, A AT IR IY gear faar as
though  Government’s  work is
Satan’s work. gafaT S| #9 #+gT 0F
T F Fewra oY A qgTE AT AT A
Fai oY Aifagt seeeT w9t T
T e Wt R Ay Ig faar
fifs 7 ofedw a7 & s@d T
Tl @) 94 A g TR
A gt we welt & Arag WS feEm
T WO E WEN F R W T
fedaag wa &, S0 To f, A9
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[ = ST St
fedwig awa § AR fafreefar agadt

o 13w A e FEg W} ﬁwﬁtaﬁm
W;‘é lﬁlﬁﬂiﬂﬁ'\'ﬁ!ﬂ @l‘m’“m.

oW 7 WY AT A ZAT | TF AGHT
grq Few oo 2 fE IEE OEA ¥
o AT A S A

Feg w2W & ot gree yag fier o=
1951 § TR A A IFH ATE-
sfw =7 ¥ qfeq  SEEIEE A
fom aw TR @ OAR IR
W T F A T
sen = 9w ¥ fau femar 3w
ST HY WAT T AT ) &% A FET AT
fir gaTQr I fada o & AET T
#1 o qg 7@ & fF g e
3 frim srywe st e @
mmimq‘ﬁg,ﬁo@o‘ﬁa
F oo & o e 999 TR T I
&\ e A A § AR e e
IR AIRENTG FAT F I
ST o T TS amafer A, OF T O
s § Ao Ao g w
= Grs &% FiFw 7 Wit @ & g
T T az faar wmav & T 9| T
Wt T § 9E @ 7 famgw v @
g e e R )

fagwrae I gL IEE &
e Y q\"i;ﬁ mwi a o aw
3aT ¥ wre feray a1 w0l @R R
A TR fET F RN TR
awg 9g o |fw@l gTa Ydg, W
qifzdt % o a7 Far 7 fa=raEe
=QF AT QA R E 91w
AT AR T 4ff
sfir fam a@l & fore O fomely
st e & fAg I ag
T Y F AR aE A ar AT
IAFTQE afgeRT FTAT ey I
e A AWRTAE AL A AT

NOVEMBER 22, 1967

Morion 2054
Ffe gL ST A areqe ot Hiferarez
AT F1 €T AR A A G T AT
787 ¥ fAv wrw fewe fam ) anfax
fows zrg § sfawc 2, e 999
A AMER I 9T TEAT s
forroardr gt & 1 T o & Ay
afs g7 1% == AW AT I FRI TR
ot wfaemi & a § =g ar @
T g 39F1 frwm a gy A Al
ZAT & A1 F Ay o w7 dE AW
aw w1 afaw HF A 37 afkew
a9 faer s 99T F@ a1 g AlEa A
IET 1 63 Tl F ol oamE 7 owET
TR 67 F TR AW AT F 3T A
# g ¥ Ffes w1 wfaw
Fad | I Mg s W, A
@} I W I [, wfaw T9W
x| = fandY Z= F1 ¥aw Ag A
wrm drfe =T, gt
w4, w1 feoplt w0 faedrd@ o
fedr &1 fawmlt qedft dY gEwr T
HeaT | FIAET IEA Agi-Agl T 9
quos ag wrd fasRrdr @ 1 20
= ¥ faow FE AT ¥ W A
T e AT oF | AET SH AT AR
T IR F AW W T IEA T
AT d I F AT FET AR
fr it w1 o & oo ot 0 w7

qrEt afaFi< Ft a9 go F
T T5T afY I TET I v, G
o AT fF T FEw wE wew
RN & I w0 afew T I FraE
WTEAT O 9T 9 A IR Y T faam
Frae famam o T g wAgraE
T &= ¢ fFg UF X when you
decide to work within the frame-
work of a given constitution and
with the idca of a democratic
tendency here, 3§% faes F&FT
a1 7 919 AF G § | TR &
a7 FT wE A g g
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Naxalbariis no agrarian problem.
It was within the purview of the
provincial Government to enact
suitable legislation and to give
proper relief to the peasantry.
g F4 & a9 gfz w1 agr fade
FT HET &ET FIA FT TRV FL, TAAT &1
A€l When the Naxalbari situation
gets a patting from the Radio
Peking, all the more it sounds sinis-
ter. F1E faRwr ¥ aTea 58 AW & AR
e } AR ggi oy A9 a7 Teafear g
TE S5 a1 HY FHL FATL AT F I
s dA Edad = § @ =
#E gv WA aRiT Tl A
grar | FHfwe W g g
gy | w=afrew #ré oF anfaw Aifa
Eadt ) @ waET TG WL
f& & flt @ fyees &g 1 Tmw
qawd ag A8t & ¥ 1962 ¥ faAt &
T AR gL 2W O AR
g 7 gwen feur &) qw A Ay
ga¥ # ot 47 a9 Fgfe 9y e
F e ¥ ;w7 AT
FEE X FAFd A §H A TET
feqr o1 OF WSS A AW g |
THR! W T qQIVG A€ ST gO,
feage o<l 78 FTERT | K &
foreSmT< A A ¢ {5 The High
Court Judge should be gheraoved.
That is the last word of wisdom
A+ Fwraar FT X AT |
If you want to arrest the industrial
unrest in this country, gherao is not
the solution. W 8% @ # AV
g Ao aF gw AW A ad s
ST s 3 @ & A &)
T SRR 9 & faraT wan ag) & a
feafr o & qm T I @ A
fafssra vt 12 | safaT v o=
aawd  fe giaamm & IR AN IHA

AGRAHAYANA 1, 1889 (S4AKA)

Motion 2056

agi T wif, =yaeqr fare it 4 o6
T Y F5¢ wwe snfefew 356 afg a2
feafire w2 3 @t aga a1 @ fg
fred 79 20 A= & 2T H T fam-
TAF g FEmE R M
TR FET F fRET T W qgTEr
fear grm a1 9 *ida 7 faar 31 The
relation is just between the disease
and the dirt. Under the dirt of the
Congress alone the disease of
Communism grows. &THA &I
9 IEW T g T o faar &%
@@ T g1 g Wy 2
fF zmt 2w & o o et
A § 95 gfAa @ | AW A g
9 § @ Ao g SR 9 ame FE
TE WEAT AE AT .Ewr WA
T &Y wifeq 1 ST &W AT g w7
FA AT AT & w9 Fur & %Ay fHEr
&g ) @Ew & 1962 &
feat & o7 S ¥ @¥ W F G
ATHT T AT A e AR AT
T o 3w & g ag i

¢ faoy quor ¥ a7 oW W@ &
o T g A fE AY it wmemET
AR AT A AR IEF YA J gHA
AT T Ig T freem T o o
et T T T A F A S g
ATy EeU IFA I qaen fawmng)
Right from the deepest seas of the
South to the highest peaks of the
Himalayas the whole country is one
and indivisible.

Taw wreay faefd F § AT T
WITT #T gC OF ATEH! FeET § F
fren #¢ S & faems agrgem | e
@ o e e 62 Fawdt AT F
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[ st ST T S ]
FTOU1 29 7 21 &L AT 39 AT
@M F I A g0 g A@ Fmw | W
et A o ag fasga s_w=
TR AFT ATAT 9 EH AW AFT G
AT g ST 3w F1 awwmn v i asw
WY qo6 UET FHT &7 gHIL FIC T
FT TS dfe J0 Fg1 3 6 Area & W
AEE F@ FH AG § | gHTL ETo
wvad & 1fed a1 73 fF aga g 1 afe
1 &7 AT I A5 gFAT & AT AT
U AW AT G W AT FwAT
QAR gA SH NS g FFG 9
but we do not know how to make an

intelligent use of our own population.

fewa F ga ¥ Sa=T IYANWT TGl (w47,
FARTH IEHT IR T AT | FOA-
I T |92 qTdar S S At
Gar AE T, T & dar g §, ofom
¥ dar gt g1 whfar w3 omn
FTO# qgT AEHI | T A Fal
fr oy aTedt ¥ @i wedy AT § )
gfoqw FTF AR TR F Feft ST
Frarawar g AfFA 0T MEW A
Frgfee & Ff Fia AE T W
fF qE@TCH T 7 T HIE TEAR AT
aFar Ay ¥ae sfavara e € a
aFar ¢, #ifs foamsl &7 9T 90aT
& 9 ax gfamn wdEr @I
gxdt 1 ga A Aify fFraffe s E
Ay gawt waT & f5 ®® W s,
HATTHT F47 N TG FAT F, Fg F4T
M| GRS AN E FrEEr
daTFE ¥ AAT, TG TN AT |
Fagm s g fefmr g7
farwarer 7€ &, G2 ¥ TWLY IO I
w51 & fawma A@ g, g IR e
qdm 8 FEY | gAfed 1962 ¥
Iz gfz gw Aifadl & svmitg ofadad
Fv ¥y @ I Argean f e ¥
Za 5 Feq & ana | faeg feefew
DT AT G WA TN AT NIH

NOVEMBER 22, 1967

Morion 2058

W A A 4 Aife oI g
T § AR qw FgW WA R
Iam constrained to say that even
genius has got limitation but stu-
pidity is boundless. gz T Tg
FT AT HIT AT qG AW
FIA | gHY F1E HEST AT gl 1
A UF I A TEAT § 17
IT AETITTOAATH |r 1 A
TF ATt I W gF T ¥ AT T E, A
TATE, I AEHIARE | IAET 26
oo FrEergidr | 209 WA A
@I gmR I @ e s
el AT aTg | FOT &Y TR
qrfeeam &7 3T 9T 41T T AT
g aar § 1 g QY qra gt o
afeT 1947 F8FT 1961 aF
AT FHT B F ;T W AT
T EER W W TR ge #
E QA AT aF IS AW BT GH AL
BIET ? ATH gH WE WHH AT HT 9
foad &, aefa o &1 @ fawd &,
fadw e ot =1 g7 foma 2, @1 saa
arar & R oo a7 2 2 1 (87 97 qan
wag framsr e § g feaiifer
wrger W@, gany ford s3m AN ?
AT ASE 26 MF T T WA
ge, foor & a9 @@ TEE w=
fegfmagw maagagadfe
& 50 %0 7T7ge FT Wi s
wTwet | ag Far § o avar d, dfaw
ot I wrer ¥ few wEY, W
e Y qvE 7T, wwra fourgr
awE v, af gn s R Fgr e v =y
AT EHY Ay, AR g AT A
FL? ATTET AT AT TERI A A
o faar | g oaw Wfraw 3§ ma=
gt a6 1965 7 qTvER 2aw
4% 71 %9 F) GoU0 a9 FT W
qiffea & g awl @, &t e #
garQ frafs #&1 AW P ST gRTT
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STt arfeear ¥ grq A §, @€ 7 &am
WA ¥ foar =Y 2 famr ? ooy
o+ are gfadget T T %Y
framt Fax g 3 AR fr e
e feet¥y, (ina FaR F gan
TR B T A i F @E AT O
AT F IR 7 AT TER H-FHT T T
Fut ¢ ot @ 77 ¥ froefe-
fefi @ ae'wEy | st oF a1TEER
QT &, Y 7 vt , wEwe ar 8, Aifa
¥ qftada @ go rfa faatfa swrd,
qq Y farwara a7 § AT I
IS qg AT qTAY 9T F @ | qH T
W AT § 9 gg Jar w+ar g fFEm
g AFCAZ NG, NF AR ATHL
A gaT A der gaAr &)
forg e #Y ol M AFC g 9T,
mfear @9y & fod 13, 9« 7 @, I
afs 3Y g & sy w7 gw gy
Fq wwa a1 gardr d3fes Aife o
& T TFA &1 oy A g ?
“Example is better than precept”
gfar & gavar w8 e w4l <, gfar
§ FYE ZAT FEEAT T ATV ALY @,
gfraT F gATQ AT Y A AT @
T, e ot g Fgd O v g -
fures fifer wer g€ & oY gw 43fs e
FHT 1 FT FE AT 40 T FQ
2w F g 1 g & I 7o -
2 3, Faite faw @t St agr ad gu
gfefmsrgamdr ¥y g ¥
AT 9T FA TANT 250 FUOT 94 &
TR FafF I ET 950 FAT To
g9 F@ @ W@ § | Every political
aspect has got am economic bearing.
TWE T WA A W | gard
wgel Yy refaat #61  gF fFg 0w
A g T F freag Fr AT F gE A
& o oK qg gAY AT F AH I3
TqT | T FIE Tg W@ AT F 21 TAE
¥ Q4 far qr a7 fav @) T W

No-Confidence

AGRAHAYANA 1, 1889 (SAKA)

Motion 2060

fewmr & srar 5 This is the day when
China decided to cease fire unilaterally
21 AT & few i 18 mar g
gAY w1 fear? Ry v9 §Ww A
ST & 19 FET ¥ | Until the last soldier
is driven out S T ITZAT 16 g gear
T G T A @ | g A A
g ewwE

T 20 FHIEL T gH AL TFAT
feaw e €, fomg Ot w0 A9 T
&, T AR E FQ, W O
faame 78 7@ fr oF & o oFar &7
favg writ o & fF g9 2w 7 g
T A H @ FCFTHFL | 20 & F7q-
T Y FEAT , I AT B N OHFATE
ITF AETT 9 §H AT ATHFAUT T
T FT AgAEAT FT [FEAT TG FC
aF | 2 FT OF T F fAq qga @
T1q Gl §, qga 1 ATa) ¥ A g2
a'!l'vrﬁ"?ﬂ"[ai But do we know what are
the forces and factors that integrate the
people of this country 7
wor @ afw g | whfed 359 &
fF:

fromafer saeged areemw swEER
ag fawr #7 o=fr @1 gwnt fod www
21 @F A wrar § AR W FIWOCH
WY & TR FAFA F Fwa @l |
mgufr N ST, defagat
B Y oitedt 1 g X s wmw !
AT WY W19 <9 § ag Fel #61 Tl
FEUFAATE | Afew A F F=
T AT A L&A | gATaIV e
1 safa wv agar faar) g &
AT ¥ G2 Y T MAT AR GAT ¥
AT IS WA WET| 99 1956
femargay T * ag faeet 31 €2
TH B, T AT AT €T GCH g1 S,
AFAT WA BT AT, THRAT TS
T f, aw gEEd e wiOgr?
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[ =t srr=re v e |
What is the basis for Pondicherry to exist
today ? WY &Y 2,000 ST T T /TG
Ifest 9 AW | §, @AY |l aw
X & | T TIGT FT GHGT § T IR
AT §, T Al RfEEl A AT
#R ¢, Afer S-SR gaeat avdt 9
T & A ag T ATTerS ot | 93w WY
AT A AT, AeAfR ar A
T 4T, ARTE #41 ¢ Jg AASAT F
SV Fgt A AT, #4 fwar 7 qan gt
ot fF TaF I8 717 o a9+ FX
W §, $1 A1 AT FIW FT QL
IRIFSR AT F R ag Y

There is another demand for a different
Federal Government of Nagaland ?

T 39 fag1dr Aamsii & arg A= T @
TF qrat 99 W § AfET a9y aF 98
R T gEig ) gnr W #¥?
Because they are underground, our leaders
are above ground and there is no common
ground between them.

AT TF 199 wHT faer gy @
& 1 ot T § i 99T F 99 6T qH
T & sta {5 fesrasy s aoa-sre
F ax # Fg mar ¥ fF What is

philosophy 7 It is nothing but a search by
a blind man in a dark room for a

black cat which is not there. J¥ g
ag Frar § | AA-A T Y 94 Afww
B ®FTH AR §, T FA W0
RE, TO T A g1 da<fi aw
TT TF T 1 aral £ F gfar & arx
g9 T I YW FW § fF thero
is such a thing as a Naga problem.
AT | AT I g F AT AT HAA
B9 F QF AT § AT W Y g
FITC AT ¥ AW A @A A §, T
7l F g T FT QI A4 §, Ig WA
UF T A, qo g Sy | sfaer
fararef afceg #1 ai2 ¥ ¢ 1w famar
TAT AT AR IGHT da ¥ faenfaat
THE ¥ T G { 1 F{TEee oy

NOVEMBER 22, 1967

Motion

2062

F1 AT dw o, ot qr awan g e
B A UF 41§ | A TgT I T
Tu ¥ Yfwfadt % o ¥9% §, Afem
Do we have any positive thinking
fFgratas g ? o9 gak A=Y
F FeE &1 gyafa Fm T W
3% fad 1 do mot blame the people
st &Y agr faww &, swar & @
wer fasma @@, 969 w1 A 78 A
@I | FHT T WOT Y FHE FTCOT &
qX FW ¥ T OFAT FT AT H AR
ATy ST WY @, 7 Y g g e
sfgd ar, wizm TR w1 Fmw™
27 1947 F 91T W7 AT T WA, 7w
St 0¥ faer av 7g 22 T | A Wiifas
faar 7 fawar TEF Fwar g w@ifE ww-
for wwrar &t a=TS o W=l § AT a8
e ot @At g foeg oo w9 F o
fog arag s & 71, o & w7
g9 9% ATAa ¢ o =g W % g,
anfaat w2 &1, Ofa-faw 7% €, wa-
e, G-I 5% g1 afww {6 oft aro
WG OF §, W ay arg, fad ay amg
g T AT T A feEd |

R FHI-FHT 9 | gt aran g 7
HTSETE AT 10, AFEETE A aT
frq a<g =9 a1 B AFT AW §
fF graat )@ aifF oF 9 7 SR
aE e AT gEt e § ama & fag
T T | AR QI F FET) W owd
T &, AT |G AT AT gE €h )
a9 ger, @Y @€ g wif | aW 9w
famrar & | 79 qur faan faerar &, I
&Y 1w freraT & 1 &Y aw wmaw & fag
¥aHT €T AR | AN FT A S W
a‘rtﬁmmmmmﬁmg‘i
‘v faer A & gw W & T 8,
Y TR W, E78 &Y wn7 Y, qi= 6y
TR AE, AT N W@ T AT ATH
oftaa foelt % ag= € 7gi | U |
PERATIAF | T AW T N
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ARATIHT FATET §, FAT TR GHIA H
Ao fRT awTaT & A T Y o &
qYY FY WIEHT FIA T HI0Ow F¥ o
A F AT WY ITAE AT & 1 W w7
am wavi vy g1 gfrEr 93 e
T # fagugsr | agatgmFTsha-
gE TAFT IS § 1 TEHT qEA A
Tga arg | AfFw e ot gaTd qfw
| e et wfw @ o faeg o 7E-
¢ ifg g ey &, wfaaw w8 foa
A § I FTOT qaT &Y 7Y ¥9aT
fr Fgt fvaar §ar gam | %3 FTORYA
F g g A oY Ao wo g€ F W1
#g faar a1 fs g & a@ #1€ &t
awE A § IOEA ¥ W ¥ |
EFT 107 38 & o e A feai & Fror
ot ZY TEY 9war i foae ag Toa 7
g gam &, feam i & G ga &,
feqar wea SR &/ gam § A< e
JOCHRMAGATE TAGEAFT GZ &
fag et A g os famr W &2 &
fagai & ? & &9 F W@ 4T
TG TAAE FT ATEA FAFIS G AT
FAT § | G OF A% g e i fear
fF S & ST § 7 91g at {6 gEr
FrAadr ag & fr o9 3 age w9,
fipT agdier ¥ Il o A afEs
7 frar sy a1 &@a & afwge @
afegr & TE T T A | A g
FCT § TG IR W T W®WR
2 ¥ far & A 3 2w & e e o
Afy &, T=r @ A NI T I
firmT T 719 @O AT | TEE fFaT
& w & fawara qa7 g fF @ wdfAT
FT& oY 9g GaT FT & IEH! 31 FA
AT AT ¥ AT IEET fHedt @
AT WY AT GAAT TGA, AT FAAT
* FA wafgeTEd ©F 2§ g
T ag T A Al g AT G WA
w ag & f wi & 0 o § 45 &1 3T
w1 faa gank ane A &1 W

AGRAHAYANA 1, 1889 (SAKA)

Motion 2064

afa it qom T AT 1 A=wr f
AT A FRET FC A I FTATY
FATTL, AfAAR § A FgAE 1 T®
A T FATATT &, ATATC & 2!
o A F0 F fau s et 999 @
STaT § S IEHT AF AT AviEd o

[ wRE & 99 § 1) qfaw|w F
SEATT FT AV 4@ 9 A0 g g aw@ A
AT FIATE |

o Wy Arg (@r=a) ; afava ST
oY SR AT § AT @GS FA
& fog & @eT gAT § | THE FI0 TR
ST & o ST o WA R aSEr ST gt 9
a1 g, fa0d o & a9 § s
g g TF AL A1 arq | F L
IAF g T g wE Afa @ A
FYE FTAHA &, FIE T & | 30T v
AN NTRT | FeIfae! 71 95 ad-=d
g ®@ 91 afew a9 fr fow
T TH TEATT F1 TG FT 9T ATAT 97
IH A qg AT T I & vt axew
o € AT F | q9 T 4gT A &9 g
TT &, ITRT OTEF ¥ HIW W FF Y M
7 ot fF 7= & vorar s Srgod
FRE FARIFTA IR Q@
4 fF feami & fog o Fiug @ ae 1
TS 7 f5ar | ag FA-F TweEE
&7 ot fors FL4 §1 F T 9gq #
TAATT ARAT § F TorewT F q=<
g ¥ faami & fag ot go framg =g
arag fat ot ST F Y (o mar g
T AT AT Y wwre Frar mar
&, Famar<i &Y wnire ot &ex e
74T § H F 1955 7 & FIeasKH
I F7 wifas a1 far mar §, 1947
F 9% S THIN IAF I 47 a8 IqHT
wife® & T § 1 IEW FHA W
Foqr 2 faar maT {1 @ FH W W
wiwa ¥ fear &1 Wy, famdr W w2
W& F T 1952 T FHG T Igwa T
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[ «ft vt e )
qT | IAF! TR TH A FT AEEIA
T8 ¥ f5 99 wwg A s P A
% | 36T guw wwg & @@ fwar fw
ARETA &Y "o far oy, fagasTd
*t g fFgr JT AT FIEEETS #7
X HT AT SATAC | T A
&Y F7 |t TVt Y GO 7§ ¥ AwSt
&z foord g€ @1 TwEW § w@da
qET &7 qF ¥ TR I AHAT AT E )
Tada qTET Y AEraAT S AT G aEe
& at et w1 9% g, 7 o feamt
F1 Y § S qadt waner favg w1 gt
RIFFTM F O REI AT @
& f5 75l W ¥-F wew @ m,
TT-3% H eI fd Td & 7g A
difer it § so=t "o faar s

FAG I AT FgAT § IgRT FremT Y
ST &, IweT fadry faam orma § Sfew
AYF FIET FEFT ST Am
@ § e swm g W
IR T § qfF I I o A R
A A I WIS FLAF |

AC-AR Toea w1 s smar &
g s wwn g oagt = asgefa
WIET AT FAT AT | AITHT WA
= e oficheafodt 7 wreafa #1 wraw
gt vy gam av 1 I fag fadfe
F Wi ¥ o, Tiferie % @l X wiw A
of T v v s agt wgafa e e
four I afegd | Sw o Wi
TET 144 97 | TETOAT TIET A A 047
Hiw # ff fF Igay g1 AT =l d
TE ATk AW X Wi FY oY Fir gE
ger AT wifg? | TE0 144 FYqgigemn
T | IEd qTE q@l 9T g fRw
A ¥6 weAE v ¥ I ¥ fodt g
T &, ¥ wifafea § | 7 s fagrdy
Y off 7g @ 4 fF g7 i Fe 7
UHIT AL AT & 1 9w e ferar Ay
AT A 59 AfavaTE F gEwa F WG
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sA¥fag @ Qg wagaA RN
T § AR @A U HA A F A
favare fiear o wwen @ 7 &% 1z wRv
a1 g&ar @ fe o &Y a0F ¥ AR
FCAT g §, T TR I A AR
4 -
TR FEX A AN A G
Tex & B Wewvw R &1 seawm
) fre fircran @, ag & 9% & s
e § 1 st A & oY froar §
7 fR ST e | e & ot B
fgm i A g frmaw &
swevw  frg ? ame & & fr
g I § § fFame 7 ooem
T A AT A WG AR
FAFAT & T T & AT § |
Afew aw ¥ agr v T E 7 WY
wAY frw RE? WA amAE
6 gl org o FT 3 Y Se A
gaig ¢ v Aifa st s A A
It 1 7g qfomw g fs srewne fra
& sew fircar & 99 @@ S AN
® afgs  s@eay Gt &, 2w &
g fareet &1 9@ 9 GO frd ad
s At Y wavia e s
wril ¥ d amwer qar gk @R
q ¥aw wreww  fio afes oY @
oo @t et off ¥ ot gt Wt
S O A & 9, 59 9T | A
g faar w e fear | o ad
7% $eet ot ot @ Y S A
Famm W Aw a3 fF s
AT T OIS W oawdT &A@
&, a9 fow g #7 Sy
FLEFAT ¢ TT AG | A9 AT @ B
fF ag Al seasar gt oY gEa w
qg Ig g AX TERY T A& @
#T St geft ot § SEET A awd g
A FEE ¥ IO | T A<E § e
At fraam & 1 =& g F e #Y g
g3 i
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dme § ¢ qwy o Friavg fraf
Mg oE g gfa &
AT g | w9 w1 I a1 fF o @
wEETd b . §  fedwwia &
T FEA A dY 98T aF $eT a7 fF ag $EC
Y FT 1 & wiva g fe ag wgmmd
2 31T g AT WTaE AT A "N TGN
g 21 o & 9 F AR} 49
AT fedae FT Q& SR @R 9w
T 7@t & e fafrex = o fag
A g maw aal F
gt e g & f fegem & s
frrar ®idw & amor oY #1E FaT 7 AL
<Y e 1 99 gFar ar 1 9 afe-
feafaar Sow €Y W ¥ T ®7 AR
Hdq Fht & 1 o A Ay Fw ghn
g ST fF I FEY TRY 9T F@AT
2 o T SE X qOET § | e
AT T7 T A EEE IR g
Fig & faors ot IER w &
& OaT w0 I e A R

o ® IRAR s o @
R 8 ¥ Ik F FgF WY F2 e
oy FawT fares fiear omar & 1 sy e
aTgE %% ©@ 4 5 wgwmn wEw o
1 7 94 faar 9w afgd | g
wy fomdr e & gl @ afeamw
& wema w0 3w fear §, § qoT sEan
g fe g A dr @ wMigEa Iy ?
AT ITH q@ F A amar 1 fawwr
TYAT BYET AT A I HT T FT ATIAT
7 a7 | ¥ T A | Fivw § "
2T 97 HT FE & gral IJg F g
| FE A R A g
ST F A E | T TN AT F g F
aT § | W & AmE & Fa afew
T &7 Frae e T | S e
g g s fafreT # 9@t g
a1, wHE B s g, faty F g
TN | v R T A< 'l
TR AR g A AT AW g 9
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& | T T opT g oX S S
SR IR qEAH @ T g e
1T FaR I N g Y
w9, AR X AEEET A9 ¥
TMAFTFE, 67 TAI G AT !
® o frat #1 #gm 5 T oo 5y
¥ #3E, fraa dam s@ &

A H F1FS GAT &, T THRT AT
&1 o FEr ar wwr g F e ad
et @1 &, FTaw TG A @rE, R
GTE TE &, FfET T T g TF AIRHY
WA aarg & ow ot dro e
& %7 g |7, O 99 a9 &
feet  =mEw faeaT g1, o= fF o
e Ow 9 T frer ¥ g &
frem &1 FA A WA S ARG
d ot T1E =9 Y W@ F AT g FE
e F T anfey qTg gU g, witE ¥
gaw @ & fF g 5% qaf|m w1 feaw
&\ w0 gfaamom & Swi ot i foe
g 99mE F S 1A qeiag ¥
Aqfe frr &1 g Srawar e i Az
& AW w1 FeET &) qETHTaT g9 fag
& qfem foe o 1 fad =) ¥ GO
o A wfe = arfe & A ¥ &7
WEHAT  FT FAAT ST § A g
T £, ¥ w9 AW T 9T
T

ST 4T ¥ Far @ o =i fto oo Wi
& g Faw 17 Aredr §, Afew feodt
IIHRT TAAE A FT G femT
afew 71 gt wew A8 @ wsn
W F w7 ogAT ? agr 9= AT ARC
g ¥ fehde FT F AT 9741 TaHS
A w7 AEr  fegr W | TemEr
wrfeaa< ¥ TaAe w1 qEw A1 fwa,
afer  fedded #1 Tadde T & 1
g frar 7o7 3w F AR | @i faw
af w@ g ) afew T FmA A g
A€ FY A Tl &, o guwr frarer
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[ it wien o ]
TR MATTEAE | AT F @A
fr aga g oifemafm ot dan
T JE F G FEA G |

¥y e & fF e fatid a9t &
AAAT Aeel &1 9T § ggr ade
FREAaa s, NI TEFE AT T HT
o faareara & e # | 9fF
AAAT HEE FE WU A G § dIK
qoee-facidT ag F=d §, T fag
W AW g9 g7 A 2 e gt fag
HIFT T T AT qH g WG |
T HTER TF W1 H S § A A
TG U AT 7 A 3 1 e
FEWM AT FTO I AR GT R E |
¥ 9@ § fF @ F ara § Fa afgw
¥ Tfge A & w7 A% SO A
g g aroa § fr o g A1
T ST AT § oG AF S FAT FIH
o & o= swr FFm a0

- g9 W1 ®1 GHIL 94 & fAu ams
A wg ¥ =71 AFr ey wmm, Afew &
FEFL T & quf & 9 F7 q3g f1g
@ §; fa7 § 181 radeE e @i g )
o aw At fog 9t & fawnw &
s sfawm-sema @ §, s "
aq I FI fa@mET g, W A -
o foar, 30 A oF Gar A@mere 4ar
foFaT f a5t 9 WiT—o T AEE A Y,
E@E FUT F qF A i, THREH
TS, FATGa, 99 a%ar ¢ | e 1o
A F 5T T A TG FQC |
T THFIL A TH WM F 9IC TATA

o & § 0, fawd  gamr Wi .

A &1 A oy ) SfF gEwr F1f
AL A g | g e ward v i
& gerar 69 G A AWE! ¥ A%
R AW FAT § | faEr g=t w
I AT F AT I 1 AT femm
Taeie AT FT AT fagr T | S
TR W T A A g, a1 IEET A
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T T WY §, sfavEra-swna |4
oM TEE IaT # wfew 737
wr§ gadr 7% arfers a1 AT TE A
g

1 R F A0g F 1w sl s
w R faQg s g

SHRI S. A . DANGE (Bombay Central
South) : Sir, I rise to support the motion
moved by my friend Shri Madhu Limaye.
The reasons which I wish to give for sup-
porting this motion of censure against the
Congress Government are not going to be
very formal. I do not want to go into the
formal aspect, the constitutional aspect of
that question, because only a few days back
the problem of the powers of the Gover-
nors was argued, the problem of the rights
of ministries was argued and the problem
was put on a proper footing.

At that time also there was more or less
an expectation or fear in the minds of the
people that in spite of the arguments that
were advanced on behalf of the opposition
and even on behalf of certain democrati-
cally minded people who may still be left
in the Congress Party, that such an attri-
bution of dictatorial powers to the Governor
would be to the detriment of democracy
in this country. But, then, after two or
three days, we find that the Gowvernor of
Bengal, had a doubt whether Shri Ajoy
Mukerjee with his 157 or 154 votes had
& majority or not.  Even taking it for
granted that 17 had defected, even then, he
had certainly more than 130 of the Cong-
ress Party, and the Front still continues to
be the largest single party.

I would have expected the Governor to
interpret democracy rather liberally and
properly, by saying that there is another
party which is the largest party, that is, the
Congress Party, next to the Fromt. It has
secured a majority, of which he is con-
vinced and he is therefore dismissing this
Ministry. Did he come to that conclusion ?
No. The conclusion that is before us is
that a Chief Minister with 15 members has
a larger majority than a United Front Mini-
stry with 142 votes. Thig is the wonderful
arithmetic of democracy which exists to-
day on the other side.
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Now let us consider an honest proposition.
That the Congress members, along with P.C,
Ghosh defectors or others had formed
majority and said “we are a major party
or a major combination” and, therefore, the
minority government is dismissed, that I
could have understood. But the Governor
did not give them an opportunity even to
call the Assembly. The doubt about the
majority of the United Front Ministry is
replaced by conviction of a majority of a
Chief Minister with 15 votes, What more
ridiculous interpretation could there be of
democracy, constitution and all that,

If they had demolished the Ministry on
the ground of law and order, that at least
I could have understood. But they dare
not do that, because there was law and
there was order. In fact, things were im-
proving because the employers, landlords
and other interests concerned were coming
to realise the fact that certain demands of
the people have got to be conceded. In
fact, a tripartite meeting on the question of
industrial relations was being proposed and
things were moving in a better direction.

AN HON, MEMBER : From bad to
worse.

SHRI S.A. DANGE: Not only that.
The food situation was promising to im-
prove in view of the coming harvest. But
it is just that that frightened them, that if
the food situation improves and this minis-
try succeeds in solving that problem by pro-
per procurement, then, in that case, they
would have no chance of coming to power.
So, this was the only chance to dismiss
that Ministry, and they dismissed that
Ministry in the most arbitrary way.

Now, they have taken another precaution.
1 must say that there are very good tac-
titians in that party. They are not dull-
headed, as some of us think; no, they are
very shrewd, Some of us will charge them
.of disnmissing a Ministry which frankly took
‘the side of the working class, the peasantry
and the middle class, So. they said “no,
‘we have dismissed the Haryana Ministry”
and the people do not know which class it
represents. It certainly does not represent
‘the working class and the peasantry. They
digmissed one Ministry, which is difficult to
be described, because of defections, be-
canse of want of a programme and they
dismissed another Ministry, West Bengal
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Ministry, which frankly is led by the
Communist element. There is no doubt
about it,

16.40 Hirs,
[IMR. SPEAKER in the Chair]

It is a United Front Ministry but we do
not deny the responsibility that we carry
there in decisive weight as a Communist
Party. In this respect I can even mention
my other comrades in the Communist
Party (Marxist) We are the driving force,
the leadership, in that United Front Minis-
try along with other parties who agree on
a common programme to carry out certain
things. Therefore, you could say that this
was' frankly a ministry leaning on the side
of the working class, the peasantry and the
middle class and therefore you did not like
it

Then, you would counter the argument
by saying that Haryana Ministry is dis-
missed and now Punjab Ministry is going:
therefore we cannot blame you. No, Sir;
we have to blame. Why ? Because yon
want to achieve a certain thing. What is
that certain things ? I do not want to go,
as I said, into the formal aspect nor while
discussing the subject I would refer to a
wider range of subjects of foreign policy
or other policy because let us stick to the
problem that certain non-Congress minis-
tries came into existence and you are up-
rooting them. The other questions of
policy and other grievances we might put
up on a later occasion.

Similarly, T do not want to counter the
arguments of certain friends on this side,
who found it convenient to attack the
Communist Party while supporting the
motion. 1 think, that is not good tacticd
to start firing in the Opposition benches
itself when a common fire should be
directed against the ruling party. In any
case, that means that the Opposition has
yet to really evolve agreed tactics. Not
that they have better tactics; they fire
against each other in a private way, in
the AICC or somewhere or other. There
they behave more or less under a danda
properly exercised. @ Now, we have not
got that advantage of the danda properly
exercised even in a democratic way. So,
this thing happens, But they need not be
very jolly about their affairs, Ultimately
all the parties agree that they do not de-
serve lo coatinue in their role.
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[Shri §. A. Dange]

Now, I want to discuss one or two things
rather more seriously instead of just hur-
ling abuses and so on. They are common-
ly known. The question is why this phe-
nomenon of non-Congress ministries arose
at this time and why there is such an un-
seemly hurry to dismiss those non-Congress
ministries. The rise of the non-Congress
ministries is a culmination of a historical
process of 20 years' rule of the Congress.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): You mean, the
non-Congress 7

SHRI S.A. DANGE: Yes, non-Congress.

The rise of non-Congress ministries is a
criticism of the people made from a com-
mon standpoint, not the Communist, not
the Socialist, not a particular party but in
fact there are the Jana Sangh, the Swatan-
tra, the Communists, the Socialists and all.
But the voter had a criticism to make,
“gentlemen, Your policies for the last 20
years have not gone in the direction in
which you promised to go”, and therefore
they prefer that some others be given a
trial with a new programme or perhaps the
same programme even to see Whether they
would deliver the goods properly or not;
and if they did not deliver the goods pro-
perly then they shall find a third method,
That was the reason why nine States more
or less voted against the Congress and you
got non-Congress ministries,

Why was thi¢ criticism wvoiced? Those
points are very common but let me men-
tion them. There was the promise of
socialism, There may be differences on
the definition of socialism, We may define
it according to Karl Marx; you may define
it according to Mahatma Gandhi. Now
somebody may define it according to
Jawaharlal Nehru or you may start defin-
ing it according to the definition of my
Home Minister friend, Shri Chavan or Shri
Morarji Desai or any body. But there wa¢
some common understanding that this coun-
try, after independence, ought not to go
iy the same way in which the Western
mperialists have gone, develop monopoly
capital, keep these landlord interests safe
and take a path which ultimately leads to
the same crisis as in Europe or in America.
That was the general desire. So, we
evolved a certain common programme
though we had our criticism, I am not
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going to repeat the arguments which I have
already made. I do not want to do that
in this House, but then it is necessary to
remind you about it.  Having done that,
you undertook even in the initial stages
some nationalisation measure which hurt,
no doubt, certain interests but then you
persisted and there was some develop-
ment which we criticized, no doubt,
because the wealth that was generated
did not go to the peasantry, the working
class and the middle class. But still a
certain direction of building a State sector
of economy, a certain abolition of zamin-
dary interests, a certain scaling down of
rent and revenue—all these things were
promised and were being carried out. But
the natural law of capitalism was bound
to persist, assert itself, and monopolies
developed. We came out with the criticism
of monopolies; you came out also with
the partial criticism of monopolies. It is
the Congress Party, which appointed the
Monopolies Commission, It is the Con-
gress Party which got Dr. Hazari to make
a report. What was proved? It was proved
that your policies had gone wrong, that
monopolies had concentrated, that they
had got possession of all the means of life
in this country, that agriculture had not
developed for the simple reason that land
reforms were not carried out. Mr. Asoka
Mehta and others who were dealing with
the Planning Commission's Report on
Land Reforms proved that you did pot
carry out land reforms. Therefore, the
production of food was falling and you
got into the trap of PL 480 and the more
wheat you got, the more the peasant was
killed here and agriculture suffered instead
of growing at the rate at which the coun-
try needed. It is not that it is not growing
—24 per cent population growing, 2 per
cent agriculture growing.

This is the thing which was revealed.
75 business houses cornering 50 per cent
of the capital; pearly Rs, 3,000 crores of
liquid capital in the hands of 5 banks—
what kind of banks ?—uprooting every
scheme of yours that they don't like and
you, ultimately, forced to surrender, and
some of you surrendering, just for the
mere exchangé of dopations. 1 do pot
blame everybody; I do not want to name
everybody. But the general pattern was:
if there was a criticism of monopoly, Rs.
1 crore; if there was more criticism.
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Rs. 5 crores; if there was a still more
heroic resolution of abolition of privy pur-
ses, still more crores of rupees; and if there
was a decision to nationalise banks, those
Rs, 3,000 crores at your disposal with the
prayers—for God's sake, don't carry it
out”,

‘Thi¥ is continuously the betrayal of the
common man, who believed in you. I
cannot say he did mot vote for you. You
bave got a majority here. I cannot say
he did not vote for you in the previous
elections and gave you a majority in all
the States. I do see it; everybody sees it.
It does not require any clever man to say
that. Why was it happening? That was
because he still believed in you, because
you manoeuvred clerverly between his eri-
ticism on one side and the continuation
of the same policy on the other side and
the commonm man could not see through
the game that while, on the ome
hand, you were building the States sector
on the other hand, Birlas and Tatas were
growing. You said, you take both and
some day this will swallow that. But that
is following this. That started becoming
apparent and even your historic step for
the abolition of privy purses is being
carried on by means of negotiations and
scaling down of their whisky bottles and
import permits. That also is going along
in the case of the nationalisation of banks.

My friends, I want to tell you that it
is the betrayal of promises, the conti-
nuwous receding from the policies which
you had enunciated which we criticised as
half-way house—there was some house at
least—but now the whole house is demo-
lished, Therefore, the eclectorate said,
“We must topple them.” Hence, they
voted against you in 9 States, By what-
ever combinations it may be, the dis-
content was organised by several parties
and all agreed on one point to defeat the
Congress. We may quarrel. we may abuse
ecach other; we may have different pro-
grammes and all that. But there was this
thing, the masses moved. Why did they
move? They moved because the mono-
polics are still there, the landlord interest
is still there. When we want to abolish
land revenue, there comes a Minister say-
ing that the historic system of taxation,
handed down from what days, I do not
know, must be adhered to. Therefore,
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the discontent was organised, took the form
in the elections of voting against you and
these Ministries came. What should have
happened to the Congress Party 7 1 am
no adviser to you; I do not propose 1o
advise yow because [ do not think that
you are mow capable of being advised by
anybody. (Interruption) The last step is
finished. Some of my friends might have
accused me of being a revisionist or a
reformist or a moderate and all that, but
how are the events proceeding? It is
always good to retain some hope in the
commonsense of man because there are
men inside that Party also. 1 have not
given them up for lost completely, though
I have no desire to form any coalition
with them or have defections. No, I do
not want that.

When these things happened, when the
people voted against you, 1 thought that
there would be some review of your own
thinking; may be, some criticism amongst
each other, may -be there were right or
left or central groups amongst yourselves,
but then I want to know what happened
to them ? What happened is yesterday's
decision to topple all the Ministries. Who
has won? That wing, that line of thinking
has won which wants to topple any demo-
cratic criticism of the monopoly line, any
democratic criticism of the pro-landlord
line, any democratic  criticism  of
the anti-people line. That group has
won which said, “No, shut this out com-
pletely; otherwise we and everything that
stands with us, ie, monopolies, are
gone”. What is the wuse of rcpeating
the donations that the cementwalas and
sugar-walas are making 7 Everybody knows
that. My friend, Mr, Madhu Limaye is
an expert in getting all these lists' to you at
any time, Why do these things follow ?
Monopoly capital is the source of corrup-
tion and no amount of moral lecturing on
anybody's part will cure you of corruption,
collective or personal or Ministerial or at
whatever level it may be. They can buy
and, therefore, what happened 7 Monopoly
decided, “Disrupt non-Congress Ministries”.
Naturally, those who had mo programme,
those who had no gutts, those who had mo
clear thinking, those who had no perspec-
tive of this country developing into a social-
ist one, could be bought, and that buying
phenomenon is the defection. Very rarely
you find hooest defections, Honest defec-
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tions took place before the elections, After
the elections, most of the defections are
the expression of the same phenomenon,
which has ruined the Congress Party, which
has ruined the economy of this country and
which has ruined the common man. There-
fore, 1 do not support these defections even
if they were to give me a majority; 1 do
not want a defector to come to me and give
me a majority. I want to stand by a pro-
gramme; that programme has to be fulfilled
and if, for that programme, 1 have to stand
alone, I want to be alone because I have
confidence in the masses; the masses’ pro-
gramme will be for me and not the pro-
gramme of a Party, Therefore, what we
tried was to form Fronts, People laugh at
‘Fronis’. We do not want the exclusive rule
of the Communist Party, Are we charit-
able? I am not charitable for the simple
reason that the people of this country are
not yet convinced that the Communist Party
line alone is the correct line; therefore, I
bowed down to the criticism even of the
Party. Therefore, we said, “‘Shall we agree
on any common thing? Shall we have a
Front 7*. And now the Front idea has
been accepted, But that does not mean
that I do not have a programme [ do defend
my Party; I do defend the West Bengal
Government and what it did; I still do
defend the statement which somebody refer-
red to but did need not name me. It was
my statement, “The High Court judges also
will have to be gheraoed”, It was a shocking
statemeant, I know that, Some people say
that I have got in some quarters. an unmerit-
ed reputation of being reasonable, Well, I
am reasonable, but at the same time I do
stick like hard steel to certain things which
1 believe in, The judiciary in thig country
is not dependent on any abstract law and
there is no such thing as an abstract law
in any society,

Law is always the expression of the class
that rules, It i¢ not an expression of the
Judges or their honesty or their belief. No,
the law reflects the rule of the class, Manu-
smriti laid down—] do not want to quote
Sanskrit in the presence of Mr. Jagannatha
Rao—that the evidence of the Brahmin
alone shall be believed without question.
The evidence of the Kshatriya will be believ-
ed with a question, the evidence of a Vaishya
will be doubted and the untouchable shall
never be allowed to give any evidence in
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a court of law. A whole section of the
society was thus dis-enfranchised, And an
exception was provided that only an uomn-
touchable, who has reached the age of 80
and over can be allowed to come and give
evidence, Over 80—that means that for 80
years he must prove his loyalty to the ruling
class and then alone he can be considered
to be truthful. To-day that rule is gome,
but the spirit remains the same, the spirit
that when a rich man comes to the court,
even the Judges try to get up, give him a
chair, ask him whether his health is all
right, and if he has a headache, with an
aspirin, they gay 'Give him a chair’. But
when a labourer in tattered clothes comes
to the court, then the Police shouts at him
and the Constable runs at him, He says
‘No, T have come to give evidence'. ‘Then,
stand erect’, shouts the Judge. Have I not
seen that ? For forty years while working
for the working classes in this country, 1
have seen what happens to the workers when
they are hauled up before the courts and
how the Judges behave. T have seen in the
National Labour Commission of which I
am a Member how the respectable Judges
and others behave to witnesses who come
in tattered clothes, ordinary workers and
how they behave when oihers come with
wonderful ties, in tip-top dress or with a
Gandhi cap and so on. Do I consider this
an impartial system ? Apart from that,
the Judges are bound down. Certain pro-
perty concepts are inherent in the Constitu-
tion and they are bound to them. Therefore,
if the just cause of a worker isnot accepted
and if the High Court rules that it shall
arrest a worker under the Preventive Deten-
tion Act for a gherao, then I zay “You are
as much an instrument of the ruling class
as anybody else and, therefore, 1 shall have
the right to gherao you also’. It is mo
question of disrespect to the judiciary. It is
the concept of class law, Please under-
stand this. In your Constitution it is em-
bodied.

What are we doing in Bengal? What
did we do that we deserve to be abused?
In Naxalbari?—Yes, The essence of Naxal-
bari was a demand for possession of land
from which eviction has taken place. 1
frankly differ from the thesis of Naxalbari.
But I am not here to discuss the thesis
between the two of us; No, not for your
benefit or for your advice. But, ultima-
tely, when some hundreds peasants
come with bows and arrows, you make
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such a huge thing out of: Peking radio
talked about it. Can just a Peking radio
talk about it defeat our country ? Only
by such talk can only any Party grow in
this country? It cannot, Unless a talk
has roots in the thinking of the people,
in the masses of the people, no amount
of Peking shouting is going to corrupt the
masses of this country to run in favour
of the thought of Mao Tse-Tung. Nothing
is going to happen. Why do you make
so much about Peking radio? In spite of
Peking radio, did not people in this coun-
try defend the country in 19627 Did not
the Communists defend the country ?
Therefore, you used first Naxalbari; then
came the Gurdwara agitation and then
Hindu-Muslim rioting. You tried all sorts
of all methods to start a law and order
situation to topple that Government, but
you did mot succeed. No doubt, the Front
Parties were divided. You thought their
division might help you.

SHRI BUTA SINGH (Rupar) : Gur-
dwara agitation was somebody else's game.

SHRI S. A. DANGE : The question
was that our differences, it was thought,
might help the Congress Party to defeat
the Government. They were composed,
an agreed line was being followed and
when it was clear now that the Govern-
ment might remain stable, you intervened.
Therefore, what 1 am putting forward is
a simple thing. On what ground do you
dismiss us? Our performance in favour
of the peasant is well known. You may
say that we beat some landlord or we
beat fome rich peasant. If so, please arrest
us and try us and give us the punishment,
Or you may say that ‘You beat some
worker or some manager’; if so, arrest and
give us the punishment.

17 Hrs,

But the fundamental point was that the
peasants were being deprived of their
natural dues, What have you done about
it? You may, of course, ask us ‘What have
you done about itT” We in practice were
encouraging the peasant and telling him
‘Please do not give the jotedar the 75
per cent which he demands’. This is
what we tell the worker. The wages
in Bengal, you should know, are some-
thing like 20 to 30 per cent lower than
in Bombay. 'Why is¢ that so? The en-
trenched capital of Birlas, the tea planters
and the mine-owners were not shaken so
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far any trade union movement, an unfor-
tunate fact of history. But we in Bombay
during the last 30 years beat them down
like anything, right from British days till
now. We had wonderfully organised
strikes there and we were able to raise the
wage level. It is not that the wage level
there is sufficient or that it is such as
would not create any discontent. But the
point is that there is some order and some
kind of organisation there. There is some
acknowledged industrial relation in the
factories in Maharashtra and Bombay. It
is not due to the philanthropic Congress-
men at all, because the Congressmen are
there in Calcutta and also in Punjab and
pothing has happened in those two States,
but it i¢ due to the fact that we in Bom-
bay had disciplined the workers by a
furious strike struggle.

Somebody may ask “Why did you not
discipline the Calcutta employers’? Sir,
there are differences between States and
States, between blocks and blocks of work-
ing classes, between blocks and blocks of
leaders and so on. I find my hon. friend
Shri J.B. Kripalani murmuring something.
I may tell him that I am not going fto
discuss the history of the trade union
movement now. As to why it did not
happen in Calcutta, we could discuss it
later on. What I am discussing now is
something else, It did not happen under
you anywhere. So, it does not mat'er!
I am only saying that we, in the Com-
munist Party. were the absolute leaders of
all this discontent and organisation in the
city of Bombay. And elsewhere, at that
time this did not happen. There was dis-
content, and in the factories people asser-
ted ‘This is the nmorm that should be fol-
lowed', but employers would mot follow
it. But ultimately they have had to follow
it

See what is happening in the public sec-
tor. 1 was there yesterday at Hardwar
and that was why I was not here to speak
about Haryana, There was a strike there.
A wonderful turbine plant is coming up
there, 7000 people went on strike, Why?
They had not been given the Gajendra-
gadkar Commission’s award; then the em-
ployers agreed and said ‘Yes, we shall
give you'; then they were not given the
wage board award; again, the employers
agreed and said “We shall give you'. But
the strike took place all the same, becanse
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there was no rule of promotion, no rule
for settlement or anything of the kind,
and the management believed that they
could make the three unions guarrel and
go on. Ultimately, all the three uniomns
united and had a strike. So, it was set-
tled ultimately, And we intervened and
did the thing. Why should this happen?

Again, why was there a strike in
Bhopal? Why is there a strike in Bhilai?
My bon. friend Dr, Chenna Reddy on the
other side has himself admitted that ‘For
God's sake, give us some procedure of
recognising a union which has got the
backing of the workers’. Ten years have
gone. My party had given a slogan ‘Re-
cognition by ballot’. I was ridiculed and
told ‘Ah, recognition by ballot 77 I was
asked ‘Ballot of all workers 7', T said “Yes,
of all workers! Why should they not
agree to this ? You could elect a Ministgr-,
a Chief Minister and the Prime Minister

by ballot, but you can mnot elect your
uniop by a ballot !
Now, what has happened?  After ten

years, the lesson has been learnt after so
many sacrifices, The INTUC is recognised
in Durgapur, the INTUC is recognised in
Bombay, We called for a strike, The strike
was complete., That was a ballot, They said
‘No, no, strike is nothing’. The strike was
there because they demanded three months’
wages and you asked for six months’ wages.
Therefore, they had also struck along with
you'. 1 said “All right, you demand nine
months’ wages and try’, but they would
not do it.

So, ultimately, the result is this, and let
me inform you of it. The mill-owners in
Bombay, through their representative Mr.
Naval Tata have agreed to this, Mr, Naval
Tata said ‘For God's sake, if this unrest
can be resolved, all right, I agree to your
ballot’, There is panic among the ranks
of the employers. They gave evidence
before the National Labour Commission
saying ‘“We agree to the ballot, because we
think that that is the only solution now.’
Why were ten years wasted?

Why is Chenna Reddy still wasting time
in the three or four steel plants where
there is still trouble going on? Because
he insists that Congress unions must be
recognised.
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Therefore, 1 am saying that your ap-
proach to the problem is wromg, your
development of 20 years has brought re-
tribution for the sins of the wromg poli-
cies. Those wrong policies were criticised
by the masses in the form of nine non-
Congress Ministries. It is not a criticism
by the Communists alone. When the
Swatantra got elected, some thought that
certainly was no criticism, but I find that
that also is some criticism. The Congress
reaction was: borrow or buy defectors;
topple by defections. Defections are creat-
ing an immoral atmosphere in the party
politics of this country. Politics has to
be based on party; there is no question
about it. It is necessarily to be based
on a party having a programme and try-
ing to observe that programme. In the
whole party relationship on which the po-
litics of this country has to be based, you
are bringing in a new element, that is,
defection by bribery, by threats and all
that.

Ultimately, what will be the result? I
do not want to utter any threats. Now
the Bengal Ministry has been toppled. You
want to know where is the majority 7 Try
to land in Calcutta today. Try. You will
not succeed because there is complete
closure. That is the verdict of the Bengal
people against your most unjust action.

SHRI DWAIPAYAN SEN (Katwa):
That is not correct.

SHRI S. A. DANGE : It is the verdict
of the Bengal people against your dicts-
torship. No dictatorship will survive such
unity of the people. You cannot divide
the people by calling one Commaunist, ano-
ther Marxist, the third a Naxalbarist and
the fourth something else.

AN HON, MEMBER : CIA.

SHRI S. A. DANGE : We will not dis-
cuss CLA now. When you will be tcppled
by the CIA agents, then we will have a
discussion, not mow. The CIA has been
toppling many dictatorships and ousting
many others. There are many examples
in other countries. Why be side-tracked
into that ?

Therefore, I say : Please take note, You

may beat down the people in Bengal by
calling in the Army,
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AN HON. MEMBER :
there.

SHRI S. A. DANGE : But remember
that one day the infantryman of the Army
who is a peasant by his parentage, is also
poing to remember that. Do not think
that giways the commanders decide things.
The infantryman also can decide. The
artillery man can speak, the enginecer can
speak, and they are going to speak against
—againgt you. You may ask ‘Why are
you so comfident? You may abuse my
party as much as you like; yoo may abuse
my Marxism as much as yon like. But
remember that from one-sixth of the world,
it has come to nearly half the world, and
the half is ultmately going to the full.
There is no doubt about that

It is already

You may topple any number of Minis-
tries. You may put any number of Com-
munists in Jail. You may shoot any num-
ber of Communists. It does not matter
a damn thing because we know we are
going to survive in this world and the
world is going to be ours and rot yours,
of monopoly capitalism’s,

I am not saying this of the Congress
party, I am referring to the policy of a
class, What instances can I give ? Here
are eminent economists who told us that
devaluation is wonderful and it will save
our economy, will increase Our exports
and imports, But exports went down, im-
ports went down, everything went down,
excopt the Minister who proposed it.

SHRI PILOO MODY (Godhra) : He
also went down slightly.

SHRI S. A. DANGE: The devaluation
solution cams from America, Then came
the other, that wage freeze is the omly
solution. Freeze the wags of everybody,
1o begin with of government servants, and
ultimately of everybody, except the Minis-
ters, Seventy-five directors in fhis country
are getting Rs. 3 lakhs per year. There was
not a talk on the part of the Finance Minis-
ter of freezing or cutting down the direc-
tors’ fees, but they want to attack our
wages. Devaluation came from the World
Bank, the wage freeze idea came from
Mr. Wilson, from Britain. The two ad-
vices coelsced and the result is the ruin
of the rupee. But here unfortunately they
have a working class which is not led by
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the Labour Party of England. It
did not accept the wage freeze. They in
Britain accepted, snd what happened ?
Nine lakhs of unemployed for Britain is
not a small thing, and ultimately the £
was devalued, and they are in a mess as
much as you are in a mess. Therefore
follow the World Bank, follow the socialism
of the Labour Party, follow the socialism
of Wilson, devaluation and wage freez:.
The result is you will be ruining the eco-
nomy of this country, and we will havc
to save it by means of our organisation,
an ofganisation based on unity cf the
democratic forces,

I still want all the democratic forces here
10 unite. I do not want only ome party
to go ahead, no. Therefore, these pro-
grammes are there. I have given you
enough material to think over, but still
yours is a no.

And naturally, the toppling is continu-
ing. In some places you canmot do it,
in Kerala for example. Very hard to try.
Even when we had a majority of two in
1957, they could not even buy the two
from us. The Inspector General of Police
was sent to buy, his letter was caught,
Rs. 2 lakhs were offered to two members,
just two, so that they could topple the
Ministry, They failed. I am thankful to
Nehre. Though on many things I did not
agree with him, there was one thing in
him. At that time, before the election
Shri T. T. Krishnamachari said that if
these fellows get a small majority, we are
not going to allow them to form a Ministry.
Perhaps Pandit Nehru's daughter went to
make speeches against us at that time. It
does not matter. But when a majority of
two came, that man—known for his world
reputation and his reputation for being a
democrat, in spite of beating down strikes
and firing, he had some respect for demo-
cracy, some respect—hes did not agree.
Even with a majority of two, he said, they
shall form a Ministry, and the Ministry
was formed, which survived for 28 months,
and when you could not buy oor mem-
bers, when there was no defection, what
did you do? You started law and order,
you started the people’s liberation move-
ment, led by all sorts of funny people. and
you toppled the Ministry by raising law
and order problem.
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1 am giving this example to serve as a
warning to my friends of the DMK, to
the Kerala Ministry which exists now, as
a sort of warning even to the Orissa Gov-
ernment, though I do not agree with them
on many things. Don't think that i you
have got a sufficient majority, these gentle-
men will stop from toppling you, because
they cannot survive except on the basis of
absolute power of monopoly capital, abso-
lute power of their rightist section, absclute
power which draws support when they are
tottering from internatiopal finance of
monopoly capital.

So, the inevitable line that they are go-
ing to follow is this, and the inevitable end
of it I do not know. I do not want to be
a prophet, I do not want to give threats.

One inevitable end is a complete strike
in Bengal. Bengal bandh has taken place.
We are certainly going to rouse the masses
throughout the country against the danger
of dictatorship that is coming. Today even
Mr. Setalvad calls it constitutional dictator-
ship. That will be followed by simple
dictatorship. And that thing is there al-
ready, is coming, but it has got still a
civil mask, because the more and more
you try to buttress your order by calling
in the troops the more and more, the
troops, rather the commanders, will be
tempted to think: if we have to save
these gentlemen all the time, why not take
it within our own hands? Simple logic.
And then there will be the day when the
Constitution also will be toppled.

So, disrespect for the Constitution to
serve class ends of the bourgeoisie and the
landlords in this country and to pacify cer-
tain foreign demands is not going to save
our democracy. If you have any respect
left for it, if you do desire that the Con-
stitution’s laws, its conventions, its funda-
mental rizhts, its contents, should really be
translated into practice then respect demo-
cracy. When it says that monopoly must not
take place, how is it you are
violating that Constitutional provision ?
And still, you abuse, accuse us that
we are violating the Constitution
and taking to undemocratic measures.
Then the result will not be good for the
country, I am not saying not good for you
only. Tt will not be good for everybody.
That ultimately we will find a way out of
it is certain. Otherwise you see what your
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indecision and bankruptcy of the policy is
leading to ?

My dear Chavan, I will address you:
you are in charge of the tribal problems.
What is being done there 7 The policy that
this Government has is like this: it creates
a problem, leaves the people quarrelling and
then you sit on the top. When it comes
nearer a solution, you create another pro-
blem and again sit on the top. They wanted
to solve the Punjab problem; they came to
an arrangement, as regards Haryana and
Punjab. You put up Chandigarh in bet-
ween for everybody to quarrel around and
then sit on top. It is wonderful. This is
the nice art of a magician who makes you
believe that he has conceded a demand and
yet, the thing goes wrong or something else
happens as a result of which what has been
achieved also goes to ruin.

What is happening in Maharashtra? We
solved the problem of Maharashtra and
Guijarat. Then, you put one point of quar-
rel of Belgaum around which the Maha-
rashtrians and the Mysoreans go on quar-
relling and you sit on the top. And Shri
Mahajan walks in and says, “I will give
you a solution.” That is also no solutioa.
You start the gquarrel between Mysore and
Kerala—whether this village or that taluk
or that district of Karargode should go to
one or the other—and then again you sit
on the top! This sort of thing would not
help. You tried that with regard to the
tribals. And then you have armed Nagas.
The Nagas did not believe in polite words.
They said : as gentlemen, you do not con-
cede; all right; we also do not concede.
You will send the troops and resort to sec-
tion 144; they say, we will have the guns
and our 144, and for 10 years you are not
able to stop them; it is ten years now. And
the Mizos followed and the Khasis are going
to follow; and the Mikirs are also going to
follow. You are unable to solve the whole
problem of the tribals because you try to
impose on them your capitalist system, your
norms, your methods of thinking. A State
must have a Governor; a State must have
seven Ministers and a State must have a big
carriage drawn by four horses wherein the
Speaker should go! And with all this, if
we calculate the cost, you say to the tri-
bals, who demand a State, “you are not
viable.” And if you are not wviable, you
are gome. After all, what is viability ?
Viability is based on the fiction of bour-



2087 No-Confidence

geoisle order. They have a wonderful forest
wealth; they have got minerals and they
have got oil and everything. Now, that is
all grabbed by these gentlemen. What is
left to them is a solitary bamboo with one
small hut, and if they have got bows and
arrows, about that also you create trouble.
And then you ask them, “How can you
form a separate viable State 7" Then you
tell the people, “if they want a separate
State the others also want to share that
wealth,” and then you make them quarrel.
Is this the talk you are going to have with
them ? This will ultimately result in what ?
They have got a border with Pakistan. You
will say, “Ah, now you are speaking the
truth.” Yes. I am speaking the truth. The
Nagas have got their weapons, When you
try to reach them they slip away. Finished.
You cannot do anything Then, when they
get confronted with your weapons, they slip
away to Burma. How are you going to
solve this problem ? Are you going to solve
this problem this way? The tribals are
ours; the hill people are ours. Can't we
demorcate in such a way that the interests
of both are served and that both retain their
independent identity in order to solve their
problems ? And if we as the Communist
party from West Bengal go and preach to
them and organise them and try to tell them
that you can retain your land in spite of all
these rich gentlemen from the zamindari,
then, you say this is “Naxalbari, independent
empire”, and then the idiotic Peking Radio
comes in. They are in a hurry to show
that everything that happens in this world
is a projection,—under Hinduism of the an-
cient parabrahma, and in the modern
period, a projection of the new parabrahma
called Mao Tse-tung! Why side-track
things by such a thought? You are not
going to gain thereby. The people are just
immune to such things. When you shout
against them, Peking Radio and all that, the
people say, “What about us? What about
the AIR" where they have formed a union
and they want to get a basic wage of Rs.
200 or Rs. 300 a moath, Somebody said
here that the wages of the AIR artistes are
lower than the wages of the municipal
scavenger in the city of Bombay. With such
an AIR, what kind of patriotism are you
going to blare forth when the scavengers
get more pay than the artistes of the All
India Radio? Then naturally the Peking
Radio is going to overwhelm you. In spite
of all preachings of patriotism, there is such
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a thing as simple self-interest, In spile of
all patriotism every Minister has to argue
about his salary and allowances. That can-
not be avoided,

My submission finally is this. I do not
want to talk about other policies. I do mot
want to quote facts. Other policies are
wrong. There is the foreign policy. I do
not want to talk about it now.

SHRI SONAVANE (Pandharpur) : Shri
Dange is rather angry that the scavengers
get more than the radio artistes.

SHRI 5, A. DANGE: I am not angry
that the scavengers get more, I am angry
that the artistes and the culture which they
represent get less. So it is better to be a
man with a broom in the streets of Bombay
than to be a man with a brain trying to
sing beautiful songs on the radio to please
the masses. That is your sense of values.
I am talking about that (Interruption).
Your criticism would be just if you were
to say that the salary of the ministers should
be less thap that of the scavengers in
Bombay, Then I can respect that democracy
and criticism, not otherwise.

However, my point is this. Unless the
basic policies are changed, this toppling of
one or two ministries is not going lo help.
The masses are led on to revolt by such
policies. We are brioging into contempt the
whole system of democracy and the result
will be that nobody will have any respect
left for democracy. Then you will rely on
law and order, and law and order never can
survive the united revolt of the masses in a
country because here law and order meces-
sarily is based on exploiting interests of =
certain class.

Therefore, what I would tell is this, let the
governments survive on their own merit.
If you want to test public opinion by all
means we are ready to test public opinion
any time. But then apply the rule impar-
tially. Then the rule to be applied impar-
tially is that rule which subsists in every
democracy—the right of recall. Any repre-
sentative elected who loses the confidence
of his electorate should be liable ior recall
and that electorate should have the right
to recall him. Are you prepared to accept
that thing. The right to recall should be a
fundamental right of democracy. When
the masses lose faith in their representative
who went on the basis of one programme
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and who the next day was found to be hob-
nobbing with Aminchand Pyarelal or some-
‘body, then the masses should have the right
to recall him. If a representative gets the
confidence of the workers on the basis of a
trade union programme and if he signs an
agreement against the workers, the workers
should have the right to recall him. You
do not do that. If you want to have a
really democratic principle of testing public
opinion to be observed, please do it; we
have no objection. "We are prepared to test
our following by means of elections any
time, But this half-way house move of a
fifteen-vote Chief Minister with 130 hiding
behind him, not daring to acknowledge that
they support him but quietly telling the
Governor that they support him—some of
them do not even dare to go to the Assem-
bly; not that anybody is going to beat them
because with Shri Swaran Singh's great army
and Shri Chavan's great police force who
can beat them; what is the use of beating
them—that does not help, .

SHRI PILOO MODY : And Shri Sheo
Narain in Parliament.

SHRI S. A, DANGE : This kind of a
ridicule of democracy should be halted, a
real test be takep and the present ministry
be again restored. If you want to do justice
to the Constitution and democracy, start
again, restore these governments as they
wmandhavonma.llfyoulikumany
other democratic way that is provided for
any in proper democratic thinking.

SHRI SHEO NARAIN : Have a telepho-
nic talk with Shri Gurnam Singh today.

SHRI 5. A. DANGE : T have not been
able to follow the hon, Member. Any day,
between Shri Piloo Mody and yourself you
will lose—I step aside. Therefore, what 1
am saying finally is this, that these develop-
ments are going to lead to very unhappy
cvents, because lives are going to be lost.
The masses in Bengal are going to protest,
and there is going to be a determined effort
1o sec that no dictatorship is imposed on
the people of Bengal. The workers are
going to fight for their rights, whether it
is President's Rule, or Mir Jaffar’s rule,
which you bave supported just now, or mis-
rule by 17 plus 130 with manifestos of
support from Birlas of the Hazari report
fame and =all that; that is not going to solve
the problem. Therefore, please take this as
a warning for a bigger thing to come, this
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bigger thing of mass protest, which you
should try to cure not by means of trying
to impose military dictatorship in this coun-
try but by means of conceding the demo-
cratic demands of the people and by seek-
ing faithfully to translate even your own
pronouncements on the question of the
rights of the workers, peasants, middle
classes and so on.

This is my appeal. And this appeal should
not be treated as minus any strength. We
have got some strength and the Democratic
Front has got far more strength than the
Congress in Bengal. 1 will give a small
example, though I do nmot want to go into
the details. Take the middle classes, the
educated people. In the Roorky Engineer-
ing college engineers are trained but they
are unemployed. Machines are brought but
factories are closing down. When the Prime
Minister went to give them some coavoca-
tion address or some such thing, they all
walked out. Have all these middle class
engineers turned Communists ? No. It is
sheer criticism of the system that is before
them,

The masses are getting desperate and you
are also getting desperate, because you can-
not hold them back. So, in the class of these
two desperations, if a dictatorship interve-
pes and tries to solve it, it is no solution
either for your line or for our line, if at all
your line is based upon your original think-
ing, which it is not, Therefore, my appeal to
all Congressmen, to all Members of Parlia-
ment, to all people, even to the people in the
Swatantra Party who in this House have
said “We agree with the suppression of the
Bengal Government™ js this. They do mot
know, their fate will not be better than ours
when it comes to a real test. Their fate
will not be better than ours. Now they may
have certain mines and certain banks. Then
one group of bankers may fight another
group of bankers and you will be the loser
and they will be the gainers; you will not
be the gainer. In this quarrel of ban-
kers, they should have taken some advice,
some hint from us. They should not have
extended support to the suppression of the
Bengal Ministry,

SHRI PILOO MODY : While the ban-
kers are fighting, you should be in a bun-
ker |

SHRI S. A. DANGE : 1 am agreeable to
that proposition. But the point is this, that
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in order to put me in a bunker Shri Chavan
will have to take the help of this bunk
which is sitting by my side. And in this
battle between a bunk and a gentleman
who wants to use dictatorship, who will win
everybody knows. Therefore, do not be
so complacent. Ultimately, you will be the
goat that will be sacrificed, and a fat one
at that,

S0, I do want to close with a request and
a solemn prayer that I hope this country
will not go down under the dictatorship of
a party which has betrayed its promises, to
be followed by a dictatorship which will be
worse, if it is military dictatorship, though
I have got some faith in the good sense of
the army also. They also, I think, believe
in some porms of democracy, though no
democracy is allowed to them, so far as
personal life and their collective life is con-
cerned. Still, 1 hope the events in the
future will be decided by the masses in
action and not by the bayonets in action.
That is my only submission to this House.

SHRI HANUMANTHAIYA (Banga-
lore): Sir, for over an hour we had the
benefit of a lecture on Communism. The
whole speech was full of the excellences of
Communism and how the day a proletarian
dictatorship is established in this country
everything will turp into gold.

SHRI S. A. DANGE : There was none
in Haryana; no Communijst dictatorship.

SHRI HANUMANTHAIYA : So far as
the Congress Party is concerned, Shri Dange
knows that we gre not the people who close
our minds to beneficial ideas, be they from
one party or the other. The strength of
the Congress Party is in the absorption
of good ideas, whereas the weakness of the
Opposition parties is that they stick to their
own ideas irrespective of consequences or
irrespective of their application to  this
country. So far as I am concerned I
would like to subscribe to any theory which
makes this country prosperous and happy.

The other day we had plenty of literature
supplied to us about the 50th anniversary
of Russia. [ like Russia; therefore, I do
not mean any disrespect to it. Only by way
of illustration I want to bring to the notice
of my hon, friends one thing.

SHRI S, A, DANGE : Oaly, you do pot
like that it has lived 50 years. That is all.
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SHRI HANUMANTHAIYA : For the
last 50 years they have worked for econo-
mic progress but still are my hon. friead,
Shri Dange, and his colleagues in a posi-
tiog to say that it has reached the full level
of prosperity and plenty 7 If you survey
the world picture, it is the Scandinavian
countries—Denmark, Norway and Sweden—
which have got the highest standard of
life

SHRI S. A, DANGE : And yours ? What
about you ?

If you come to Asia, it is Japan. Whether
it is China or whether it is Russia, th:y
arc still lagging behind. That is an admit-
ted fact. More so in foodstuffs. All the
time they hold conference on peace. Some
of them here are their followers. I very
much wish that on the day of the Revolu-
tion, in the Red Square, before the Kremlin,
there was some evidence of the peaceful
intention of this Communist country. [
would have very much liked that

AN HON MEMBER : Why did you not
go there ?

SHRI HANUMANTHAIYA : I
gone there.

Instead of parading the kind of food-
stuffs they grow, the clothes they produce,
the radios they manufacture which makes
for human happiness, they exhibit the latest
weapons of destruction. I do not support
America. It may be that they have mann-
factured or are using them. It may be that
the Russians have manufactured and are
not using them. But have these Commu-
nist pations, which stand for the underdog
and to fight poverty, really fought and suc-
ceeded in that war against poverty ? The
very fact that they are exhibiting weapons
ot'warandmjshts.homlhutbcymm

bave

get  everything
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power the most, who have got political as
.well as administrative power ia their hands.
No brabmin class ever enjoyed so much
power and privilege as does the Communist
Party bureaucracy in a Communist country.

SHRI VASUDEVAN NAIR (Peermade) :
Are you a brahmin yourself ? Why are
you so much touched by a reference to
the brahmins ?

SHRI HANUMANTHAIYA : He wanted
that we should not divide people and rule.
If we had really succeeded, as he says, in
the policy of divide and rule, we would not
have lost in 9 States. In fact, the quarrel
within the Congress is so great and wide-
spread that none of our leaders has been
able to tackle it successfully. It is because
of that we have lost the elections in many
States, It is not because of the failure of
our policies. That is not the correct pic-
ture to give to the country.

Here, listening to Mr. Dange's speech, I
was struck with pain to see that every re-
ference he made was to create an incite-
ment in the ranks of jawans against the
Army officers. I learn it on authority that
this strategy of putting the jawans agzainst
the officers has been taken as a matter of
strategy by the Communist Party. The
Government has to be alert. Because they

" have failed by democratic methods to cap-
ture majority opinion in the country, they
now think that it is very easy to capture
the imagination of the armed forces in order
to stage a revolution in the country...
(Interruption).

SHRI S. A. DANGE : Op a personal ex-
:planation. I did mot say anyibing against
: the commanders or the officers of the Army.
. I was talking about the infantry men,

" SHRI HANUMANTHAIYA: The way
héwaitﬂkinslbmltboArmy the jawans
being ruled and all that, clear!y shows that
he was gpeaking in a way that people who
rcadullthu,lhepeepl:whomnotmn-
“ educated in the Army, may get angry arainst

th.uﬁmandmthemxl\ful’orn-

revolution,

Mhemk:o{hlamandoﬂ:crhiu
tribes. What was he doing all the time ?
Hemntedtomcnethepupleo{ Naga-
Iand and of other hill areas against the
Congress Government. When he referred to
the recent incidents in Ranchi, where he
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spoke with such approbation of studemts
who staged demonstration- egainst the Prime
Minister, he was doing the same kind of
incitement. I remember an incident. Once
on a high road, a cyclist was knocked down
by a car, There was a photographer. Now,
the man who was kmocked down wanted to
go to the hospital for treatment as soon
as possible. This photographer said, “Don't
go; stand like that. I want to take your
photograph.” It is something like that the
Communist Party is doing in India. For
his professional purposes, the photographer
wanted the cyclist to bear the pain and
stand there so that he could take a photo-
graph. Here is a party whi:h wants to ex-
ploit every opportunity, right or wrong, in
order to create a situation so that they may
establish their political dictatorship.

Sir, he was talking about the United
Front. I submit to you, honestly, that some
of us here, in this House—I cannet speak
for all—are happy that there are non-
Congress Ministries in India, particularly be-
cause this political power corrupts and
absolute power eorrupts absolutzly—I
have seen the mightiest of persons gettmg
absolutely corrupt . . .

SHRI VASUDEVAN NAIR :
you are out of power.

Therefore,

SHRI HANUMANTHAIYA : I am happy
to be out. Even if Mr, Ranga wants to
embrace me or Mr. Dange wants to em-
brace me, I will keep myself aloof, I may
tell you, and we are also students of his-
tory, we know what the Communists did to
Chiang-Ki-Sheik who wanted to come to
some compromise with the Com-
munists, The Communist strategy is to get
hold of opportunities of compromise and
then swallow the other party lock, stock
and barrel,

These are the things which are self-evident
in their own propaganda books. Therefore,
even if they want, no democrat will ever
subscribe to the theory of coalition with
the people who have no faith in democracy.
If it is a United Front, let it be. The
question that has arisen in the light of what
has been said by Mr. Dange all the time
for one hour is more the ques'ion of Front.
Those who believe in democratic principlss
or institutions have to put up a common

front against thoss who believe in prole-
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tarian dictatorship and suppression of indi-
vidual liberty and ciizens' rights.  Here
iaawarn.insinreverymofm,hcit
Swatantrites or Jan Sanghies or PSP, here
is a warning he has given : unless we have
a United Front jrrespective of our small
differences regarding the working of demo-
cratic institutions, this couniry is sure to
lose democracy; the Constitution that was
so painstakingly framed is sure to be sub-
verted by those elements who have no faith
in democracy. I ask him honestly has t!'{:
Communist Party any faith in democratic
institutions or the Constitution? Merely
because there is a phrase, we are not going
to be misled. If the German State, which
is a Communist State, is call:d the German
Democratic Republic, it is not going to be
a democracy; if the other part of Germany
is called the Republican Germany, it does
pot cease to be a democracy. ‘Therefore,
many a time most of us are misled by
misleading slogans and names coired for
political purposes. But in India people are
too shrewd and, therefore, they see the
things for themselves. It is for that reason
that repeatedly the people of India rejected
the Communist Party. If the virtues of
the Communist Party were so great, by this
time, by democratic processes, they would
have had the majority not only in some
areas; but throughout India . . (Inter-
ruptions). 1f by democratic processes the
Communist Party is going to get a majority,
let them get. | will be the first man to
accept their rule. When I made my speech
in the Constituent Assembly when the
Fundamental Rights Chapter was accepted,
I had made the same observation . . .

SHRI S. A. DANGE :I promise that we
would not liquidate him.

SHRI HANUMANTHATYA : My friend
is very generous to me. He says that he
will not liguidate me nor will the Congress
Party liquidate me. Thercfore, I am safe
between the two.

AN HON. MEMBER :
Congress 7

SHRI HANUMANTHAIYA : He was
making a great point about the right to
recall. Could I respectfully ask iy hon.
friend in what Communist country is there
this right to recall 7 At least we have the
right to criticise the Ministers, criticise the
mHWhocmuuihgﬂowmdmbriu

Is he in the
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him to odium. Could any such thing be
done to any member of the Communist
Party or a member of the Presidium in
China or Russia ?

These things are hurled at the Congress
which has done much to bring democracy
into existence, safeguarding the righ's and

liberties to the people to the extent
that we tole;ated all the an.ics and illegal

things that the West Bengal Government
did for over six months. Let my hon.
friends consider this. Was it democratiz for
some people to do this ? T would not make
allegations against the Party because I have
no proof. And I am not one of those who
will make reckless allegations. Was it right
for a Member of Parliament, Mr Bimal-
kanti Ghosh, to be man-handled in the way
it was done? Please ask for 2 moment what
will happen if any one of the Opposition
Members received that treatment? Pro-
bably there would be a furore in this House.
Probably the tempers would have risen so
much that some of the furniture would
have been burnt here. But, the Congress
Party, having been trained in restraint, self-
control, we digested not only the injury but
the insult also.

SHRI S. A. DANGE : Why did you beat
Mr_ Madhu Limaye in the Elections ?

SHRI HANUMANTHAIYA : So far as
Mr. Madhu Limaye is concerned, |1 do mot
know the facts, I have written a letter to
him which must be in his file, he knows it,
sympathising and supporting him in his
rights. I am not advocating that the Con-
gress Party people must beat anyone. The
tragedy staged was that Mr. B. P. Jha, a
labour leader, was murdered. By whom ?
I would ask the Communist Parues there

to clarify, to prove who was responsible
for this.

SHRI S. A. DANGE : Not we,

SHRI HANUMANTHAIYA : The chaos
in governmental organization went to that
pitch that when two sections of clerks were
guarrelling in the Writer's Buildinp, that
is, the Secretariat in Calcutta, the Chief
Minister went there to pacify but he was
also slapped. That is the kind of demo-
cracy that was practised by the Ministry
of the United Front. In fact most of us
in the Congress Party were aggrieved that
Government of India was hesitani, apologe-
tic and could pot take & firm and deten
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[Shri Hanumanthaiya]

mined stand against those forces which .

We are for : ey have to safeguard it with taerr blood,

were subverting democracy.
safeguarding the rights of the poor,
want to stand by the underdog.
that is the only qualification by which the
Congress is surviving today, May be we
have done it not so satisfactorily as you
expeci—I concede that. But that is our
maip purpose. And what is the purpose in
making the poor and the illiteratc get into
a mood of dis-satisfaction so as to destroy
buses, trams, ficlds, crops and everyihing
useful ?

‘Sir, the other day I was in Calcutta.
‘There is not only tragedy but some comedy
in the situation the Communist Parties have
worked up. A man was going with a
basketful of fruits to his house. A mob
caught hold of him and asked him ‘Keep
the fruit basket down.' He had to obey
because there were hundreds of them, Then
they asked him ‘How many people are there
in your house ? He said ‘I, my wife and
three children. We are five in ail” *“Then
take five fruits and leave the rest. We
will distribute them', shouted the mob. That
is the kind of mob rule that was rampant
in the streets of Calcutta,

SHRI NAMBIAR (Tiruchirappalli): At
least five fruits were given. It was not
robbery, no dacoity.

SHRI HANUMANTHAIYA : [ would
ask Mr. Nambiar one question. As soon
a3 be pgoes out of the Parliament House,
if T rob him of his tie, his coat and pen
and give them to the sweepeis here, 1
would like to know, how he wouid feel.

SHRI NAMBIAR : I will do it gladly.

SHR] HANUMANTHAIYA : Instead of
saying that he is glad after I bhave asked
him, if he was so sincere about it, he would
have given them and come into the House.

Sir, we have reached a stage where all
of us m this country who have worked for
a quarter of a century and more for the
establishment of democratic institutions in
this country, have to wake up. Those of us
who have faith in democratic 1astitutions,
have to wake up. I may tell you that the
roal danger siren has been soundcd by Shri
S. A. Dange and his other colleagues. They

. ‘bave been giving the warning. We do not
1ake "'no'e of it; merely because Cicy speak
in sweel lanpuare. They tay it by way of

We
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" a joke, we treat it lightly, and think that
' they are not going to do some such thing.
1 say, all parties which have faith in demo-

with their sweat and with deternunation.
Most of us who fought British mperialism,
1 assure you, are not going to be frightened
by Dange or Nambiars. Even today he
has asked us to go before the pcopie. 1
tell you in all humility, let him address any
meeting, and I shall also go arJ address
the mecting. If he wants to be labour me,
1 am prepared for it, and if I do not win
the masses over to my side, if such an oppor-
tunity is given to me, I would rather . . .

SHRI K. ANIRUDHAN (Chirayaiuki):
Let him go to Calcutta and address the

meeting in the Parade Grounds today. 1
would call Comrade Dange also io 2o there

and address; let Shri Hanumanthaiya also
go to Calcutta and address the meeting and
let us see what would happen.

SHRI D. C. SHARMA (Gurdaspur) .

Shri Hanumanthaiya can address a meeting
anywhere.

SHRI HANUMANTHAIYA : This is
parliamentary warfare and let it be there.
Each party invites jts speakers for ils pub-
lic meeting, and if the Congress Party in-
vites me, | am prepared to go.

SHRI S. M. BANERJEE (Kanpur) : The
Congress is dead in Bengal.

SHRI HANUMANTHAIYA : Il is nol
my persopal affair; therefore, I canno* go
there without an invitation to me. MNut only
will I go if T am invited . . .

AN HON. MEMBER : He will go with
police guard.

SHRI K. ANIRUDHAN : Lwvesy 1if the
Congress invites him, unless the military
accompanies him, he will not go there.

SHRI HANUMANTHAIYA : My hon.
friends are obsessed with the idea of the
military, because they want this proletarian
dictatorship to be supported by the military.

SHRI K. ANIRUDHAN : That is a big
problem, and my hon. friend will not be
able to understand it.

SHRI HANUMANTHAIYA : Takg the
picture of Bengal and Haryana. Democra-
tic Ministries were .

MR SPEAKER : So, he is coming to the
subject mow.
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SHRI HANUMANTHAIYA : Generally,
1 do oot differ from you, but 1 protest
against this remark of yours,

MR. SPEAKER : No, let him please listen
10 me. Let him wait for a minute.

SHRI HANUMANTHAIYA :
would pot.

MR. SPEAKER : I am sorry he has mis-
understood me. Eet him hear me first,

SHRI HANUMANTHAIYA : 1 must be
heard before you say anything,

MR. SPEAKER : I am sorry be has mis-
understood me.

No, I

SHRI HANUMANTHAIYA : I must be
heard before you reply. 1 am not going
to take it like that.

MR. SPEAKER : All right; let him go
ahead.

SHRI HANUMANTHAITYA : When the
Opposition Members speak . . .

MR, SPEAKER : Let him wait for a
minute,

SHRI HANUMANTHAIYA: No, 1
would not wait.

When the Opposition Members wander
all over the world and speak you listen to
them patiently.

MR. SPEAKER : [ shall give him some
more time,

SHRI HANUMANTHAIYA : But when
a Congress Member speaks, you are inter-
fering, and you cut jokes and s0 on. I
protest against this procedure,

MR. SPEAKER : I have said that I would
give him time. I have not said that I
would not give him more time.

Would the hon. Member kindly hear me ?
1 said that now he had begup his speech
proper. All the while, he was replying to
Shri S. A, Dange. 1 think he did not hear
me properly; he did not understand me
aripht.  All the while, all this half an hour
or 30, he was replying to Shri 5. A, Dange,
but now he has come to the subject of
Bengal and Haryana. I have not even rung
the bell. 1 thought that he would continue
even tomorrow. I do mot know why he
pot excited.
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I thought that he was replying to Shri
5. A. Dange all the while and now he had
come to the subject. It is not that he has
to finish in three minutes. I do not want
Shri Hanumanthaiya to finish even in these
three minutes that remain today; he can
continue his speech tomorrow, because Shri
S. A. Dange also had taken one hour
nearly, and he has taken only about 25
minutes; I do not mind his taking another
10 or 15 minutes more tomorrow also. I
think he did not hear me properly, nor did
he understand me properly.

1 was thinking that till pow he was reply-
ing to Shri S. A, Dange’s speech. That was
exactly what 1 meant.

SHRI §5. A. DANGE : 1 am afraid you
are doing some injustice to me . . .

MR. SPEAKER : Let both the hon. Mem-
bers resume their seats.

SHRI S. A. DANGE : 1 think you are
doing some injustice to me when you say
that, because he was not replying to me;
he was only discussing the Soviet Union
and all that, about which T never spoke at
all.

MR. SPEAKER : 1 do not know why
there should be any excitement. Let there
be no excitement here. [ never meant any-
thing against anyone. I was only saying
that Shri Hanumanthaiya was coming just
now to the subject of the no-confidence-
motion; namely Bengal and all those things;
this is for the first time that he hes
mentioned those pames. 1 thought that till
now he was replying to some theoretical
things about democracy about communism
and all that. That was good. I did not
want him to finish in the next three minutes.
I had not rung the bell even once so far.
I want him to speak for another fifteen
minutes or so tomorrow morning also. I
have absolutely no objection to that. I
have not rung the bell even once today
for him. I do not know how he thinks
that 1 am not allowing him.

Let him continue now.
rung the bell also till now.

SHRI HANUMANTHAIYA : T am guid-
ed by your advice. Let this jncident pass.

SHRI D. C. SHARMA : It has passed.

I bave mnever
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SHRI S. M. BANERIEE : He is a mis-
guided missile.

SHRI HANUMANTHAIYA :
Dange made a great virtue . . .

Shri
SHRI D. C. SHARMA : He has come
back to Shri Dange again,
SHRI HANUMANTHAIYA : ....out of
the gherao that some people staged apainst
the High Court,

SHRI S. A. DANGE: We are talking
about Haryana. He forgets that,
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SHRI HANUMANTHAIYA : Tomorrow
I will continue. I will deal with Bengal
and Haryana first as he suggests.

MR. SPEAKER : May I now ring the
bell and say that it is 6 O'clock now and
he might continue tomorrow ?

The House stands adjourned till 11 AM
tomorrow.

18.00 Hrs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Thursday,
November 23, 1967/Agrahayama 2,
1889 (Saka).

—



